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LOK SABHA

Monday, September 2, 1963/Bhadra 11,
1885 (Saka)

The Lok Sabha met at Eleven of the
Clock.

[MR. S-oAKER in the Chair]

ORAL ANSWERS TO QUESTIONS

|
EEi
zrmm

\sﬁ%ﬁmﬂ:
sft "o Fo qufE:
| w10 wgww saw :

st TrHEE I 2

FoT AT GAT Ag FarT A FA
Far 5

(%) Far T @A 3 fafma
gzt &1 g @ & fag WMo wEAT-
Hifaw #7 wegerar § aArg TS wfAfq 7
woT sfaaan e @ 2 faar ¥

(@) afz &, @ @ sfEe
guT gEd 9T T@T AWM ;
1041 (Ai) LSD—L
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(w) Far mTw™ 7 S afgEd
¥ fa=m w7 faar & W)

(a) afz g, a1 afafs v fawr
fart a3 FrEEEy &7 T & Agal
Y F7 faame 7

The Deputy Minister in the Minis-
try of Labour and Employment and
for Planning (Shri C, R. Pattabhi
Raman): (a) No, Sir.

(b) Yes, Sir, when the report is
received.

(c) and (d). Do not arise.

Shri Bhagwat Jha Azad: May I
know when it will be possible for the
Government to place this report on
the Table of the House?

Shri C. R. Pattabhi Raman: It is
expected quite soon. A drafling com-
mittee has been apointeq with Prof.
Mahalanobis, Dr. P. S. Lokanathan
and Dr. V. K. R. V. Rag as members.
The sub-committee has been engaged
in preparing draft chapters for the
consideration f the committee. Thelr
meetings are supposed to be held this
week, and we expect it soon.

Shri Bhagwat Jha Azad: Since, in
this House s well =3 outside, hopes
have been roused about this report, do
Government consider that they will
fix any time limit for the submission
of the report by this committee?

Shri C. R. Pattabhi Raman. I think
even otherwise they expect to submit
it very soon.

Shri Bhakt Darshan: As the draft-
ing committee has been appointed, it
means that some decisions have becn
taken by the committee. Can the
Minister throw some light on the
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broad conclusions at which this com-
mittee has arrived?

Mr. Speaker: If thev makz some
changes later on?

Shri Bhakt Darshan: It will not be
fundamental. They seem to have
taken some final decision. Let the
Minister say specifically that a final
decision has not been taken.

Mr. Speaker: It wouid not be pro-
per.

&t TWAAF qTET ;. F A AT
STeaT § f ¥ w0 weeg #1 A Y
2 f& o= w3 FEr g fw
ATE F JEEY FY o1 qgdr g WA
& S e § g I wm Ad
& W g, afz g, a1 gt g ey
IR LT TG FT AT AT |

Shri C. R. Pattabhi Raman: This is
one of the items under consideration.
They have collected all details.

Shri Jashvant Mehta: May I know
whether an interim report or any re-
commendations have been submitted
by thig committee to the Government,
ang if so, whal are the recommenda-
tions?

Shri C. R. Pattabhi Raman: There
seems to be no necessity for an inte-
rim report. The final report is being
drafted. .

=t fadwax wawE : =W, 39 fae
#Y sga fadi & sogFIQQ SET &
T @Y E AT g § 3H A F
g SFITE gU 4 fF ow wwfo
foad WY & 7€ 1 & ag JTAeT ATEa
g f& a1 38 wraw ¥ F1E g ST
SITET |

qEqW WEET 3T gardl F7
SCIEE I ca i i
= g fag : & ag ST =reEl

g fF sTo wifgan wrew &1 <t FT &
fs o FOe wwfaa A afa-fm A
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awat faw @7 mw afa-eafam g,

TR ;77 feewm gw &

N

st wgaw g & fos ag ST
g % @ g a9 w  ar ady
f& v FO7 wRfeE &1 odfeer
TEH T A AN § )

oW wgea Ay feew w @
{78 Fa A favaw 49 & fx ow
AR W FT @ fawm o g

Shri Tyagi: The hcn. Minister has
said that the report is und>r examina-
tion. I am sure the figures are not
to be changeq by means of aa exami-
nation. May I have ap idea zs - the
average income of the lowest - b in
the report?

Mr. Speaker: Why should we anti-
cipate that? Let the report come.
We are also having a discussion, we
have fixed it.

Shri Tyagi: I think the Minister
wag read to reply.

The Minister of Planning anq Lab-
our and Employment (Shr Naada):
May I make it clear that this is the
report of the committze? A draft has
been prepared. Thig draft is going to
be considered for firalisaticn. The
committee is going to meet in few
days. Therefore, the Report is not
available to the Planning Commis-
sion at the moment.

Shri Tyagi: The non. Minister said
it was available.

Shri C. R. Pattabhi Raman: I never
said.

=t amaw fag : gaTy A g
# AERT 7 grsd # s a1 fR
}s FUAT AEH AR @ WY A9 @
Fer # ® B oW wwar § R E AR
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AT AT & I F 9@ g AT A
&7 3 97 ¥ W@ W g

wER g qIL 0F ATELT FT
TF AT ¥ TATS AE F@T g, a1 WX
F1E gY AT grEg I fHRew &7 |ar
FI, A AA F FT IEAHIT Ay AT &7

o QAW : FIAAT HH WERT A
39 faq =3 3 gu aqmn av f5 gE
W A TAA ART @@ 9 ;Y AR
g 701 &1 & ag A e g fF
3T H X foaq oF vr & S T Y
e & W FAT A F2 98 TF F@
g

oA WQRA . T ATOF Az
gara feera &1 w@r 20

I cannot allow this. Next question.

W T WgW 9NEE . gEreAEE
FHE FT LG AF F GFEH H AT
FF O 37 %1 ®37 mAT 2 oTW
A F VG qg N ISTAT T 47
T I A v wIT aafeat w1 gfa-faq
o 9w 2 39w T I9< fqmy
wmar fE ..

Mr. Speaker: Next
cannot allow that.

question. 1

MIGs

+
{' Shri Yashpal Singh:
Shri Bishanchander Seth:
Shri Harj Vishnu Kamath:
Shri Basumatari:
Shri Rameshwar Tantia:
Shri Bhakt Darshan:
Shri P. R. Chakraverti:
Shri Sidheshwar Prasad:
Shri Mohan Swarup:
‘4“'1 Shri Prakash Vir Shasui:
Shri Birendra Bahadur:
Shri Onkar Lal Berwa:
Shri P. K. Deo:
Shri Sivamurthi Swamy:
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| Shri Bade:
Shri Buta Singh:
Shri Narasimha Reddy:
Shri D. D. Mantri:

| Shri D. C. Sharma:

| Shri P. C. Borooah:

Wil] the Minister of Defence be
pleased to state:

(a) the progress made so far in
the manufacture of MIG-21 fighter
planes with Russian technical colla-
boration;

(b) whe the first Indian MIG will
be test-flown;

(c) the progress made in the set-
ting up of the two factories in
Maharashtra and Orissa; and

(d) the number of Indian pilots
who have undergone specialisation in
MIG Training?

The Minister of Defence Production
in the Ministry of Defence (Shri
Raghuramaiah): (a) The preparation
of the project reports for the manu-
facture of airframes and engines of
MIG-21 fighter planes is neating com-
pletion.

(b) It is too early to fix a target
date.

(¢) The design of the airframe and
engine factories in relation to the
township, runway etc. and the layout
of various shops has beerrTinalised.
Land has been demarcated and
acquisit‘on proceedings by the State
Governments are under way  The
civil construction work will com-
mence shortly.

(d) Seven I.AF. Pilots have under-
gone training in the U.S.S.R. on
MIG-21 aircraft,

ot = fag . gET aE &Omd
&Y 1€ AT ¥ 99 @ & WT T R
SrefaEd SAAIHeN Fgd @ 9%
Fram & 9 aFar § f& @ oW
waear & f qrgam arszfoe A AR

oo g
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Shri Raghuramaiah: MIG-21 modi-
fied version which is agreed to be
given to us is expected to perform
certain specific functions and certain
modifications have been suggested,
and we are taking it up.

Mr. Speaker: The question was
whether by this time they have be-
come out of date.

Shri Raghuramaiah: I have ex-
plaineq that, Sir. There js no plane
which will not go outmoded; by the
time one plane goes into manufacture,
later development comes. I have
said that so far as this is concerned,
after the emergency and especially in
the light of it, we have suggested
certain improvements,

st amaw fag : T § S awar
g f5 5@ =9 F 9T wg FFR &
fraar @« FET 9w ?

Shri Raghuramaiah: I cannot say
off-hand; I have not got the figures.

Shri Ranga: Can the Government
say that they cannot say how much
they had to spend; they must have
some ready estimates: some rough
estimates.

The Prime Minister and Minister of
External Affairs and Minister of
Atomic Energy (Shri Jawaharlal
Nehru): Governmen: has no doubt
got that information but he said that
he has not got it here, at present.

Shri Harj Vishnu Kamuath: After
the recent accentuation of the cold
war belween the Soviet Union and
China and the widening of the rift
between them, has Russia waived or
lifted the condition imposed earlier
that the MIGs supplied by them
should not be used for fighting pur-
poses, for fighting the aggressor but
only for training purposes?

Shri Raghuramaiah: As far as 1
am aware there has been no condition
of that nature imposed on the manu-
facturing programme.
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Shri Hari Vishnu Kamath: No; 1
referred to the ones supplied by
them. There was a condition
imposed. I think the Prime Minister
told us last time. Have they waived
the condition that they are only for
training purposes and not for fighting
purposes?

Shri Jawaharla] Nehru: I do not
remember having said anything of
that kind. There is no restriction or
condition placed on us.

Shri Hari Vishnu Kamath: Orn the
MIGs supplied by the Russians, are
there no such conditions?

Shri Jawaharla] Nehru: No.

ot FTE IW T : AT A ALEY
g WY TAFTY I FT FAT G {5
T IJARA-JeA  AGT EOTT P

Shri Raghuramaial: I have alreacy
said in answer to a question by an
hon. Member that I do not have
these figures now. If notice is given,
1 shal] look into them.

Shri S. M, Banerjec: Apart irom
the MIG factories, I want to know
the number of MIGs which they are

likely to supply to us in the near
future.

Shri Raghuramaiah: Six or seven
have come. Some more are due. The
rest are to be manufactured in this
country.

Shri- Kapur Singh: What are the
reasons for countermanding the
origina] proposal to locate the MIG
factory at Chandigarh?

Shri Raghuramaiah: I am not aware
that there was ever any proposal to
locate it at Chandigarh. The location
of the factory has been decided in
consultation with Russian experts
and on their advice.

Shri Indrajit Gupta: Will this
MIG aircraft fulfil our requirements
of high level jet aircraft which we
should use in conjunction with the
type of radar equipment which is
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now being supplied to ug under the
joint air exercises scheme?

Shri Raghuramaiah: This hag noth-
ing to do with any general overall
scheme like that; each plane hag its
own part to play in the overall
defence of the country,

st WHER & @ T AT FE
dFegt € I ¥ ;T gETA A SEI

g 9 g0 g S ?

Shri Raghuramaiah: This meets

certain requirements of the Air
Force.

Y THFERER . ®F F  ggam
¥ o fer famme 99 @7 97 FETEE
FaTar oA @ fow # & far fammer @
s, @ ufafaa g § fafag
sF1X & fgae g # fean fawm-
e g7
Shri Raghuramaiah: The House

knows that we are manufacturing
planes in the HAL in Bangalore....

s TRATTAR : HEqE W@l
7# I fg=r wrar § fean @

oo WEEd ¢ A9 sgfd, # waEt
HIOH AT, H X A AF G T
ffwd fe ¥ IT

ot TRTTAR ;¥ g A
aford | we wtaw fey WL
(Interruptions).

O AR AW & WA |
# FUET JATE HAHT WIS F X
R A g afed

sregEm: 9g ¥ W IR W
W § W =TfEd

(Interruptions).

o W ¢ AEY, AT §
foelt w1 F1 @ a@ 9T AT
W T T F Far g 5 ag IO
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UF FETEH 41 gEA w@g F 4
Wﬁa‘rvf‘r%f‘ﬁaggqﬁaam
AU A At el T -
faq qam # @arw fear s, T A
aﬁaamﬁmawa%a‘rm
Fifo 73 wfew w9z w4 ag
S AE A §FY §1 9g  gEd
¥ 9a9 2 gFq g AT warg &
AOFT GG U AR T | 9%
faz 31 f& w8, ag S W
¥ 999 ¥, a8 E 21 /v 2

Shri Raghuramaiah: At the HAT,
Bangalore, and at Kanpur, we are

already =~ manufacturing  transport
aircraft, planes. This will be in
addition.

WOR R : FTAR HR FTEGL
¥ g QG gard sE A w E ) A
IqF wAET AL EAY gl

Shri Hem Barua: In view of the
fact that the logistics of defence de-
pend on our capacity to gain air
effectiveness as early as possible, may
I know what steps the Government
have taken to hasten the supply or
manufacture of MIG 21 and may I
also know the terms of collaboration
with Soviet Russia so far as the pre-
sent is concerned?

Shri Raghuramaiah: As I stated in
the answer, the project reports are
under preparation ‘n collaboration
with the Russian technicians who are
here and the various steps taken to
expedite the process are indicated in
the answer. We are doing our best to
see that the manufacturing programme
goes on quickly,

Mr. Speaker: The terms.
Shri Raghuramaiah: I must submit
that as at present advised, it may not

be in the public interest to disclose
the entire terms.

Shri Hari Vishnu Kamath: On a
point of order. I asked the same



3763 Oral Answers

question last time, about three months
ago, and the same answer was given,
namely, that it was not in the public
interest. You, Sir, have held often
but not invariably that the Minister
is the ultimate judge, but on one
occasion, I remember, when the for-
mer Defence Minister was on the
mat—was answering questions—you
did rule on that occasion that that
particuiar answer that he gave could
not be covered by the very convenient
phrase, ‘“public interest”, -and you
asked him, rather forced him, to give
the answer, So, what secret can there
be about it? It is a continuing colla-
boration and the factory is coming
up. I request you to consider the
matter. Everytime the Government
is taking cover under “public inte-
rest”. It seems to be only the Gov-

Mr. Speaker: Order, order. Ulti-
mately, if the executive has to carry
on the administration it aiso has to be
given some discretion unless we see
that something is being concealed or
suppressed from this House unneces-
sarily, but otherwise ordinarily we
shall have to give this option to the
Minister that he must decide whether
at a particular moment soame inform-
ation is to be given or not. If I did
not apply it uniformly, that shows
that everything depends upon the
circumstances of each case.

Shri Hari Vishnu Kamath: In all
humility, Sir, I would request you
very earnestly to bring to bear your
mature judgment and wisdom on
every such answer that is given by
the Ministers.

Shri Jawaharlal Nehru: May I say
a word, Sir? I am thankful for your
decision on the subject, but may I
point out that it was not so much
our desire” to keep anything secret?
Sometimes it may be, but when we
come to terms with another Govern-
ment, the other Government’s wishes
have also to be considered, for var-
ioug reasons, because they have deal-
ings with others too, and it might em-
barrass them if others knew what
their terms to us were.
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Shri Hari Vishnu Kamath: That is
all right.

Shri Hem Barua: He has replied in
a genera] way. It is rather vague.
He did not say whether Russia has
imposed any restriction of that sort
on us. (Interruption).

Mr. Speaker: Order, order.

Shri Hari Vishnu Kamath: That is
satisfactory now.

Mr. Speaker:
Bade.

Orler, order--Shri

ATy F O A F qyr w
q1 - —

“the progress made in the sett-
ing up of the two factories in
Maharashtfra and Orissa;”

& ST =TT § 7 wgrere 81 Gay
FT ASRA Fa FFISE gAT, Tfgae
T w9 g7

Shri Raghuramaiah: It is difficult
at this stage to give any fixed dates,
but our exgecta#ion is, assuming that
the machinery comes within tume, that
it might be possible to start produc-
tion, whatever be the stage of it be-
cause it will be progressive produc-
tion starting with assembly and so on,
towards the end of 1965.

ot gETEER ey ¢ Ey gE F
A AT e A A7 § IF Fq9 A
faamt A1 $RY Aw F a9 F fag
T & % Afafem ag @R 7
faeY 1T 37 & W TA-syEE fwam
afg g, @ I ¥ Fg I& geaar fqar
g7
Mr. Speaker: il2 wants to know
whether there were any negotiations
for the manufacture of such aircraft

with any other country; if so, what
wags the result.

Shri Jawaharla) Nehru: We have
been in touch with other countries.
In fact, the Avro which we have
made—and we intend going ahead
with it—is not a fighter plane but it
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is a plane manufactured through a
British company. It is with a British
company that this contract has been
made. And, always when these de-
cisions are made the possibilities of
getting them from elsewhere are kept
in view and we have information
about thm,

Shri D. C. Sharma: The hon. Minis-
ter said that seven pilots have been
trained in this particular field. May
I know if that number is adequate; if
not, what other arrangements are be-
ing made for the training of more
pilots?

Shri Raghuramaial: Under the
agreement, 12 pilots, 84 ground engi-
neering technical personnel, certain
other officers and men of other ranks
are due for training. It is only a
part of the contingent.

Shri Tyagi: With regard to part
(c) of the question the heon. Minis-
ter was requested to give the House
an idea of the progress made. I do
not think there is any ‘public interest’
involved in it. In fact, the Parlia-
ment is anxious to see what pro-
gress hag been made. Have the
buildings been put up? Have the
plants been erected? Has the land
been selected? What ig the progress
that has been made?

Shri Raghuramaiah: I am afraid
there is some misapprehension, 1
never pleaded any ‘public ingerest’ in
this connection. The information is
fully given in answer to part (c¢) of
the question. The present position is
that the lay-outs etc., have been pre-
pared, the sitting boards have given
their decision, land acquisition pro-
ceedings have commenced both in
Orissa and Maharashtra and the State
Governments have been authoriseq to
construct the civil buildings. That
progress I have already inflicated.

Shri Tyagi: This is no material
progress that has been made. It is
all in sanctions only. This is no de-
fence (Interruptions).
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Mr, Speaker: Order, order. He is
commenting upon the progress now
(Interruptions). Order, order. These
are comments that are being made on
the progress that has been made and
not any information that is being
sought (Interruption). Why should
he go on putting questions like this?

Shri Tyagi: The question is so im-
portant from the national point of
view. This is only sanction. No pro-
gress has been made.

Mr. Speaker: Then, what should I
do?

Shri Tyagi: You must request the
Government just to expedite things.

Mr. Speaker: The answer has been
given. I do not see what further can
be done by me. It may not be ade-
quate, but that is a different matter.

Shri Tyagi: It must be taken serious-
ly by the Government.

Shri Bade: We want the machinery.

Shri Ranga: We cannopt help msk-
ing observations.

Mr. Speaker: If no progress is made
what can 1 do?

Shri Ranga: Then please do not
take objection to the observations.

Mr. Speaker: Shri Ranga should
realise that if this is allowed for
every Member about 3 dozep of them,
and they go on making observations
in this manner, we cannot proceed in
an orderly manner.

Shri Ranga: We Jo nct do it every
¥ime. \

Mr. Speaker: If it be only on this
question, even then there ought to be
some order maintained.

Shri Bhakt Darshan: I understand
that the few MIG planes thaat have
been supplied by Soviet Russia so far
have come to India by the sea route.
May I know why they were not
brought by air?
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Shri Raghuramaiah: I{ was consi-
dered more feasible to bring them
by sea, I understand.

ot qEEY ;w1 G AERT 43
FAAN FT FAT FI 5 T qIK )
T AGE T2 F9 q IT DA 7

AW WERE a9 a1 @y
I
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Gliders

Shri Bishanchander Seth:
Shrimati Renuka Barkataki:
| Shri Basumatari:
|_Shri D. C. Sharma:

Will the Minister of Defence be
pleased to state:

[‘ Shri Yashpal Singh:
{

*419.

(a) whether it is a fact that the
first glider manufactured by the
Indian Air Force was successfully
launched;

(b) if so, the nature of service that
will be rendered by the glider: and

(c) the number of gliders to Ye
manufactured every year?

The Minister of Defence Production
in the Ministry of Defence (Shri
Raghuramaiah): (a) Yes, Sir.

SEPTEMBER 2, 1963

Oral Answers 3768

(b) Gliders are being manufacturea
for National Cadet Curps tc make the
Cadets air-minded.

(c) 1t is expected to achieve the
produtcion rate of 5 gliders per month
in the near future.

Y araTe fag - Fr & o @ g
f fafaer gfwr oo & fordt qg vt
o fed SR ?

Shri Raghuramaiah: At the prescnt
moment, we are carrying out the Air
Force orders. We shall certainly be
happy to manufacture any gliders
required by the civilian sector pro-
vided priority is given to our own
requirements.

it oo fag: @@ o= feaa
qIEST AR g 9% g7

Shri Raghuramaiah: We have so far
completed 25 gliders.

Shri D. C. Sharma: May I know
whether the total requirements of our
National Cadet Corps and of our civi-
lian population in this matter will be
met by this company and, if so, how
long will it take for this concern to
be able to supply all the needs of the
country in both the fields?

Shrij Raghuramaiah: I have not got
with me any assessment of the total
national requirements. 1 understand
there are some other concerns of our
own which are also manufacturing
gliders. Whatever capacity we have,
we shall certainly use to the fullest
extent.

Shri Firodia:
this glider?

What ig the price of

Shri Raghuramaiah: As in the case
of many other items of a similar
nature, since production has started
only in May, it will take a little time
to find it because all the costs have
to be amortised over a certain num-
ber. I think it will be possible to
arrive at some figure towards the
end of the year.
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“Friendship March” 10 Peking

+
Shri Hari Vishnu Kamath:
Shri P. R. Chakraverti:
*420. { Shri Sidheshwar Prasad:
ﬁ Shri V., B. Gandhi:
| Shri P. R. Patel:

Will the Prime Minister be pleased
to state:

(a) whether Government have re-
ceived reports that the Peace Pil-
grims’ (headed by Shri Shankarrao
Deo) progress to Peking is already
behind schedule;

(b) whether the Chinese Gevern-
ment have refused them visas; and

(c) if so, whether Government pro-
pose to dissuade them from continu-
ing their march?

The Minister of State in the Minis-
try of External Affaicg (Shrimati
Lakshmi Menon). (a) Government 18
not aware of the details of the sche-
dule of the group headeq by &hri
Shankarrao Deo, who are conducting
a Peace March to Peking. When they
commenced their March it is under-
stood that they expected to Teach
Peking by Septembder, 1964,

(b) As far as Governrment is aware
no visas have been issued to the
group by the Chinese Government.

(¢) The Governmeni c¢f India have
no official connection with the Peace
March. The question of their dis-
suading the peace marchers from go-
ing to Peking does not, therefore,
arise.

Shri Hari Vishnu Kamath: Before
these peace-marchers or pilgrims
launched their somewhat quixotic
mission, did they have any talks with
the Prime Minister and what, accor-
ding to them, were the objectives of
this march or mission and what
advice, unless it is secret, was given
by the Prime Minister to Shri
Shankarrao Deo and other members
of the team?
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The Prime Minister, Minister of
External Affairs ang Minister of
Atomic Energy (Shri Jawaharlal
Nehru): Yes, Sir. Shri Stankarrao
Deo saw me then and told me of this
proposal. I told him that it was not,
first of all, likely to take effect, be-
cause I doubted if the countries
through which they pass would give
them permission. I told them that
the Government could not be con-
cerned with it in any way, but the
Government would not put any diffi-
culties in their way.

Shri Harj Vishnu Xamath: Have:
any reports reached Government
regarding some undesirable speeches
made by some members of the team
in Uttar Pradesh or elsewhere in
India and, if so, what has been the
reaction of the Government to these
reports about such undesirable
speeches, and what advice has been
conveyed to the team about this that
these speeches should be stopped or
should not be continued to be made
by them.

Shri Jawaharlal Nehru: Government
saw some reports about speeches
delivered which seemed to us not to
be very happy. Thereupon, they
themselves sent some explanations
about their speeches and in some
cases they have said that they were
not properly reported. Anyhow, the
explanations toned down the reports
of the speeches. Government did net
think it necessary to take other steps.

ot W TR W7 39 wifa
oifadl ¥ T A ¥ RS ST
#Y § fF 9T F@T ae AR ¥ A
qER # fag st F I AW A
A T o e ?oafe gw avaw
¥R FTEE A T A gz TS
Eic i |

it FEAREA AgE:: S, AGY
8hri Tridib Kumar Chaudhury: Is
it a fact that these marchers were
stopped on the border of Pakistan
and then they engaged in silent
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prayers before the Pakistan border
for about a week? May I know what
has happened to them and how do
they now propose to go, what route
they would follow whether through
Pakistan or direct?

Mr. Speaker: Are they still in
Pakistan?

Shrimati Lakshmi Menon: No. They
are trying to find out new ways to
reach Peking, that is, by avoiding
Pakistan, perhaps by Burma.

Shri Thirumala Rao: May I know
whether Rev. Micheal Scott is one
of the pilgrims and has the Govern-
ment got any report about his anti-
Indian activities?

Shrimati Lakshmi Menon: He was
one of the members, but he has gone
to London.

Shri Sonavane: May I know whether
Government will be a silent observer
here? If they encounter any difficulty,
will there be no responsibility on the
part of the Govermment, as they are
Indian citizens?

Shri Jawaharlal Nehru: Any diffi-
culty that they encounter will be the
non-receipt of permission, visas and
the like by other countries. We shall
certainly be very silent in our obser-
vations.

Shri S. N. Chaturvedi: May I know
what type of speeches are being deli-
vered and what is the tenor of the
propaganda that they are doing?

Shrimati Lakshmi Menon: They are
peace marchers and they thought that
we should have negotiations with
China and sattle our border problems.
The speeches that they mmde were
really not in conformity with the poli-
cies of the Government and this had
ceme to the notice of the Home Min-
istry. They did not think it of such
importance that they should take any
action against these people. As the
Prime Minister pointed out, they have
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also said that the speeches were not
correctly reported.

Dr. L. M. Singhvi: May I know whe-
ther they were given passports and
whether any foreign exchange was
sanctioned to them?

Shrimati Lakshmi Menon: No fore-
ign exchange has been sanctioned.
They were given the passports.

Dr. L. M. Singhvi: My question
about the passpo:rt has not been ans-
wered.

Shrimati Lakshmi Menon: Passports
have been given.

st fadmax s\ W T4 FaTET
Tt f5 &1 mifa arfeat 3 < s faw
F T THR FT AT A A8 @y
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TR QO FE A FH F e
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Shri Hem Barua: May I know whe-
ther the attention of Government has
been drawn to the Chinese accusation
that the so-called ‘Friendship March’
is another instance of India being a
voluntary victim of Western conspi-
racy and if so, what steps Gevern-
ment have f@ken so far to clarify our
position vis-a-wis these Chinese accu-
sationg?

Shri Jawaharla] Nehru: The Chinese
accusation to which the hon. Member
refers is patently so absurd that I do
not 'myself remember if we have issued
any answer to it and any statement on
that or not, but the thing seemed to
us to be rather ridiculous.
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Shrimati Savitri Nigam: May I know
whether the Government of India have
received any communication on this
matter from the Pakistan Govern-
ment?

Shri Jawaharlal Nehru: No.

Shri P. R. Patel: May I know whe-
ther the views expressed by these
peace marchers are more helpful to
the Peking Gevernment and harmful
te the Indian Government?

Shri Jawaharlal Nehru: I do not
think that thus there has been much
effect either harmful or beneficial.

st forr Ao wst Ty w4 Y
S & Fgr fF agt A FTHAE A
gt 1 & s =veaT g o s
T X feam oy & T AT w0

Shri Sivamurthi Swamy: May I
know whether the leader of this group
has called for the raising of a volun-
teer force by the name of Shanti Sena
to go on the borders of China?

4T 37 gfaal 1 aXE § A A
7z faamaa & 1 @ } fr wfg r &
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R A I FfF I H e §F A
B SAHr JAT X |

Shri Kapur Singh: May I know
whether Government have satisfied
themselves that some of these pilgrims
are not the so-called spies of peace
such as came to surface in the United
Kingdom recently when they acted as
conveyors Of security information tn
enemy? -
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Shri Jawaharlal Nehru; Among
these people, there are mostly some
of our nationals, and a few non-
nationals, I think possibly two from
America and two from Europe. Those
people who have come from abroad
are fairly well known, and there is
no reason to doubt their bona fides.

=t TR : § a8 ST 9 TEar
g &5 #|1 yuw et S 7 gy wens
a5 o avw A @ a9, Wit
faor s Hifat &1 wr @ AR
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Indian Missions Abroad

+

( Shri Dinen Bhattacharya:
| Dr. U. Misra:

Shri P. K. Ghosh:

*421.<{ Shri Kapur Singh:

Shri Gulshan:
| Shri Ram Singh:
| Shri P. C. Borooah:

Will the Prime Minister be pleased
to state:

(a) whether it is a fact that the
total expenditure on Indian Missions
abroad had increased by about 21 per
cent. during the last five years; and

(b) it so, the reasong therefor?

The Minister of State in the Minis-
try of External Affairs (Shrimati
Lakshmi Menon): (a) Yes, Sir.

(b) The increase is on account of (i)
opening of new Missions and upgrad-
ing of existing Missions; (ii) expansion
in the activities of the Missions; and
(iii) general rise in running costs such
as rents, allowances, etc. A statement
giving details is being ]aid on the table
of the House [Placed in Library, See
No. LT-1620/63]
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Shri Dinen Bhattacharya: In view
of the emergency in our country may
I know whether Government has any
plan to curtail thig expenditure which
has gone up by 21:5 per cent?

The Prime Minister and Minister of
External Affairs and Minister of
Atomic Energy (Shri Jawaharlal
Nehru): In view of the emergency,
Government propose to increase it con-
siderably, so that 'more publicity might
be done and more propaganda which,
according to many Members of this
House, is suffering from lack of funds.
There are a large number of new
countries in Africa and elsewhere, and
we have to increase our establish-
ments there, and still it is the view of
many persons who know that we are
not dealing quite fairly with regard
to expenditure with many of these
new missions abroad.

Shri Dinen Bhattacharya: May I
know whether Government hasg any
machinery to check the expenditure
in respect of thig item?

Shri Jawaharlal Nehru: In so far
as possible, it is done. Inspectors go,
we get reports of the expenditure.
Most of these expenditures are more
or less fixed—the establishments and
their costs. Some other expenditure
which is not fixed can be checked
and is checked.

Shri S. M. Banerjee: I would like to
know whether in view of this increas-
ed expenditure, the efficiency has
also gone up, and if so, the reason
why our missions failed in convincing
the other countries regarding our
case on the border problem with the
Chinese?

Shri Jawaharlal Nehru: I have not
quite understood the hon. Member.

Mr. Speaker: He asks whether in
view of this increase in expenditure
our efficiency has also gone up, and
if so, why our representatives failed
to convince other nations about the
justification of our stand in our bor-
der dispute with China.
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Shri Jawaharlal Nehru: It is al-
ways our effort to increase our effi-
ciency. I cannot say that it is perfect
everywh.u.. o mrgt_ number of
mission: .o &t iy vary in their
quality and in the kind of work they
do, but the effort is always there. As
for the hon. Member asking why we
have failed, to that I have no ans-
wer. I do not know that they have
failed. They may have in some plac-
es not succeeded. Success and failure
depend not merely on our individual
representative or somebody else, but
so many other factors come in.

® s

Shri Hari Vishnu Kamath: It is a
question of degree only.

Shri S. M. Banerjee: My question
was

Mr. Speaker: Can it be answered?

Shri S. M. Banerjee: They have not
succeeded in counteracting the propa-
ganda of the Chinese. That is what
T said. Their propaganda is much more
vicious.

Mr. Speaker: The answer he has
given, that he does not concede that
we have failed in it. He says we may
not have been successful in certain
places, but we have not failed.

Shri Jawaharlal Nehru: I would
add, since he referred to the Chinese,
that Chinese propaganda is carried on
on such a vast scale and with such
vast expenses that before them what-
ever we spend is a beggarly amount.

Shri Hari Vishnu Kamath: We can-
not counter even Pakistan propa-
ganda. :

Shri Kapur Singh: I want to know
whether it is correct that in spite of
the fact that we have accredited to
foreign countries costly missions,
some of our Ministers do frequently
visit those countries to sign agree-
ments etc.?

Shri Jawaharlal Nehru: Yes. We
have encouraged some of our Minis-
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ters speciaily to go there, for parti-
cular and general reasons, to see their
work, more especially in South East
Asia and in Africa.

Shri H. N. Mukerjee: In view of
persistent reports that the image of
India is not being presented success-
fuliy by our diplomatic representa-
tives in different countries including
a country like Great Britain, where
our case on the India-China issue
could have been presented much more
successfully than it is, may I know if
the Prime Minister is making any
very special effort to see that the
increase in expenditure is commensu-
rate with the increase in proper effi-
cient organisation of the diplomatic
missions?

Shri Jawaharlal Nehru: As a mat-
ter of fact, I do not think there has
been any increase in expenditure—as
far as I know— in our High Commis-
sion in UK. As for the reasons for
the British thinking in a particular
way, there are many reasons and it
is difficuit for me to go into them. I
do not think hon. Members will ex-
pect a highly sophisticated country
like the UK to be carried away this
way or that way by some propaganda.

Shri Hari Vishnu Kamath: On a
point of order. If I heard the Prime
Minister aright, there has been no
increase in expenditure on our Mis-
sion in UK. The statement shows the
total increase in expenditure wiz.
Rs. 100 lakhs more than in 1957-58.
Unfortunately, we do not have the
figures for UK. But I do not know
whether the statement he made is
correct.

Mr. Speaker: If he has not got the
figures, he should accept whatever is
given.

Shri Hari Vishnu Kamath: He also
has got no figures.

Shri Jawaharlal Nehru: I said I
myself am not sure. I thought, and
still think—I may be wrong; I have
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not got the figures—that there has
been no particular increase in expen-
diture in UK.

Shri Hem Barua: Is it not a fact
that the 1961 and 1962 audit has re-
vealed gross irregularities in the
maintenance of furniture accounts, ir-
regularities in constructing chancery
buildings, irregularities in the main-
tenance of accounts of silverware,
radio sets, automobiles etc., resulting
in a huge wastage of public funds to
the tune of Rs. 40 lakhs? If so, may
1 know how far this contributes to the
total increased expenditure as point-
ed out by Government?

Shrimti Lakshmi Menon: If the hon.
Member had listened to the answer,
he would have found that the increase
in expenditure is really due to the
creation of a number of new missions.
For instance, new missions were
created in Beirut, Bucharest, Dakar,
Helsinki, Leopoldville and Dar-es-
Salaam. Then a new information post
was created at Khartoum, at Prague
and at Lagos. This has consumed
about Rs. 15 lakhs. Then some of the
missions were upgraded, raised to the
status of embassy, in Jeddah, Vienna,
Vientiane. Then the offices in Kuala
Lumpur and Lagos were upgraded to
High Commissions.

All these have been responsible
for the increase in expenditure. As
was pointed out, this is the minimum.
We are trying our best to reduce our
expenditure by pruning the estab-
lishment and by cutting out not very
necessary posts.

Shri Hem Barua: May I point

Mr. Speaker: Order, order. My ob-
jection was that he was making a
speech, not eliciting information.

Shrimati Lakshmi Menon: The ir-
regularities that the hon. Member
complained of do not add to the ex-
penditure.

Mr. Speaker: That was exactly the
answer, that the allegations made of
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wrregularities are not responsible for
the increase in expenditure.

Shri Hem Barua: May I submit
that the reply she has given is not
even one naya paisa of a reply to
my question? I just wanted to know
about the irregularities, whether they
are denied or admitted.

Mr. Speaker: That is not relevant
to this question relating to increase
in expenditure as mentioned in the
statement. That is a different thing.

Shri H. N. Mukerjee: When a ques-
tion like this is taken up and supple-
mentaries are asked in regard to cer-
tain serious allegations regarding
malversation and misuse of funds, is
not the Government to answer about
those allegations. ... (Interruptions).

Shri Hem Barua: That is not a fig-
ment of my imagination, Sir. I am
quoting from the report of the Public
Accounts Committee.

Mr. Speaker: There are certain
things which may be contained even
in audit reports; they may be true as
well. We are taking up a particular
question; about the increase which
has been explained in this statement.
What has been that increase due to?
That has been stated there. Certain
missions have been added; certain
missions have been raised in status.
My only objection was that these do
not come in within this 21 per cent
increase that we are discussing just
at present. That was the question
and this is the statement that has
been given. Otherwise, if it were
an open question, I would not have
minded it.

Shri H. N. Mukerjee: The total
expenditure has increased by certain
percentage. This House is concerned
about the quantum of expenditure of
our diplomatic missions and the fair-
ness or the unfairness with which
they do this. Surely, it comes within
the ambit of this question.

Mr. Speaker: It has been explained
what that increase is due to.
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Shri Hem Barua: May I ask one
information from you, Sir? Is not
wastage expenditure a part of the in-
creased expenditure or a cause of in-
creased expenditure?

Mr. Speaker: 21 per cent—that is
explained in the statement. This al-
legation of wasteful expenditure is
not part of that.

Third Plan Achievements

+
(Shri D. C. Sharma:
| Shri Shree Narayan Das:
| Shri Bhagwat Jha Azad:
| Shri Harish Chandra Mathur:
. Shri Warior:
452 ﬁ Shri Vasudevan Nair:
| Dr. Ranen Sen:
| shri D. D. Puri:
| Shri Rameshwaranand:
| Shri Kolla Venkaiah:

Will the Minister of Planning be
pleased to state:

(a) whether the various divisions
of the Planning Commission were
asked to make a mid-Plan appraisal
of the achievements and short-falls
in the Third Plan in different sectors
and suggest the changes called for in
the targets; and

(b) if so, the suggestions made by
them?

The Deputy Minister in the Minis-
try of Labour and Employment.and
for Planning (Shri C. R. Pattabhi
Raman): (a) and (b). The Planning
Commission has been engaged for
the past few months in making a de-
tailed mid-term appraisal of the
Third Five Year Plan in consultation
with Central Ministries and State
Governments. A document on the
subject is under preparation.

Shri D. C. Sharma: May I know
whether the information that has been
called for from the Central Ministries
and the State Ministries is for the year
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1962-63 and 1961-62 or it goes beyond
that?

Shri C. R. Pattabhi Raman: It neces-
sarily deals with the past as the re-
view of the Third Plan so far is to
assess past progress and future pros-
pects for making necessary adjust-
ments in the Plan in view of the
changed circumstances, especialiy the
emergency and for formulating a basis
for the Fourth Plan.

Shri D. C. Sharma: What is the
agency? Is there one single agency or
there are multiple agencies which are
to review the advances and short-falls
of these plans at the State sector and
the Central sector?

The Minister of Labour and Employ-
ment and Planning (Shri Nanda): It
cannot be a single agency. The Plan-
ning Commission is the co-ordinating
body and the Ministries are associated
in this task of appraisal and assess-
ment of the future.

Shri D. C. Sharma: I wanted to
know specifically what these assess-
ment agencies are.

Shri Nanda: Working groups have
been set up for some subjects. There
are different divisions who are dealing
with this' matter. Information is re-
ceived from the Ministries; in colla-
boration with the representatives of
these Ministries the reports are Jdiscuss-
ed.

Shri Bhagwat Jha Azad: Is it possi-
ble for the Government to put before
the House some broad aspeci of this
mid term appraisal of the Plan so that
Lok Sabha and Rajya Sabha could
discuss it when the Plan debate takes
place in this House.

Shri Nanda: Yes, Sir. I think the
whole process is likely to be comple-
ted in another four or five weeks or
so. But it is not possible to submit it
within the period of the session of
Parliament.
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Dr. P. S. Deshmukh: While every-
body would welcome this effort to try
to assess all the achievements to our
credit during the term of the third
Five Year Plan that has just gone
by, has there been any attempt to
assess the value of the whole of our
planning and see what we have done
during the last 10 years?

Shri Nanda: Will he repeat the ques-
tion?

Mr. Speaker: The question is whe-
ther there has been any attempt to
assess the whole planning during the
last 10 years.

Shri Nanda: At the time of the for-
mulation of every Five Year Plan, the
previous period is brought under re-
view. When the third Plan was for-
mulated. the entire period of 10 years
was examined and the conclusions
have been embodied in the report of
the third Plan.

Dr. Ranen Sen: Is there any truth in
the repcrt appearing in the newspapers
that the third Plan targets are likely
to be reduced in view of the conditions
of emergency in the country?

Shri Nanda: I_am not in a position
to say, because this depends upon the
completion of the assessment.

ot TRTEOEE ;. fome d ¥
FUR Y HaAl oY 7 %21 97 fF Q=7
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agt faeft | & @ ST SmzaAn E R
I9 F TN FT OqT TAAT AT ITH
a1 7E | afg 99, @ *9 aF v
I AR FT ™ F faw saer T
ST o | Gt Qs ¥ S
R TEES A, ogH?
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Shri Nath Pai: Is it a fact that it is
apprehended that in the light of the
current performance of the Plan and
the very siow pace of development of
national income—it is feared—that the
physical targets of the Plan will be
falling short by 20 to 25 per cent
whereas the expenditure part of it will
be fulfilled?

Shri Nanda: I should make it clear
that in the Plan document itself the
physical programmes were not entire-
ly on par with the financial provisions.
The financial provisions fell short even
at the beginning of the requirements
of the physical programme. It was ex-
pected that in course of time possibly
larger finances might be made avail-
able and therefore a part of the short-
fall may be due to that fact.

Shrimati Savitri Nigam: The hon.
Minister just now said that various
working groups are doing the prepara-
tion work. May I know whether these
working groups will submit an in-
terim report or not.

Shri Nanda: These groups are inter-
nal groups for the purpose of assess-
ment.

Mr. Speaker; I have called Shri P.
Venkatasubbaiah.

Shri P. Venkatasubbaiah: May I
know whether these various things
that have been deputed by the Plan-
ning Commission to the various States
to enquire into the shortfalls and non-
utilisation of the irrigation potential
which have retarded the agricultural
production in the country have been
included in the mid-appraisal of the
Plan?

Shri Nanda: Yes, Sir. Those results
are also there.

Dr. Sarojini Mahishi: May I know
whether the Planning Commission in-
tends to submit the report shortly so
that it will be of wuse in the
later part of the Five Year Plan?

Shri Nanda: I have said—four or
five weeks or so.
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Shri A, P. Jain: I heard the hon.
Minister to say that the financial tar-
gets and the physical targets were
not kept at par. May I know what
was the reason for keeping purpose-
fully this disparity between the fin-
ancial target and the physical target?

Shri Nanda: It was forced on us.
The financial availability was limit-
ed. We wanted something more to
be done actually and we thought that
when conditions would become more
propitious we may be able to do bet-
ter. That was the reason. I think a
bigger challenge was there before us.

Shri Tridib Kumar Chaudhuri: May
1 know whether the views of Dr.
D. R. Gadgil, Prof. Schumacher of
the Ford Foundation and Prof. D.
Ghosh which were submitted to the
committee for assessing the achieve-
ments of the third Plan with regard
to the improvement of the weaker
sections of the community have been
taken into consideration, especially
their views about the mis-allocation
of resources?

Shri Nanda: The entire material
available up to the time of the report
will be taken into consideration.

Dr. L. M. Singhvi: Could the Minis-
ter tell us wheher he made a state-
ment that we have failed to achieve
the employment targets fixed in the
Third Five Year Plan; if so, may 1
know wheher the Government are
considering the question of accept-
ance of diminished targets in the field
of employment?

Shri Nanda: To the extent the
actual executicn of the projects is de-
layed and the physical targets are not
achieved, the employment target also
suffers.

Dr. L. M. Singhvi: The second part
of my question has not been answer-
ed. Are Government considering the
acceptance of diminished targets in
the field of employment? He should
answer straight by saying “yes” or
“no”

1041 (Ai) LSD—2.
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Shri Nanda: As I said, the appraisal
has not yet been completed. What is
going to be the likely position will
then be known and not now.

Dr. L. M. Singhvi: Are you consid-
ering this proposal?

Mr. Speaker: Is it being consider-
ed?

Shri Nanda: After considering it
there are two courses: one is to try
to step up the various activities which
might increase employment opportu-
nities in other directions, and the
other is to reduce the targets. I can-
not say which one will be adopted or
whether it will be partly one and
partly the other.

sy wgaw : & 75 JTET AvEAT §
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Shri S. M. Banerjee: I would like
to know whether it is a fact that the
number of people unemployed will
be much more after the completion of
the Third Five Year Plan than what
it was after the completion of the
Second Plan; if so, may I know what
positive steps are being taken by the
Planning Commission to review the
whole thing and provide unemploy-
ment dole, because they have failed
to provide employment for these peo-
ple?

Shri Nanda: The facts are known
as to what would be the number of
new entrants into the labour force. It
is also known that through the nor-
mal operation of the Plan there will
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not be sufficient employment oppor-
tunities to absorb them. Therefore,
some other activities were undertaken
like rural works programme and, lat-
erly, rural industrialisation. I hope a
part of the remaining number will be
absorbed like that.

Shri S. M. Banerjee: What about
the question of giving them unem-
ployment dole?

Shri Nanda: That is a suggestion.

Dr. Gaitonde: May I know whether
it is a fact that recently some fore-
ign experts were invited to assess the
achievement of the Plan; if 30, whe-
ther their reports will be made avail-
able to the House?

Shri Nanda: No, Sir.

Shri P. R. Patel: May I know whe-
ther it is a fact that the Agricultural
Division of the Planning Commission
has come to the conclusion that not
giving remunerative prices for agri-
cultural production has contributed
to the failure or unsatisfactory result
in the field of agriculture?

Shri Nanda: The Planning Commis-
sion is always conscious of the need
for giving adequate and remunerative
prices for agricultural produce.
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WRITTEN ANSWERS TO QUES-
TIONS

Indian Armed Forces Personnel
Abroad

*416. Shri P. C. Borooah: Will the
Minister of Defence be pleased to
state:

(a) the number of Indian Armed
Forces personnel who are serving in
Indo-China|Egypt and those lent to
other countries for training purposes
at present; and

(b) whether they are being repat-
riated to India in view of emergency
at home?

The Minister of Defence (Shri Y. B.
Chavan): (a) The present strength
of Indian Armed Forces personnel
serving in Indo-China and the U.A.R.
is as follows:—

(i) With the International Com-
mission for Supervision and
Control in Indo-China .. 334

(ii) With the United Nations
Emergency Force in U.AR.
. 1,255

The number of Indian Armed Forces
personnel lent to other countries for
training purposes at present is 365.

(b) Our contingents in Indo-China
and U.A.R. are not being repatriated
at present. However, some personnel
of our contingent in Indo-China are
being withdrawn to meet our own
requirements. Some of the person-
nel lent to other countries for train-
ing purposes are also being with-
drawn.

Implementation of Plan Projects

Shri Harish Chandra Mathur:
Shri Bibhuti Mishra:
*423.{ Shri Morarka:
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| Shri Ravindra Varma:

! Shri Sidheshwar Prasad:
Shri P. R. Chakraverti:
Shri Vishwa Nath Pandey:

Will the Minister of Planning be
pleased to state:

(a) whether Planning Commission
has considered the whole question of
administration in the context of im-
plementation of Plan Projects; and

(b) the important conclusions ar-
rived at and the action taken in pur-
suance thereof?

The Deputy Minister in the Minis-
try of Labour and Employment and
for Planning (Shri C. R. Pattabhi
Raman): (a) and (b). Responsibility
for implementation of projects inclu-
ded in the Plan rests with the Cen-
tral Ministries and State Governments
concerned. Each Five Year Plan
has contained recommendations re-
garding the reform of administra-
tion and development administration
in the districts. Action taken on re-
commendations on these subjects in
the Third Five Year Plan as well as
those relating to particular fields of
development is being kept under re-
view. From time to time, special
studies and investigations are also
initiated.
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Berubari

Shri P. R. Chakraverti:
Shrj Sideshwar Prasad:
Shri Hari Vishnu Kmath:
Shri C. K, Bhattacharyya:
‘425.{ Shri Mohan Swarup:

Shri Prakash Vir Shastri

| Shri D. D. Mantri:

| Shri P. C, Borooah:

(_ Bhri Rameshwar Tantia:

Will the Prime Minister be pleased
to state:

(a) whether a revised programme
for demarcation of Berubari and the
Hill Sector which are to be transferred
to East Pakistan and West Bengal res-
pectively under the Nehru-Noon
Agreement has been drawn up at a
Conference in Dacca;

(b) if so, when it is expected to be
completed;

(c) whether the East Pakistan offi-
cials have agreed to abide by the
Cadastra] Survey map prepared by
F.O. Bel] during the British regime;
and

(d) whether demarcation in both
the sectors will continue simultane-
ously?

The Minister o State in the Minis-
try of External Affairs (Shrimati
Lakshmi Menon): (a) Evidently, the
Honourable Members are referring to
the proceedings of the 72nd Directors
of Land Records’ Conference which
was held at Dacca from 19th-20th
May, 1963; since then, the 73rd Con-
ference of the Directors of Land
Records was held at Calcutta from
5th-6th August 1963, when demarca-
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tion work done in the past was
reviewed and a programme for the
future drawn up.

(b) Construction of the pillars
along the division line is expected to
be completed by March, 1964, latest.

(c) Yes, Sir.
(d) Yes, Sir.

Submarines for Indian Navy

*426. Shrimati Jyotsna Chanda: Will
the Minister of Defence be pleased to
state:

(a) whether decision has been taken
on the purchase of submarine fleet by
the Indian Navy;

(b) if so, when these would be
acquired; and

(c) if not, when a decision ig likely
to be taken?

The Minister of Defence (Shri Y. B.
Chavan): (a) to (c). Certain pro-
posalg are under examination. A final
decision will however depend upon the
availability of suitable submarines as
well as on our capacity to find the
necessary foreign exchange.

Chinese Mapg

Shri S, N, Chaturvedi:
Shri Raghunath Singh:
*421.{ Shri Hem Raj:
| Shri Vishwa Nath Pandey:
| Shri Kachhavajya:

Will the Prime Minister be pleased
state:

(a) whether the latest Chinese maps
show even larger areas than before of
Indian territory ag Chinese territory;
and

(b) it so, the extent of the area now
cartographically claimed by the
Chinese?

YThe Minister of State in the Minis-
try of External Affairs (Shrimati
Lakshmi Menon): (a) No, Sir. The
latest Chinese official map showing the
India-China boundary was brought out
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by the Chinese Government in March,
1963 to iilustrate the setting up of 26
“civil” posts on the Chinese side of
the so-called Chinese “line of actual
control”. This map conforms in the
main to the Chinese map handeq over
to the Indian side at the Officials®
Talks in 1960 and does not appear to
claim any larger areas than before
of Indian territory.

(b) Does not arise,
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South Africa at IL.O. Meeting
Shri Raghunath Singh:
Dr, Ranen Sen:
*429. { Shri A. N. Vidyalankar:

| Shri Indrajit Gupta:
| Shri Tridib Kumar Chaudhuri:

Will the Prime Minister be pleased.
to state:

(a) whether a walk-out in protest
against South Africa’s apartheid policy
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was staged In the ILO meeting held
in Geneva on the 21st June, 1963;

(b) whether the selection committee
of the 1LO Conference accepted the
view that the South Africa delegates
did not represent all South African
employees and workers; and

(c) the part played by the Indian
delegation in the ILO Conference in
Tegard to these matters?

The Minister of State in the Minis-
try of External Affairs (Shrimati
Lakshmi Menon): (a) Yes Sir, a
walk-out wag staged on the 14th of
June.

(b) The credentials of the South
Africanp workers’ delegation were
invalidated by the Conference on the
ground that the South African Cong-
ress of Trade Unions, which is the anly
multi-racial trade union organisation
in that country, had not been consult-
ed by the South African Government
in nominating the workers’ delegation.

(c) The Indian Government delega-
tion extended support to the African
angd Arab delegationg in their opposi-
tion to the South African policy of
apartheid by joining the walk-out on
14th June. They also voted against
the credentials of the Souh African
Workers’ delegation.

Indiang in British Guiana

2430 f Shr_i S. M. Banerjee:
"\ Shri P. C. Borooah:

Will the Prime Minister be pleased
to state:

(a) whether any Indians were recen-
tly killed or injured in British Guiana
ag a result of racial disturbances there;
and

(b) if so, the number thereof?

The Deputy Minister in the Minis-
try of External Affairs (Shri Dimesh
Singh): (a). No Indian national is
known to have been killed or injured.
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(b) Does not arise,

India’s offer of assistance to Pakistan

*431. Shri P. K, Deo: Will the
Prime Minister be pleased to state:

(a) whether the Pakistan Govern-
ment have declined India’s offer of
some corrugated iron sheets for the
temporary rehabilitation of the cy-
clone victims in East Pakistan; and

(b) if so, the reasons stated in dec-
lining the offer?

The Minister of State in the Minis-
try of External Affairs (Shrimati
Lakshmi Menon): (a) Yes Sir.

(b) The Government of Pakistan
have informed us that since the re-
ceipt of our offer of 500 tons of cor-
rugated iron sheets they have made
an assessment of the stock position
and have found that sufficient stock
is available within the country. They
have also stated that for their margi-
nal requirements they have found a
cheaper source of supply, therefore,
they do not wish to take advantage of
our offer.

Palam Air Port

*432. Shri D. D. Mantri: Will the
Minister of Defence be pleased to
state:

(a) whether it has been decided to
discontinue the use of Palam airport
by Indian Air Force; and

(b) if so, the alternative arrange-
ments made in this regard?

The Minister of Defence (Shri Y. B.
Chavan): (a) and (b). Palam will
continue to be used by the Indian Air
Force for the present. An alternative
site has been selected for construct-
ing an airfield for the exclusive use
of the Indian Air Force. After this
project is completed, the Air Force
will only have limited use of Palam
airport for certain purposes, namely
Communication Squadron (including
the VIP Squadron) and transport
units.
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Recruitment in Bankola Colliery

Shri Indrajit Gupta:
‘4.33.{ Shri Yashpal Singh:
LShrimati Renu Chakravartty:

Will the Minister of Labour and
Employment be pleased to state:

(a) whether Government are aware
that the management of the Bankola
Colliery in West Bengal has recently
started large-scale recruitment of
Coalfield  Recruiting  Organisation
labour;

(b) if so, the reason therefor;

(c) whether such recruitment is in
violation of the decision to curtail
and gradually abolish the C.R.O.
Scheme; and

(d) Government’s reaction in the
matter?

The Deputy Minister in the Minis-
try of Labour and Employment (Shri
R. K. Malviya): (a) It has been re-
ported that the management of the
Bankola Colliery recently recruited
about 70 Gorakhpuri labour.

(b) According to the management,
workers required for loading coal in
the wagons were not available locally.

(c) Yes.

(d) The violation has been brought
to the notice of the management and
they have since agreed to cancel the

temporary C.R.O. arrangements at
Bankola forthwith.
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Bank Employees

*435. Shri Jashvant Mehta: Will the
Minister of Labour and Employment
be pleased to state:

(a) whether Government have re-
ceived a memorandum from the State
Bank of India Employees’ Union;

(b) if so, the action taken thereon;

(¢) whether due to Emergency, the
Desai award has been extended by
one year; and

(d) whether Government propose
to appoint a new tribunal or Commis-
sion for looking into the grievances
of Bank Employees all over India?

3796 .
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The Deputy Minister in the Minis-
try of Labour and Employment and
for Planning (Shri C. R. Pattabhi
Raman): (a) Yes.

(b) The position in respect of cer-
tain demands was explained to the
Union at a meeting held on 10-5-1963.
The remaining demands are under
consideration.

(c) The award of the National Tri-
bunal has been extended by one year
under section 19(3) of the Industrial
Disputes Act, 1947.

(d) No.

Exodus of Minorities from East
Pakistan

Shri P. C. Borooah:
{Shri Naval Prabhakar:
Shri D. C. Sharma:

Shri Subodh Hansda:
Shri Hem Barua:

Shri Prakash Vir Shastri:
Shri Onkar Lal Berwa:
Shri Buta Singh:

Shri Gulshan:

Shri Hem Raj:

Shri Bade:

Shri S. M. Banerjee:

Shri U. M. Trivedi:

Shri Sarjoo Pandey:

Shri Daljit Singh:

Shri P. R. Patel:

Shri Tridib Kumar Chaudhuri;

Shrimati Jyotsna Chanda:
Shri Balkrishna Wasnik:
Shri Kachhavaiya:

Shri Ramachandra Ulaka:
Shri Dhuleshwar Meena:
Dr, Mahadeva Prasad:
Shri M. Rampure:

| Shri P. R. Chakraverti:

Will the Prime Minister be pleased
to state:

(a) whether it is a fact that there
has been a mass exodus of people be-
longing to the minority community in
East Pakistan into India during the
last four months on account of re-
ported persecution of such minorities
there;

*437. ¢
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(b) if so, the number of displaced
persons who arrived in the Union
Territory of Tripura and other ad-
joining Indian States;

(c) the arrangements made by Gov-
ernment for their rehabilitation; and

(d) whether the matter has been
taken up with the Government of
Pakistan?

The Minister of State in the Minis-
try of External Affairs (Shrimati
Lakshmi Menon): (a) and (b). Our
information is that during the first
half of this year, while about 5900
persons entered West Bengal and
about 1900 persons entered Assam,
approximately 25,000 persons crossed
the border from East Pakistan into
Tripura.

(c) Those who have migrated to
the Indian Union after the 3lst
March, 1958 are not eligible for any
relief or rehabilitation benefits. How-
ever, out of about 3,100 families who
have recently migrated to Tripura, it
has been decided to take 750 families
to Dandakaranya for resettlement, as
a special case. It is reported that
about 1,800 families out of the recent
migrants to Tripura have secured land
on their own in Tripura and settled
down.

(d) Pakistan Government have
been firmly told to take immediate
steps to restore peace and harmony
between the two communities in
order to arrest the influx of reiugees
into India.

Goa, 'Daman and Diu

*438. Shri Hari Vishnu Kamath:

Will the Prime Minister be pleased
to state:
(a) whether the subject of the

Union Territory of Goa, Daman and
Diu will be transferred from the
jurisdiction or control of his Ministry
to that of the Ministry of Home
Affairs;

(b) if so, when; and

(c) if not, the reasons therefor?
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The Deputy Minister in the Ministry
of External Affairs (Shri Dinesh
Singh): (a) Government have no
such proposal for consideration at
present.

(b) and (c). Does not arise.
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Raid by Pakistanis

Shri P. R. Chakraverti:
Shri Sidheshwar Prasad:
*440. { Shri D. C. Sharma:
Shri Mohan Swarup:
L Shri C. K. Bhattacharyya:

Will the Prime Minister be pleased
to state:

(a) whether it is a fact that a large
number of Pakistani Muslims rushed
into the village of Nafarchandrapur
in West Bengal from Meherpur side
on Sunday, the 19th May and attacked
the Police with lethal weapons;

(b) whether the attack was made
from three sides of the border and
East Pakistan Riflemen had been
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standing close by in the Pakistan ter-
ritory;

(c) whether any Indian armed
police battalion had to fire three
rounds to scare away the Pak. raid-
ers; and

(d) whether the Government of
India have lodged protest against this
incident with the Pakistan authority?

The Minister of State in the Minis-
try of External Affairs (Shrimati
Lakshmi Menon): (a) to (c). On
19-5-1963, when an Indiar Police
patrol party had gone to Nafar-
chandrapur, PS. Tehatta, District
Nadia, they were surrounded on three
sides by a large group of armed
Pakistani nationals, who were sup-
ported by the East Pakistan Rifles
border personnel. The Indian patrol
party was attacked by the Pakistanis,
and it had to fire three rounds in
self-defence, after which the hostile
crowd retreated across the border into
East Pakistan. There was no casualty
on our side.

(d) Yes Sir. Firm protests were
immediately lodged by the Govern-
ment of West Bengal and our Deputy
High Commissioner at Dacca with the
Government of East Pakistan.

C-119 Transport Planes

Shri P. K. Deo:
*441.{ Shri P. C. Borooah:
Shri Ram Rattan Gupta:

Will the Minister of Defence be
pleased to state:

(a) whether two squadrons of C-
119 transport planes flying box-cars
have been received from U.S.A. for
the Indian Air Force; and

(b) if so, on what terms?

The Minister of Defence (Shri
Y. B, Chavan): (a) 24 C-119G (Packet)
transport aircraft have been received
from the Government of USA under
the Military Assistance Programme.
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(b) The financial arrangement with
the Government of Uniteq States of
America has not yet been settled, but
the supplies will not be required to
be paid for in foreign exchange.

Labour Laws in Public Sector
Undertakings

*442 f Shri Bhagwat Jha Azad:
" Shri Ram Rattan Gupta:

Will the Minister of Labour and
Employment be pleased to state:

(a) whether Government have im-
pressed upon the employing Minis-
tries to respect the labour laws as
scrupulously as in the Private Sector;
and

(b) if so, the reaction of the Min-
istries thereto?

The Deputy Minister in the Ministry
of Labour and Employment and for
Planning (Shri C. R, Pattabhi
Raman): (a) Public Sector Under-
takings have been told that the
labour laws applicable should be
fully observed.

(b) All the Employing Ministries
agree that labour laws should be fully
implemented in the public sector.

Allotment of Quota of Newsprint

443 Shri S. N. Chaturvedi:
‘") Shri Koya:

Will the Minister of Information

and Broadcasting be pleased to state:

(a) whether the present system of
allotment of newsprint has particu-
larly hit hard newspapers with a cir-
culation between 20 to 30 thousand
leading to curtailment of their size
and circulation; and

(b) if so, the steps Government
propose to take in the matter?

The Deputy Minister in the Minis-
try of Information and Broadcasting
(Shri Sham Nath): (a) Not generally,
Sir. Some of these newspapers which
were publishing more than 8 pages
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have been affected because their 2n-
titlement has been assessed on this
basis of 8 pages. Some other papers
with higher circulation have also been
similarly affected.

(p) Owing to foreign exchange
stringency and limited availability of
newsprint it is not proposed to do
anything at present.

P.O.Ws.

f Shri Indrajit Gupta:
| Dr. Gaitonde:

Will the Minister of Defence be
pleased to refer to the reply given to
Starred Question No. 127 on the 19th
August, 1963 and state:

444,

(a) the steps Governemnt propose
to take in the case of the 771 military
personnel still unaccounted for after
the release of POWs by China; and

(b) whether it is a fact that the
next-of-kin of these missing persons
have been informed?

The Minister of Defence (Shri
Y. B. Chavan): (a) Search parties
have been combing areas where fight-
ing took place to locate, identify and
cremate or bury any dead bodies
which may be found.

(b) Next-of-kin have been inform-
ed of these personnel being missing.
As there is little iikelihood of these
personnel being still alive, action aas
been initiated to presume them ‘kill-
ed’. This will help in settling termi-
nal benefits as well as payment of
provident fund, etc.

Employees’ Provident Fund

*445. Shri P. C. Borooah: Will the
Minister of Labour and Employment
be pleased to state:

(a) whether Government have ac-
cepted the recommendation of the Cen-
tral Board of Trustees of the Em-
ployees’ Provident Fund Scheme to
increase the rate of interest from 3%
to 4 per cent per annum;
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(b) if so, the impact of the decision
on the revenues of Government; and

(c) the total number of beneficiar-
ies of the scheme?

The Deputy Minister in the Minis-
try of Labour and Employment and
for Planning (Shri C. R. Pattabhi
Raman): (a) Yes.

(b) Does not arise, since the inter-
est is paid from the Employees’ Pro-
vident Fund and not from Govern-
ment revenues.

(c) The total number of subscrib-
ers covered under the Employees’
Provident Fund Act, 1952 in non-
exempted and exempted establish-
ments was 36,66,305 at the end ot
June 1963.

Of these 23,74,829 subscribers in
non-exempted establishments to
which the Employees’ Provident Fund
Scheme 1952, applies, will get inter-
est on their accumulations in the Fund
at 4 per cent during 1963-64.

The remaining 12,51,476 subscrib-
ers in the establishments which are
exempted from the Employees’ Pro-
vident Fund Scheme 1952, will get in-
terest at the rates declared by these
establishments.

Defence Industries

1238. Shri Ramachandra Ulaka: Will
the Minister of Defence be pleased to
state: -

(a) the number of Defence Produc-
tion industries proposed to be set up
in Orissa during the Third Plan
period;

(b) their names with the proposed
location; and

(c) the names of the foreign coun=-
tries for collaboration in these indus-
tries?

The Minister of Defence Production
in the Ministry of Defence (Shri
Raghuramaiah): (a) to (c). It is not
possible to release details at this stage.
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Targets for Third Plan for Orissa

1239. Shri Ramachandra Ulaka:
Will the Minister of Planning be
pleased to state:

(a) whether the targets for the
Third Plan period for Orissa have been
revised by the Orissa Government;

(b) whether the Planning Commis-
sion have offered assistance to Orissa
Government so that the Plan targets
may be adhered to; and

(c) if so, the details thereof?

The Deputy Minister in the Ministry
of Labour and Employment and for
Planning (Shri C. R. Pattabhi
Raman): (a) The State Govern-
ment’s proposal for the revision of
Third Five Year Plan is under 2xami-
nation.

(b) and (c). The details of financing
the State’s Revised Third Five Year
Plan are also under examination and
will be discussed in due course.

Film on Historical Monuments in
Orissa

1240 J Shri Ramachandra Ulaka:
1 Shri Dhuleshwar Meena:

Will the Minister of Information
and Broadcasting be pleased to state:

(a) whether any documentary film
has been produced by the Films Divi-
sion on the Historical monuments and
temples of Orissa during the period
from July, 1962 to date;

(b) if so, the details thereof; and

(c) the total expenditure incurred
thereon by the Central Government?

The Deputy Minister in the Ministry
of Information and Broadcasting (Shr
Sham Nath): (a) No, Sir.

(b) and (c). Do not arise.
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Film on Agriculture in Orissa

( Shri Ramachandra Ulaka:
\_ Shri Dhuleshwar Meena:

Will the Minister of Information
and Broadcasting be pleased to state:

1241,

(a) whether any documentary film
has been produced by the Films Divi-
sion on the Agriculture of Orissa
during the last five years;

(b) if so, the details thereof; and

(c) the total expenditure incurred
thereon by Government?

The Deputy Minister in the Ministry
of Information and Broadcasting (Shri
Sham Nath): (a) No, Sir,

(b) and (c). Do not arise.

Educated Unemployed in Orissa

( Shri Ramachandra Ulaka:
7 Shri Dhuleshwar Meena:

Will the Minister of Labour and
Employment be pleased to state:

1242,

(a) the number of educated unem-
ployed in Orissa as on the 31st July,
1963; and

(b) the number among them
belonging to Scheduled Castes and
Scheduled Tribes?

The Deputy Minister in the Ministry
of Labour and Employment and for
Planning (Shri C. R. Pattabhi
Raman): (a) Information regarding
educated persons is collected on a
half-yearly basis. The number of edu-
cated applicants on the Live Register
of the Employment Exchanges in the
State was 12,751 as on 30-6-1963.

(b) Scheduled Castes .. 149
Scheduled Tribes ..203

Vacancies in Public and Private
Sector im Orissa

Shri Dhuleshwar Meena:
Shri Ramachandra Ulaka:

Will the Minister of Labour and
Employment be pleased to state:

1243.
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(a) the total number of vacancies
notified in the Public and Private
Sector establishments in Orissa as on
the 31st July, 1963; and

(b) the number of vacancies filled
up in these establishments through
various Employment Exchanges during
1962-63 and 1963-64 up to the  3lst
July, 19637

The Deputy Minister in the Minis-
try of Labour and Empleyment and
for Planning (Shri C. R. Pattabhi
Raman): (a) Number of vacancies as
on 31-7-1963 was as under:

Public sector .. 15,248
Private sector .. 2,643
(®)
Number of vacar-
cies filled during
Sector _—
1962-63  Ar:il-
Joly
1963
1 2 3
Public . 20,119 5,474
Private . . . 2,362 1,609
ToTAL . 22,481 7,003

Persons Registered in Orissa Employ-
ment Exchanges

1244 / Shri Dhuleshwar Meena:
"\ Shri Ramachandra Ulaka:
Will the Minister of Labour and
Employment be pleased to state the
number of persons (both skilled and
unskilled) registered with various
Employment Exchanges in Orissa as
on the 31st July, 1963?

The Deputy Minister in the Ministry
of Labour and Employment and for
Planning (Shri C. R. Pattabhi
Raman): 84,888
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Development Schemes in Rajasthan

1245 f Shri Dhuleshwar Meena:

* \ Shri Ramachandra Ulaka:
Will the Minister of Planning be

pleased to state:

(a) the amount utilised by Govern-
ment of Rajasthan out of the alloca-
tion made for the Second Plan period
under various development schemes
and the amount that lapsed during
the same period; and

(b) the reasons for the lapsing of
the amount?

The Deputy Minister in the Minis-
try of Labour and Employment and
for Planning (Shri C. R. Pattabhi
Raman): (a) Against ‘he State’s
Second Five Year Plan outlay of
Rs. 105.27 crores the amount incurred
is Rs. 102.74 crores. The nominal
shortfall of only Rs. 2 crores is under
Fisherles, Irrigation and Power, In-
dustry and Mining.

(b) There were some difficulties
due to non-availability of technical
personnel, procurement of import

licenses in time, delay in supply of
indigenous raw material and issue of
administrative sanctions.

Sainik Schools

Shri Dhuleshwar Meena:
1246.7 Shri Ramachandra Ulaka:

Will the Minister of Uefemce be
pleased to state:

(a) the number of boys on rolls in
all the Sainik Schools in April, 1963;
and

(b) the nature and extent of assis-
tance given by the Centre to each
Sainik School separately during 1962-
63?7

The Minister of Defence (Shri Y. B.
Chavan): (a) The number of bhoys on
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the rolls of Sainik Schools as on 1-4-63
was as under:

Name of the Sainik School No. of boys

Amaravathinagar 170
Bhubaneswar 146
Chitorgarh 270
Jamnagar 153
Kapurthala 470
Korukonda 368
Kunjpura 365
Panchet Hill 131
Rewa 202
Satara 208
Trivandrum 194

(b) (i) The Central Government
provide 3 Service Officers one each in
the rank of Lt. Col, Major and Cap-
tain or their equivalents of the other
Defence  Services for each Sainik
School and meet the cost of their pay
and allowances.

(ii) The Central Government have
in addition instituted 107 scholarships
upto 1962 and 29 more during the
year 1963 in these Schools for the
education of the children of the JCOs]
ORs.

(iii) These Defence scholarships are
awarded by the Central Government
on the basis of the performance of
the children of the Defence Services
personnel (JCOs and ORs only) in
the all India entrance test, to such of
those children who do not get a
scholarship from the State Govern-
ment or for whom the State scholar-
ship is less advantageous than  the
Defence scholarship. The number of
these scholarships is limited to 20 ver
cent of the total number of Defence
Services children who qualify for ad-
mission to the Sainik Schools.

(iv) Each scholarship is of the value
of Rs. 1900/- p.a. and where the in-
come of the JCO/OR is below
Rs. 250/- p.m. clothing allowance of
Rs. 300/- in the first year and
Rs. 150/- in subsequent years is also
being paid.
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Persons Registered in Madras Employ-
ment Exchanges

f Shri Dhuleshwar Meena:
2\ Shri Ramachandra Ulaka:

Will the Minister of Labour amd
Employment be pieased to state the
number of persons (both skilled and
unskilled) registered with wvarious
Employment Exchanges in Madras as
on the 31st July, 1963?

1247,

The Deputy Minister in the Minis-
try of Labour and Employment and
for Planning (Shri C. R. Pattabhi
Raman): 2,16,467.

Corruption Cases in Indian Missions
Abroad

1248. Shri Balmiki: Will the Prime
Minister be pleased to state:

(a) the number of vigilance cases
received from the Indian  Missions
abroad in 1961, 1962 and 1963 so far;

(b) the number of cases decided so
far and whether the decision taken in
each case was communicated to the
person concerned;

(c) the reasons for the high inci-
dence of such cases and the steps
taken to remedy the situation; and

(d) whether a statement showing
the nature of irregularities committed
in each case will be laid on the Table?

The Prime Minister, Minister of Ex-
ternal Affairs and Minister of Atomic
Energy (Shri Jawaharlal Nehru):
(a) The numbers of vigilance cases
received from the Indian  Missions
abroad in 1961, 1962 and 1963 (upto
end of August) are as follows:i—

1961 7
1962 11
1963 6

BHADRA 11, 1885 (SAKA)

Written Answers 3810

(b) The numbers of cases decided
are as follows:

1961 5
1962 10
1963 (upto August). 2

The decision takepn in each case was
communicated to the person concern-
ed.

(c) Considering the number of Jur
Missions/Posts abroad, the incidence
of vigilance cases is not high. How-
ever necessary preventive measures
are being constantly taken in this
regard.

(d) As enquiries are still pending
in some of the cases, it will not be in
the public interest to place a state-
ment showing the nature of irregula-
rities committed in each case on the
Table of the House.

Hazards in Viscose Rayon Iadustry

1249. Shri Radhelal Vyas: Will the
Minister of Labour and Employment
be pleased to state:

(a) the action taken by Govern-
ment on the various recommendations
made in the report regarding Survey
of Carbon Disulphide, Hydrogen Sui-
phide and Su!phur Dioxide hazards in
the Viscose Rayon Industry in India;
and

(b) which of the recommendations.
have been implemented by the Viscose
Rayon Industry in India?

The Deputy Minister in the Ministry
of Labour and Employment and for
Planning (Shri C. R. Pattabhi Raman):
(a) Copies of the report of the survey
were sent 1o all the State Governments
etc. for ensuring implementation of
the recommendations made therein.
Chemical Rules under the Factories
Act, 1948 for the contro] of toxic and
poisonous chemicals used in the Rayon
Industry have also been framed and
sent to all the State Governments for
adoption.



3811  Written Answers

(b) It has been reported that the
Viscose Rayon Factories in the States
of Kerala, Maharashtra, Madras,
Madhya Pradesh, Uttar Pradesh and
West Bengal have implemented most
of the recommendations whereas the
factory newly started in Gujarat has
implemented recommendations Nos. 1,
2,3 6 &1

Hazards in Viscose Rayon Industry

1250. Shri Radhelal Vyas: Will the
Minister of Labour and Employment
be pleased to state:

(a) the names of the factories re-
garding which a survey of Carbon
Disulphide, Hydrogen Sulphide and
Sulphur Dioxide hazards wasg made in
1958 and 1959;

(b) whether any survey of Carbon
Disulphide, Hydrogen Sulphide and
Sulphur Dioxide hazards in the Viscose
Rayon Industry in India was made
subsequent to the one carried out in
1958 and 1959; and

(c) if not, the arrangements made
‘to ascertain the working conditions
.and the ill effects of poison on the
health of workers employed in the
Viscose Rayon Industry?

The Deputy Minister in the Ministry
of Labour and Employment and for
Planning -~ (Shri C. R. Pattabhi
‘Raman): (a) (1) National Rayon Cor-
poration Ltd. Kalyan, Bombay.

(2) Travancore Rayons, Alwaye.

(3) Gwalior Rayon Silk Manufactur-
ing Co., Ltd., Nagda.

(b) No.

(c) It is for the State Governments
to take further action in this direction.
For their guidance, Chemical Rules
under the Factories Act, 1948, for the
control of toxic and poisonous chemi-
cals used in the Rayon Industry were
framed and forwarded to them for
-adoption:

Disulphide Poisoning

1251. Shri Radhelal Vyas: Will the
Minister of Labour and Employment
be pleased to state the number of
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cases of disulphide poisoning notified
under Section 89 of the Factories Act,
1948 since January, 19567

The Deputy Minister in the Ministry
of Labour and Employment and for
Planning (Shri C. R. Pattabhi Raman):
Information is being collected from
the State Governments and will be
laid on the Table of the Sabha as
soon as it is available.

Strike by Hotel Workers of Delhi

J Shri P, C. Borooah:
‘LShri P. R. Chakraverti:

Will the Minister of Labour and
Employment be pleased to state:

1252.

(a) whether the hotel workers of
Delhi went on a strike for about a
fortnight in May, 1963; and

(b) if so, the circumstances leading
to the strike and how the dispute was
settled?

The Deputy Minister in the Ministry
of Labour and Employment and for
Planning (Shri C. R. Pattabhi Raman):
(a) There was a partial strike in one
of the hotels namely, Broadway Hotel,
New Delhi, from 13th May, 1963 to
30th May, 1963.

(b) This strike was to protest
against the management’s action over
the suspension of 9 workmen, after an
earlier strike had been called off un-
conditionally, on 23rd April, 1963, and
the management’s failure to withdraw
suspension orders and to take pack
certain temporary  staff discharged
during the intervening period.

Ag negotiations and parsuasion fail-
ed to induce the management to re-
view their suspension orders, or to
take back the discharged temporary
staff, and as the management’s action
in not restoring status-quo on 23rd
April, 1963—the date when the ear-
lier strike was called off uncondi-
tionally—was considered tantamount
to a lock-out, an order prohibiting the
continuance of the lock-out was issued
on 27th May, 1963, to meet the situa-
tion. The management filed a writ
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petition in the Circuit Bench of the
JPunjab High Court against this order
and obtained an interim stay on 30th
May, 1963. On the same day, aow-
ever, the management, at the interven-
tion of Delhi Administration, took
back all the strikers as well as all the
discharged workers, excepting 9 sus-
pended workmen, and normal work
thereafter was resumed.

Welfare Society for Jawans

1253. Shri Yashpal Singh: Will the
Minister of Defence be pleased to
state:

(a) whether a new registered society
has been formed at the Army Head-
quarters for the welfare and rehabili-
tation of army personnel and their
widows and orphans;

(b) if so, how the fund for the said
society is raised; and

(c) how much money has so far
been advanced?

The Minister of Defence (Shri Y. B.
Chavan); (a) Yes, Sir; its name is
“The Disabled Army Personnel,
Widows and Orphans Fund”.

(b) Through voluntary contributions
from the general public and by con-
tributions from other welfare funds
with Army Headquarters.

(c) Since the establishment of ‘he
society a sum of Rs. 5,420/- has been
given as assistance to disabled army
personnel, widows and orphans. r'ur-
ther, an aggregate amounts of Rs. 760/-
per month will be remitted during the
coming months in the form of monthly
grants against commitments already
made. Some applications for assistance
are under examination by Army Head-
quarters.

Production of Planes

1254. Shri Yashpal Singh: Will the
Minister of Defence be pleased to
state:

(a) whether it has been decided to
increase the production of planes at
the Hindustan Aircraft Ltd.;
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(b) if so, the new target; and

(c) how much it will cost?

The Minister of Defence Production
in the Ministry of Defence (Shri
Raghuramaiah): (a) Yes, Sir.

(by and (c). It will not be in the
public interest to disclose the details.

Indian Press Correspondence in China

1255, Shri Yashpal Singh: Wiil the
Prime Minister be pleased to state:

(a) the number of accredited cor-
respondent$”of Indian Press at present
in China;

(b) whether any restriction has oeen
placed by the Chinese Government on
their despatches to India; and

(c) if so, whether the reciprocal
restrictions are placed on Chinese
Press Correspondents in India?

The Prime Minister, Minister of
External Affairs and Minister of
Atomic Energy (Shri Jawaharlal
Nehru): (a) There are no accredited
correspondents of Indian Press at pre-
sent in China.

(b) Does not arise.

(c) Does not arise.

Incentive to Groups of Workers

1256. Shri Yashpal Singh: Will the
Minister of Labour and Employment
be pleased to state:

(a) whether the Committee consti-
tuted to draw up a scheme for giving
awards to groups of workers and in-
dividuals in factories and establish-
ments where absenteeism goes down
and efficiency goes up has submitted
its report;

(b) if so, its main recommendations;
and

(c) the steps being taken ‘o imple-
ment them?

The Deputy Minister in the Ministry
of Labour and Employment and for
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Planning (Shri C. R. Pattabhi Raman):
(a) Not yet.

(b) and (c). Do not arise.

Third Atomic Plant

Shri Subodh Hansda:
1257, Shri Yashpal Singh:
] Shri D. C. Sharma:
{_Shri P. K. Deo:

Will the Prime Minister be pleased
to state:

(a) whether decision has been taken
to advance the installation of the Third
Atomic Plant at Kalpakkam near
Mahabalipuram in the South;

(b) if so, when the project s likely
to be taken in hand; and

(¢) when it is scheduled to be com-
pleted?

The Prime Minister, Minister of
External Affairs and Minister of
Atomic Energy (Shri Jawaharlal
Nehru): (a) Government has not so
far taken a decision on the proposal
to set up the third nuclear power
station at Kalpakkam.

(b) and tc). Do not arise.

Chinese Spies

1258, J Shri Hari Vishnu Kamath:
1\ Shri Onkar Lal Berwa:

Will the Prime Minister be pleased
to refer to the reply given to Starred
Question No. 564 on the 25th March,
1963 and state:

(a) whether during the Chinese in-
vasion of India in 1962; several Tibetan
civilians accompanjed, the Chinese
armed forces into our territory and
stayed on as Tibetan refugees after
the Chinese withdrawal;

(b) it so, the number of such re-
fugees; and

(c) whether Government propose
to expel such potential spies and sabo-
teurs
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The Prime Minister, Minister of
External Affairs and Minister of
Atomic Energy (Shri Jawaharlal
Nehru): (a) A large number of Tibe-
tans accompanied the Chinese during
their massive aggression in 1962.
They however returned along with
the Chinese troops and as far as the
Government is aware, none of them
is staying in India.

(b) and (c). Does not arise.

Local Bodies im Bihar

Shri Warior:
1259.{ Shri Vasudevan Nair:
_ Shri M. N. Swamy:

Will the Minister of Planning be
pleased to state:

(a) whether the Research Program-
mes Committee of the Planning Com-
mission has compieted an investiga-
tion into the finances and resources of
the local bodies in Bihar; and

(b) if so, the findings thereof?

The Deputy Minister in the Ministry
of Labour and Employment and for
Planning (Shri C.R. Pattabhi Raman):
(a) and (b). The Research Program-
mes Committee has given a grant to
the Principal, Patna College, Patna, for
a scheme of research on “The Finances
of the Local Bodies in Bihar” which
is being directed by Dr. R. N. Tripathi
of the Patna College. The scheme is
still in progress.

Trespass by Armed Pakistamis

Shri D. C. Sharma;

Shri Yashpal Singh:

Shri Bishanchandra Seth:
Shri Raghunath Simgh:

Will the Prime Minister be pleased
to state:

1260.

(a) whether it is a fact that some
armed Pakistanis entered the Chamb
sector in Jammu on the 22nd  May,
1963, killed a person while he was
grazing cattle and escaped with 10
catle-heads; and
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(b) if so, the details of the incident
and the action taken in the matter?

The Prime Minister, Minister of
External Affairs and Minister of
Atomic Energy (Shri Jawaharlal
Nehru): (a) Yes, Sir.

(b) On May 22, 1963, one Bhagat
Ram of village Brambia, near Chhamb,
was hacked to death, while he was
grazing his cattle near the cease-fire
line. Ten heads of cattle were carried
away by marauders, The scene of oc-
currence was visited by the Superin-
tendent of Police, Jammu, and a case
was registered. Since the offence was
committed by miscreants from across
the cease-fire line, nothing further
could be done in the matter.
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W & 79 9§ faer 2K Ao
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eeT ° @ pfede aq § 1o
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Escape of Hostile Nagas into Burma

Shri P. R. Chakraverti:
(Shri Sidheshwara Prasad:
Shri P, C_ Borooah:

Shri Bibhuti Mishra:

Shri D. C. Sharma:

Shri S. N, Chaturvedi:
Shri Harish Chandra Kiathur:
Shri Raghunath Singh:
Shri N, R. Laskar:

Shri S. M_ Banerjee:
Shrj D. D. Puri:

Shri C, K Bhattacharyya:
Shri Onkar Lal Berwa:

\ Shri Bade:

1263. J

Will the Prime Minister be pleased
to state:

(a) whether it is a fact that a
fresh batch of 100 Naga hostiles es-
caped in May into Burma on way to
East Pakistan for procuring arms and
amrmunitions; angd

(b) whether the documents recov-
ered from a hostile killed in an en-
counter gave clues to the source of
arms and ammunitions?

The Prime Minister, Minister of
External Affairg and Minister of
Atomic Energy (Shri Jawaharlal
Nehru): (a) There has been no confir-
mation of any movement of Naga
hostiles to East Pakistan through
Burma.

(b) No, Sir.
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Radio Sets for U.P,

1265, Shri Vishwa Nath Pandey:
Will the Minister of Information and
Broadcasting be pleased to state:

(a) the Centra] target fixed for pro-
viding radio sets in the rural areas
to Uttar Pradesh during the Third
Plan period; and

(b) the numbar of sets already giv-
en to the State?

The Depuly Minister in the Minis-
try of Information and Broadcasting
(Shri Sham Nath): (a) The target for
providing radio sets for the rural areas
of Uttar Pradesh during the Third
Plan is 4,000.

(b) 690 sets were supplied to Uttar
Pradesh in 1961-62 and another 690
sets in 1962-63.
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Workers’ Education Centres in U.P.

1266, Shri Vishwa Nath Pandey:
Will the Minister of Labour and Em-
ployment be pleased to state:

(a) the number of workers’ educa-
tion centres started in Uttar Pradesh
during 1960-61 to 1962-63;

(b) the names of the places where
they have been started;

(c) the amount spent upon them;
and

(d) the nature of the education that
is imparteq in these centres?

The Deputy Minister jn the Minis-
try of Labour & Employment and for
Planning (Shri C. R. Pattabhi Raman)
(a) Nil.

(b) to (d), Do not arise,

Kidnapping of Indian Women by
Pakistanis

1267. Shri C. K. Bhattacharyya:
Will the Prime Minister be pleased
to state:

(a) whether on the 17th May, 1963
some Pakistanis along with East
Pakistan Riflemen entered village
Latitila on the Karimganj border in
Assam and forcibly carrieq away an
Indian woman; and

(b) the steps taken to recover the
woman and to prevent the recurrence
of such crimes?

The Prime Minister, Minister of
External Affairs ang Minister of
Atomic Energy (Shri Jawaharlal
Nehru): (a) Yes, Sir,

(b) The Government of Assam and
our Deputy High Commissioner at
Dacca have lodged strong protests with
the East Pakistan Government and
have demanded the return of - the
kidnapped Indian woman. Final reply
from Pakistan authorities is  still
awaited.

Patrolling by the border police has
been intensified in the areas where
such incidents are more frequent.
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Revision of Pay and Allowances of
Jawans

1269. Shri Indrajit Gupta: Will the
Minister of Defence be pleased to
state the action taken since the pro-
clamation of Emergency, to revise the
pay, allowances, pensions, anq gratu-
ities for which Jawans are entitled?

The Minister of Defence (Shri ¥, B
Chavan): A statement giving details
of the action taken is laid on the
Table of the House. [Placed in Lib-
rary, See No. LT-1622/63].

University for Goa

1270. Shri A, V., Raghavan: Will the
Prime Minister be pleased to state:

(a) whether there ig any proposal
to set up a University for Goa;

(b) if so, whether any decision has
been taken in the matter; and
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(c) when the University is likely to
be established?

The Prime Minister, Minister of
External Affairy and Minister of
Atomic Energy (Shri Jawaharlal
Nehru): (a) Yes, Sir.

(b) and (c). The matter is under
consideration in consultation with the
University Grants Commission.
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U.S. C-130 Transport Planes
1272, I Shr§ P. C, Borooal_z:
\_ Shri Maheswar Naik: ~

Will the Minister of Defence be
pleased to state:

(a) whether a detachment of the
US. Air Force of C-130 heavy trans-
port planes has been on loan with the
Indian Air-Force; and

(b) if so, the period for which the
detachment is on loan?

The Minister of Defence (Shri Y B.
Chavan): (a) and (b). A squadron of
C-130 transport planes of the U.S.
Ajr Force was operating in India
transporting supplies and men for the
Indian Armed Forces during the
period November, 1962 to August
1963.
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Booklet in Chinese langugage on
Sino-Indian Border Dispute

1274, Shri R, S. Pandey: Will the
Minister of Information and Broad-
casting be pleased to state:

(a) whether there is any proposal
of publishing a booklet in Chinese
language on the Sino-Indian Border
Dispute; and

(b) if so, when the publication will
be ready?

The Deputy Minister in the Minis-
try of Information & Broadcasting
(Shri Sham Nath): (a) No such pro-
posal ig at present under considera-
tion in this Ministry.

(b) Does not arise.

Negotiating Machinery in Defence

1275. Shri S, M, Banerjee: Will the
Minister of Defence be pleased to
state:

(a) whether it is a fact that the

negotiating machinery is not function-
ing in defence organisation;
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(b) if so, the reasons therefor; and

(¢) whether any final decision has
since been taken by Government?

The Minister of Defence (Shri Y. B.
Chavan): (a) Yes, Sir.

(b) and (c). The reviva] of the
Negotiating Machinery in Defence In-
stallations js connected with the gen-
eral issue regarding the constitution
of a Joint Consultative Machinery for
all Ministries, which matter is still
under the consideration of the Gov-
ernment.

Armed Forces Welfare Fund

1277. Shrimati Sharda
Will the Minister of
pleased to state:

Mukerjee:
Defence be

(a) the aggregate amount of the
various Armed Forces Welfare Funds
as on 1st April 1963;

(b) whether these funds are col-
lected entirely from Public donations;
and

(c) the method employed to ensure
proper utilisation of these funds?

The Minister of Defence (Shri Y. B.

Chavan): (a) Approximately Rs, 4.43
crores.

(b) Of these funds, only the Flag
Day Fund is collected entirely from
public donations. The other funds
are made up of contributions from
serving personne], allocation of pro-
fits from Canteen Stores Department,
donations from the public and Gov-
ernment grants,

(c) Grants from these funds are
given to applicants under ruleg rele-
vant to the individual funds and are
sanctioned by the Managing or other
Committees responsible for the ad-
ministration of the funds concerned.
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Sainik and King George Schools

1278. Shri A, V. Raghavan: Will the
Minister of Defence be pleased to
state:

(a) whether there is any proposal
to reduce the fees and other expenses
in the Sainik and King George
Schools;

(b) whether it is a fact that in the
recent selection for the Officers Train-
ing School, boys from ordinary’
schools and colleges faired better; and

(c) if so, the justification for the
huge expenditure on these schools
where education is not very different
from that obtaining in other schools?

The Minister of Defence (Shri Y. B.
Chavan): (a) No, Sir.

(b) There is no reason to think that
this is so. The results of Public
Schools including Sainik and K. G.
Schools for entry into commissioned
ranks are generally beiter than those
~f ordinary schools.

(¢) Does not arise,

Former Regional Labour
Commissioner, Dhanbad

Shri Inderjit Gupta:
Shri Mohammed Elias:
1279. 4 Shrimati Renu
L Chakravartty:

Will the Minister of Labour and Em-
ployment be pleased to state:

(a) whether it is a fact that the
Regional Labour Commissioner (Im-
plementation) Dhanbad, has resigned
from his post and has been appointed
as Senior Labour Adviser to Messrs.
Bird & Co.;

(b) the comparative emoluments of
the two posts;

(¢) whether Government are aware
of a large number of allegations by
various trade unions against the said
Regional Labour Commissioner in the
past of pro-employer bias and activi-
ties; and
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(d) Government’s reaction in the
matter?

The Deputy Minister in the Minis-
try of Iabour and Employment and
for Planning (Shri C. R, Pattabhi
Raman): (a) The Regional Labour
Commissioner (Implementation),
Dhanbad has resigned his post. No
information is available in the Minis-
try whether he has been appointed as
Senior Labour Adviser to Messrs Bird
& Co.

(b) As Regional Labour Commis-
sioner  (Implementation) he was
drawing pay in the scale of Rs. 900—
40—1100—50/2—1250 but this Minis-
try is not aware of his emolument
in Bird & Co.

(c) Except for one complaint by
two individual workmen in 1961 and
a statement to the effect that they had
some complaints (of which no details
were given) from a Colliery Staff
Association no complaints were re-
ceived from Unions about pro-
employer bias and activities of the
Regional Labour Commiszioner (Im-
plementation),

(d) The complaints by the two
workmen and the Colliery Stzff Asso-
ciation did not call for any a-tion.

Labour Welfare at Calcutta Port

1280, Shri Indrajit Gupta: Will the
Minister of Labour and Employment
be pleased to state:

(a) whether it is a fact that though
shipping companies pay 82} per cent
on labour wages as levy in Calcutta
docks, only 74 per cent of this is
utilised for labour welfare purposes;

(b) whether there is any proposal
to increase the allocations for labour
welfare out of the recent all-round in-
crease in Calcutta Port charges; and

(c) the progress, if any, made in
the provision of housing for dock
workers in Calcutta?
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The Deputy Minister in the Minis-
try of Labour and Employment (Shri
R. K. Malviya): (a) At present, the
rate of general levy in respect of pool
workers is 75 per cent of the total
wage bill, and the welfare levy is 7%
per cent. The general levy is expend-
ed on such benefits to workers as
Minimum Guaranteed Wages, Attend-
ance Allowance, etc. The welfare
levy is meant for providing amenities
and welfare measures to the workers.
These are two separate funds under
the decasualisation scheme.

(b) The Calcutta Pori Commis-
sioners had to raise their port charges
recently in order to meet the steep
rise in some items of expenditure.
There is no proposal to increase allo-
cation for labour welfare out of the
increased revenue which is less than
5 per cent of the Commissioners’
budgeted revenue for the year, and
which will not be sufficient to meet
even tne additional expenditure on
acccunt of the incentive tonnage
scheme for abour, additional D.A,
and extra wages for night work.

(c) The Calcutta Board has made a
provision of about Rs, 20 lakbs for
housing and a plot for construction of
336 unite has been selected.

Surrender by Hostile Nagas

Shri P. K, Deo:

Shrimati Renuka Barkataki.

Shri Bishanchander Seth:
1281.{ Shri Basumatari:

Shri N. R. Laskar:

Shri P. C, Borooah:

Shri Maheswar Naik:

Will the Prime Minister be pleased
to state:

(a) the number of hostile Nagas
who have surrendered so far after
the announcement of genera] amnesty
on the Ist July; 1963;

(b) whether they have surrendered
any arms and ammunition also; and

(c) it so, whether they have dis-
closed the source of supply of such
ammunitions?
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The Prime Minister, Minister of '
External Affairs and Minister of
Atomic Energy (Shri Jawaharlal
Nehru): (a) The number of surren-
ders for the period 1st July, 1963 to
27th August, 1963, is 194,

(b) The majority of the surrenders
has been without arms,

(c) No, Sir,

Ex-Servicemen in NEFA

1282. Shri Hem Raj: Will the Minis-
ter of Defence be pleased to state:

(a) the area of land earmarked by
Government for the resettlement of
Ex-servicemen = in NEFA, Division-
wise;

(b) whether any applications were
invited for the purpose; and

(c) if so, the States which have
responded?

The Minister of Defence (Shri Y. B.
Chavan): (a) to {c). A detailed
scheme has been worked out by the
NEFA Administration and is expected
to be submitted shortly for Govern-
ment approval.

Investigation of Upper Atmospheric
Winds

r Shri P, K, Deo:
Skri D. C. Sharma;
‘Y Shri Bishanchander Seth:
|_ Shri E. Madhusudan Rao:

Will the Prime Minister be pleased
to state:

1283

(a) whether investigations of the
upper atmospheric winds and of the
equatorial electrojet by means of
sounding rockets at Altipura in Kerala
have been carried out; and

(b) whether there was any foreign
collaboration?

The Prime Minister, Minister of
External Affairs and Minister of
Atomic Energy (Shri Jawaharlal
Nehru): (a) and (b). The Equatorial
Sounding Rocket Launching Facility,
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which will launch sounding rockets
for the purposes of such investiga-
tions, is under construction, but not
yet ready. The first few rockets are
expected to be fired before the end of
the year,

Earthquake in Yugoslavia

1281 f Shri Bishanchander Seth:
" \_Shri P. C. Borocah:

Will the Prime Minister be pleased
to state:

(a) whether any aid has been given
by the Government of India to the
Yugoslav Government to help the vic-
tims of the big earthquake in the city
of Skopje in the fourth week of July;
and

(b) if so, to what extent and in
what form?

The Prime Minister, Minister of Ex-
ternal Affairs and Minister of Atomic
Energy (Shri Jawaharla] Nehru): (a)
Yes.

(b) The Government of India have
decided to send relief supplies to
Yugoslavia to the extent of Rupees
One lakh. Supplies worth Rs, 60,000
comprising tea, coffee and medical
supplies were despatched to Belgrade
by an IAF aircraft on the 2nd August
1963. The remaining supplies worth
Rs. 40,000 comprising cotton textiles,
sewing machines and shoes are being
sent by sea, .
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Roads and Bridges in Goa

J Shri D, C. Sharma;
1 Shri D, D. Mantri:

Will the Prime Minister be pleased to
state:

1286.

(a) the allocation made for the
development of roads and bridges in
Goa during the year 1963-64; and

(b) the progress made in this re-
gard?

The Prime Minister, Minister of Ex-
ternal Affairs and Minister of Atomic
Energy (Shri Jawaharlal Nehru): (a)
and (b). Provision has been made in
the budget of the Union territory for
Rs, 39,84 lakhs out of which Rs. 20.04
lakhs have been earmarked for



3833  Written Answers BHADRA 11, 1885 (SAKA)  Wriiten Answers 3834

bridges, Rs. 1670 lakhs for roads and
Rs. 3.10 lakhs for establishment and
equipment during the current finan-
cia] year.

The retreating Portuguese armies
had blown up or damaged 10 major
bridges and 24 culverts and minor
bridges. All these bridges and cul-
verts have been repaired and reno-
vated in order to restore normal com-
munications in the Union territory.
Tenders have also been invited for
the construction of a bridge on Man-
dovi which is estimated to cost about
Rs, 1 crore. Over 25 miles of Ponda-
Anmod Road, a national high-way,
have been asphalted and other roads
in the mining areas improved and re-
paired. An expenditure of about
Rs. 60.60 lakhs was incurred on the
reconstruction of bridges and roads
from January, 1962 to end of March,
1963 and more than Rs. 20.00 lakhs
have been spent during -the current
financial year,

Rural Industries Planning Committee

287 Shri P, Venkatasubbaiah:
1287. Dr, Mahadeva Prasad:

Will the Minister of Planning be
pleased to state:

(a) whether the Rural Industries
Planning Committee set up by the
Planning Commission has submitted
its report;

(b) if so, the recommendations of
Committee; and

(c) the action Government propose
to take on those recommendations?

The Deputy Minister in the Minis-
try of Labour and Employment and
for Planning (Shri C. R. Pattabhi
Raman): (a) to (c). A statement is
laid on the Table of the House.
fPlaced in Library; See No. LT-1623/

63] cxk

Central Institute of Research and
Training in Public Cooperation

1288 f Shri D, C, Sharma:
. 1Dr. Mahadeva Prasad:

Will the Minister of Planning be-
pleased to state:

(a) whether it is proposed to set up
a Central Institute of Research and
Training in Public Cooperation; and

(b) if so, the details of the proposal?

The Deputy Minister in the Minis-
try of Labour and Employment and
for pianning (Shri C. R. Paitabhi
Raman): (a) Yes, Sir.

(b) The details of the proposais are
being worked out by a Working
Group recently set up in the Plan-
ning Commission,

Economic Disparities in States

Skri P, K, Deo:
1289 jShri S. M. Banerjee:
*7] Shri P, C. Borooah:
Shri Sidheshwar Prasad;

Will the Minister of Plamning be
pleased to state:

(a) whether the National Council
of Applied Economic Research has
prepared a paper on the economic

disparities among the various dis-
tricts and States;

(b) the recommendations made by
the Council for removal of economic
disparities in various regions; and

(c) whether those recommendations:
will be considered?

The Deputy Minister in the Minis-
try of Labour and Employment and
for Planning (Shri C. R, Pattabhi
Raman): (a) Yes, Sir,

(b) Attention is invited to pages
16-17 of the publication: Occasional
Papers No. 6—Inter-District and Inter-
State Income Differentials—1955-56,
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{(c) The suggestions made in the
publication will be studied by the
authorities concerned.

Purchase of Weapons from Abroad

f Shri A. N, Vidyalankar:
12%0. shri Krisban Pal Singh:

Will the Minister of Defence be
Pleased to state:

(a) the steps taken to avoid diver-
sification of weapons being purthases
at present from different countries
like U.S.A, US.S.R, and Czechoslo-
vakia and to allow uniformity in their
use under the same Command; and

(b) whether spares needed at the
time of dire need will be freely made
.available by the countries from which
these weapons are being purchased?

The Minister of Defence (Shri Y. B,
Chavan): (a) Whenever equipment is
selected for purchase from abroad or
for obtaining under the Aid Pro-
gramme, one of the factors taken into
consideration is the desirability of
avoiding diversification of weapons.

(b) At the time of supply of the
main equipment, action is invariably
taken to obtain maintenance spares
for a minimum period of two years.
Adequate provision to ensure supply
.of spares beyond this period is also
made in the purchase cotracts.

Army Chief’s Visit to UIS.A.

1291. Shri Kajrolkar: Will the
Minister of Defeance be pleased to
state:

(a) whether the visit of the Chief
of the Army Staff to United States
of America was successful; and

(b) if so, the follow-up actions like-
ly to be taken?

The Minister of Defence (Shri Y. B.
‘Chavan): (a) and (b). The Chief of
the Army Staff visited the United
States during July, 1963, in response
to an invitation from the United States
Army Chief of Steff. He wag able to
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visit a number of U.S. Army Institu-
tions. The visit was of much value,

Ordnance Factories

1292, Shri S. M, Bamerjee: Will the
Minister of Defence be pl d to
state:

(a) whether it is a fact that some
posts of Deputy General Managers
have been sanctioned for Ordnance
factories;

(b) whether it is a fact that no
such posts have been sanctioned for
leather and clothing factories;

(c) if so, the reason therefor; and

(d) whether work load in leather
and clothing factories has abnormally
increased?

The Minister of Deferce Production
in the Mini-try of Defence (Shri
Raghuramziah): {a) Yes, Sir.

(b) Yes, Sir,

(c) Requirements of posts for vari-
ous factories are carefully assessed
depending on the type, variety, quan-
tum of work and the size of the fac-
tory and estate. On the criteria
adopted for the sanction of rosts of
Deputy General Manager in the grade
of 1300—1600, the clothing factories
did not qualify for such an appoint-
ment,

(d) The work-load in leather and
clothing factories has also increased
as in otner Ordnance Factories, and
the necessary additional staff for this
work has been sanctioned,

w uR s fafafm
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The Minister of Defence (Shri Y. B.
Chavan): (a) The programme and
priorities of roads to be constructed
improved are reviewed from time to
time. The construction of new roads
is not viewed as completed until the
protection works, construction of
permanent bridges and surfacing
works have been done. Meanwhile,
they are thrown open to regulated
trafficc. Works on roads, the construc-
tion of which was taken up before
the last Chinese aggression, are in
progress but many of the roads are
already in use.

(b) and (c). An assessment of the
loss of all items (except clothing and
rations) sustained in NEFA is avail-
able and given below:

Rs. in lakhs
Equipment & Vehicles 73-07
Explosives 10-95
P.OL. 309
Medical Stores ‘90
Camps 785
8586

gt gt 39 g1, 5 WiEA-IAT AT
afqar @ & S

() s T T
Border Roads

1294 f Shri Ram Ratan Gupta:
"7\ Shrimati Renuka Barkataki:

Will the Minister of Defence be
pleased to state:

(a) whether the “Border Roads
Organisation” has completed the
construction of roads which the or-
ganisation had taken up before last
Chinese aggression;

(b) whether Government have
made an assessment of the loss which
the organisation had to suffer during
the last aggression; and

(c) if so, the estimated loss suffer-
?

Film on Air Supplies in Ladakh

1295. Shri D. D. Mantri: Will the
Minister of Defence be pleased to
state:

(a) whether Government gave per-
mission to U.S.I.S. to have a film on
air supplies in Ladakh; and

(b) if so, the reasons therefor?

The Minister of Defence (Shri Y. B.
Chavan): (a) Yes, Sir.

(b) USIS wanted to produce a film
on the C-130 airlift primarily for the
unit history of the detachment of
U.S. Air Force, which helped the
Indian Air Force in airlifting supplies
to Ladakh.
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Cease Fire Violation by Pakistan

1296. Shri Rameshwar Tantia: Will
the Prime Minister be pleased to
state:

(a) whether Government are aware
of the Pakistani violations of the
cease fire line in the vicinity of Tith-
wal resulting in some deaths and
injuries to Indian citizens in the
beginning of August, 1963; and

(b) if so, whether the matter was
taken up with the U.N. Observers and
the reaction of the UN. Observers to
the violation?

The Prime Minister, Minister of
External Affairs and Minister of
Atomic Energy (Shri Jawaharlal
Nehru): (a) Yes, Sir. On 1st August,
1963, a party of six armed Pakistan|
Pakistan occupied Kashmir troops, ac-
companied by four civilians were
seen on our side of the cease-fire, line
in the Tithwal area. On being ob-
served by our patrol, the party with-
drew after firing one round towards
our patrol. No, casually was reported,

(b) Yes, Sir; a cease-fire violation
complaint hag been Jodged with the
U.N. Observers and the Chief Military
Observer’s award is awaited.

Displaced Persons from Mozambique

1297. Shri Ram Rattan Gupia: Will
the Prime Minister - be pleased to
state:

(a) whether Government have given
any concession to the displaced per-
sons from Mozambique regarding
their goods confiscated at Bombay
Port; and

(b) if so, the details of the conces-
sions given in this regard?

The Prime Minister, Minister of
External Affairs and Minister of
Atomic Energy (Shri Jawaharlal
Nehru): (a) and (b). Government
have agreed to the import of all the
personal belongings and other goods
brought by Indian repatriates from
Mozambique without payment of cus-
toms duty. All goods which were
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detained by the Customs authorities
have since been restored to their
owners and the refund of customs
duty, if any already paid, has been
authorised. Automotive vehicles in
possession of the repatriates for one
year before their departure from
Mozambique are to be cleared without
payment of customs duty. However,
the import of new vehicles will be on
payment of duty. All vehicles can
be sold only after two years.

Engineering Appointments in Defence

1298. Shri Dhaon: Will the Minister
of Defence be pleased to state:

(a) whether it is a fact that Senior
Engineering appointments in  the
Defence Organisation like the MIG
project, Hindustan Air Craft Ltd and
Air Maintenance Command, Kanpur
have been given to non-technical per-
sons; and

(b) if so, the reasons therefor?

The Minister of Defence Production
in the Ministry of Defence (Shri
Raghuramaiah): (a) and (b). No
engineering appointment is held by a
non-technical person. Posts are filled
having regard to the qualifications re-
quired for the post. Presumably the
question refers to the post of A.O.C.-
in-C. Maintenance Command. It is
not an engineering appointment,
though it is normally filled by an
officer of the TechnicallEquipment
Branch. If officers of sufficient
seniority and experience from Techni-
cal|Equipment  Branchegs are not
available, the most suitable person
available is appointed.

The Indian Rare Earths Limited

.1299. Dr. Mahadeva Prasad: Will the
Prime Minister be pleased to state:

(a) the present rated capacity of
operation of the plant of Indian Raré
Earths Limited;

(b) whether there was any expan-
sion of the above plant in 1962;

(c) if so, with what result; and
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(d) the names of the countries to
which the rare earth products are
exported and the amount of average
foreign exchange earnings?

The Prime Minister, Minister of
External Affairs and Minister of
Atomic Energy (Shri Jawaharlal
Nehru): (a) The Alwaye plant of
Indian Rare Earths Limited can now
treat 3000 tons of monazite per
annum.

(b) Yes. '

(¢) The plant was originally
designed to treat 1500 tons of mona-
zite per year. Towards the end of
1961 a decision was taken to increase
the production to twice the rated
capacity to meet the anticipated in-
crease in the demand for rare earths
chloride. Production was stepped up
in stages and the target of 3000 tons
was reached in August 1962—two
months ahead of schedule.

(d) Rare earths chloride—the main
product of the Company—is exported
to UK, Europe and Japan and the
average foreign exchange earnings of
the Company during the last three
years is approximately Rs. 315 lakhs
per annum.
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Theft at Palam Airport

1304. Shri D. C. Siarma: Will the
Minister of Defence be pleased to
stale:

(a) whether three Indian Air Force
personnel and three civilian Air Force
employees were arrested during the
third week of August, 1963 on charges
of stealing Rs. 40,000 worth of used
aeropiane tyres from Palam airport;
and

(b) if so, the action taken in the
matter?

The Minister of Defence (Shri Y. B.
Chavan): (a) Three airmen and two
civilian employees of the A.F. Station,
Palam, were arrested on 10-8-1963,
and one more civilian employee was
arrested on 14-8-1963, in connection
with a theft of 150 used tyres of air-
craft.

(b) The case is under investigation
by the Civil Police, Delhi Cantt., and
Air Force authorities. All the tyres
have been recovered and are kept in
police custody.

Engineering Students for Emergency
Commissions

1305. Shri Firodia: Will the Minis-
ter of Defence be pleased to state:

(a) whether it is a fact that a num-
ber of teams would visit different
parts of the country to select Engi-
neering students for Emergency Com-
mission in the Army from colleges
and universities;

(b) whether this step has been
taken as Government do not get
enough candidates voluntarily; and

(c) the total requirements of such
candidates?

-
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The Minister of Defence (Shri Y. B.
Chavan): (a) Yes, Sir; but the type
of commissions which will be granted
are Short Service Regular Commis-
sions, The Teams visited Engineering
Colleges and Universities once in
March-April, 1963 and they were
again sent to visit them in August,
1963.

(b) The scheme of grant of Short
Service Regular Commissions in the
Technical Corps of the Army to engi-
neering students is also on a volun-
tary basis. The scheme has een intro-
duced because there i3 an overall
shortage of engineering graduates to
meet the requqirements of the coun-
try and many of the graduates who
pass out are not fully aware of the
prospects, terms and conditions of
service in the Army.

(c) No specific target has been fixed
for the number of candidates to be
commissioned under this scheme. All
candidates who fulfil the qualifications
laid down and pass the Services Selec-
tion Board test would be commission-
ed.

Rural Industries in Assam

1306. Shri N. R. Laskar: Will the
Minister of Planning be pleased to
state the total amount sanctioned by
the Central Government to the State
Government of Assam during the first
two years of Third Plan period for
the setting up of rural industries?

The Deputy Minister in the Minis-
try of Labour and Employment and
for Planning (Shri C. R. Pattabhi
Raman): Two rural industries pro-
jects at Gauripur and Aijal were
allotted to Assam in 1962-63. An
amount of Rs, 50,000 was released for
the programrme in 1962-63. For the
current year an amount of Rs. 6.00
lakhs has been allotted,

Labour Disputes in Coal Mines

Br. Saradish Roy:
Dr. Ranen Sen:
| Shri Sarkar Marmu:
‘Will the Minister of Labour and Em-

Shri Dinen Bhattacharya:
1307.
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ployment be pleased to state:

(a) the number of labour disputes
reported in different coal mines in
Asansol and Raniganj coalfield areas
since the declaration of Emergency;
and

(b) the number of cases settled at
the conciliation stage and the num-
ber of those referred to arbitration?

The Deputy Minister in the Minis-
try of Labour and Employment (Shri
R. K. Malviya): (a) Two hundred and
twenty-two.

(b) (i) Number of disputes settled
at conciliation stage. 116

(ii) Number of those referred to
arbitration. 43

Military Lands

1308. Shri S. M. Banerjee: Will the
Minister of Defence be pleased to
state:

(a) whether it ig a fact that a large
number of leases of military lands
expired over 15 years ago and have not
been renewed so far; and

(b) the number of such leases and
how many of them have not been
renewed together with the reasons
therefor?

The Minister of Defence (Shri Y. B.
Chavan): (a) and (b). Information
about this is being collected and will
be placed on the table of the House
when received.

Cantonment Beards

1309. Siri S. M. Banerjee: Will the
Minister of Defence be pleased to
state:

(a) whether it is a fact that Budget
Estimates of Cantonment Boards are
not sanctioned in time and sometimes
these are sanctioned after the close
of the financial year to which they
pertain;
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(b) the dates on which original and
revised budgets for 1960-61 and 1961-
62 were sanctioned; and

(c) how the expenditure incurred
in the absence of sanctioned budgets
‘was regularised.

The Minister of Defence (Shri Y. B.
Chavan): (a) to (c). The information
is being collected and will be laid on
the Table of the House when received.

12 hrs.
PAPERS LAID ON ’THE TABLE

FinaL OrDER OF DELiMrTATION CoOM-
MISSION

The Deputy Minister in the Minis-
try of Law (Shri Bibudhendra
Mishra): Sir, I beg to lay on the Table
a copy of Final Order No. 18 of the
Delimitation Commission in respect
of the Delimitation of Parliamentary
and assembly constituencies in the
Union Territory of Goa, Daman and
Diu publisheq in Notification No. S.O.
2346 dateq the 19th August, 1963,
under sub-section (3) of section 10 of
the Delimitation Commission Act,
1962. [Placed in Library. See No.
LT-1617/63].

ANNUAL REPORT OF THE REGISTRAR OF
NEWSPAPERS

The Deputy Minister in the Minis-
1ry of Information and Broadcasting
(Shri Sham Nath): Sir, I beg to lay
on the Table a copy of Annual
Report of the Registrar of Newspapers
for India, 1963 (part I). [Placed in
Library, See No. LT-1618/63].

PRESIDENT’S ASSENT TO BILL

Secretary: Sir, I lay on the Table
following three Bills paszed by the
Houses of Parliament during the
current Session and assented to by
the President since a report wag last
made to the House on the 13th August,
1963:—
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(1) The Indian Emigration
(Amendment) Bill, 1963.

(2) The Iron Ore Mines Labour
Welfare Cess (Amendment)
Bill, 1963.

(3) The Appropriation (No. 4)
Bill, 1963.

MESSAGES FROM RAJYA SABHA

Secretary: 1 have also to report
the following messages receiveq from
the Secretary of Rajya Sabha:—

(i) ‘I am directed to inform the
Lok Sabha that the Rajya
Sabha at its sitting held on
the 28th August, 1963, has
passed the encloseq motion
referring the Drugs and
Cosmetics (Amendment) Bill,
1963, to a Joint Committee of
the Houses and to request
that the concurrence of the
Lok Sabha in the said motion
ang the names of the Mem-
bers of the Lok Sabha to be
appointed to the said Joint
Committee may be communi-
cated to this House.

MoTION

“That the Bill further to amend
the Drugs and Cosmetics Act,
1940, be referred to a Joint Com-
mittee of the Houses consisting of
30 members; 10 memberg from
this House, namely:—

. Shri B. N. Bhargava.

. Shri Bairagi Dwivedy.

Shri D. P. Karmarkar.

Shri Krishna Chandra.

Shri Khumbha Ram.

Shri P. C. Mitra.

Dr. A. Subba Rao.

. Dr. Shrimati Seeta Parmanand.
. Shri R. S. Khandekar.

. Dr. Jawaharlar Rohatgi.

and 20 members from the Lok
Sabha.

S o ®No o wN
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that in order to constitute a
meeting of the Joint Committee
the quorum sghall be one-third of
the total mnumber of members of
the Joint Committee;

that in other respects, the Rules
of Procedure of this House rela-
ting to Select Committees shall
apply with such variations and
modifications as the Chairman
may make;

that the Committee shall make
a report to this House by the
first day of the nert Session; and

that this House recommends to
the Lok Sabha that the Lok
Sabha to joint in the said Joint
Committee and communicate to
thig House the names of members
to be appointed by the Lok Sabha
to the Joint Committee.” .

(ii) ‘In accordance with the pro-
visions of rule 97 of the
Rules of Procedure ang Con-
duct of Business in the Rajya
Sabha, I am directed to en-
close a copy of the Dakshina
Bharat Hindi Prachar Sabha
Bill, 1963, which has been
passed by the Rajya Sabha at
its sitting held on the 29th
August 1963

'BILL PASSED BY RAJYA SABHA
LAID ON THE TABLE

Secretary: Sir, 1 lay on the Table
of the House the Dakshina Bharat
Hindi Prachar Sabha Bill, 1963 as
passed by Rajyva Sabha.

;

1202 ek / «

STATEMENT REGARDING NEFA
ENQUIRY

The Minister of Defence (Shri
Y. B. Chavan): Sir, I wish to inform
the House of the results of the in-

1041(Ai) LSD—4
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quiry to investigate our reverses in
the operations, . . .

Mr. Speaker: There is one thing
which I should like to state at this
stage. I understand that this state-
ment consists of nine typed pages. So,
I should think that the statement
should be laid on the Table of the
House, circulated to Members and
then, if a notice is received, we should
consider whether a discussion should
be held or what we should do in
regard to that.

Shri U. M. Trivedi (Mandsaur):
We shoulq discuss it. That would be
much better.

Mr. Speaker: I am not excluding it.
Rather, that is what I am suggesting.
Let the statement be laid on the Table
of the House first.

Shri Hem Barua (Gauhati): May I
suggest one thing?

Shri U. M. Trivedi: There is one
pertinent fact whidh I want to bring
to your notice. Some of us have
given notice of a calling attention
nearly six days back on the question
of some money being drawn by Shri
Dange and Shri Gopalan. We are
still awaiting the reply. We have not
received any information,

Mr. Speaker: Has that got anything
to do with this statement?

Shri U. M. Trivedi: No.

Mr. Speaker: Then, he should have
waited until this is over, for a minute.
I have been considering that question
and trying to get some explanation.

Shri U. M. Trivedi: That is what I
wanted.

Mr. Speaker: But can it be taken
up in this manner? A senior mem-
ber like Shri Trivedi, who is also a
leader of the group must know how
to raise points.

Shri Y. B. Chavan: Sir, I beg to
lay on the Table a statement regard-
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|Shri Y. B. Chavan]
ing the NEFA Enquiry. [Placed in
Library, See No. LT-1619/63].

Shri Hari Vishnu Kamath (Hoshan-
gabad): Sir, on a point of clarifica-
tion with regard to vour ruling or
suggestion that the statement might be
laid on the Table of the House and a
discussion raised later on. Mey I
know whether the statement that is
proposed to be laid on the Table of the
House shortly is a copy of the report
submitted to the Government by the
Commission of Inquiry or a very brief
summary. and 1if it is brief. how brief
is it?

Mr. Speaker: It consists of nine
pages.

Shri Hari Vishnu Kamath: What is
the size of the original report?

Mr. Speaker: In any case, he will
receive it before the evening.

Shri Hari Vishnu Kamath: I would
to know at least the number of pages
of the original report; I am not ask-
ing for the contents.

Mr. Speaker: All these things will
be taken up when we discuss it. Then
it can be asked whether it is com-
plete or some aspects have not been
touched. Hon. Members can ask for
all the information they require at
that time. We can take it up after
we have received and reaq the state-
ment.

Shri Hari Vishnu Kamath: Sir, with
all respect to you, I am sorry, you
have not understood me; it is my
fault, perhaps. This question, was
raiseq in this House so many times
and every time the Minister has given
scme excuse or other. On a previous
occasion, he said it had bee, decided
in th> public interest not to publish
it. Then, my hon. colleagues ~Shri
Nath Paj Shri Hem Barua and others
suggested that after deleting come of
the paragraphs that might indict or
incriminate some persons, the rest of
it might be placed on the Table of the
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House. To a certain extent, the
Minister was agreeable to do that; I
do not know to what extent. There-
fore, the House would like to know
what protion of the Commission’s re-
port has been sought to be withheld
from the House. Is it only a
summary of the findings or only those
portions which are not in the public
interest have been deleted?

Mr. Speaker: Shri Kamathh would
realise that even if the Defence
Minister gives his own opinion, Shri
Kamath might not ultimately agree
with his opinion, for even if he gives
enough particulars and some substan-
tial portion of the report then too
Shri Kamath might find that it is not
adequate. Therefore, I would request
him to look into the statement first
and then come up before the House
and say whether he requires some-
thing more or not.

Shri Hari Vishnu Kamath: When
we have not seen the original report,
how can we judge what part it is?

Mr. Speaker: I thought, that was
the desire of hun. Members. But if
they think that this must be read out,
I am prepored to allow that.

Shri Nath Paj (Rajapur): We want
to ask a very simple question.

Shri Hari Vishnu Kamath: We
want to know whether it is one-third
of the original report or one-fourth or
what. How many words paragraphs
have been deleted from the original
report? That is all; we do not want
to know the contents thereof.

Shri Y. B. Chavan: Considering
the size of the original report, it is a
very, very brief statement.

Shri Hari Vishnu Kamath: Very,
very, very!

Shri Hem Barua: In that case may
we accept the statement of the hon.
Defence Minister only as an eyewash



3853 Statement re: NEFA BHADRA 11, 1885 (SAKA) Public Premises

Inquiry

because we are so much interested

in this matter and so many rumours
are afloat?

Shri Y. B. Chavan: I can read out
the statement before the House and
the House can certainly judge for it-
self what I ought to have done with
referenec to the terms of reference.
The objective lessons that need to be
learnt have been shared. I have to
banance between two things, namely,
firstly, the necessity for not disclosing
which is not consistent with the public
interest; and, secoadly, at the same
time my keenness to share with the
House what I should share with the
House.

Some Hon. Members rose—

Shri Jashvant Mehta (Bhavnagar):
May I know whether all the recom-
mendations have been published....
(Interruption).

Mr. Speaker: I will again request
hon. Members that they might
look into the statement first. Then
they can express their opinion,

Shri Hem Barua: In that case, it is
better if the hon. Defence Minister
reads out the statement,

Mr. Speaker: If he reads it out,
1 wil] have to allow some Qquestions
and if they are allowed then there
will be no more opportunity for a
discussion. The can choose either
of these two, I am prepared to allow
half an hour for questions also.

Shri Hem Barua: May I say ona
thing about this? It he reads it out
and we ask certain questions, that
will clarify the position and then the
discussion that will follow will be a
better discussion,

Mr. Speaker: No, the two things
cannot go toge'her. Bills to be....

Dr, L. M_ Singhv; (Jodhpur): We
would like to know, bcfore you pro-
ceed to the next item whether a dis-
cussion cap follow, as you just now

8
(Eviction of Un- 354

authorised Occupants)
, "TEW Amendment Bill
said, as a matter of course or whether
we would have to make a requisition.

Mr. Speaker: I said that requisition
shall have to be made and then a
decision can be taken, I have said
that. Billg to be introduced, Shri
B. R. Bhagat.

Shri Prakash Vir Shastri (Bijnor):
rose—

INCOME-TAX (AMENDMENT)
BILL*

The Deputy Minister in the Minis-
try of Finance (Shri B, R. Bhagat):
Sir, I beg to move for leave to in-
troduce a Bill further to amend the
Income-tax Act, 1961,

Mr. Speaker: The questicn is:

“That leave be granted to intro-
duce a Bill further to amend the
Income-tax Act, 1961.”

The motion was adopted.

Shri B. R. Bhagat: Sir, I introducef
the Bill.

12.08 hrs.

PUBLIC PREMISES (EVICTION OF
UNAUTHORISED OCCUPANTS)
AMENDMENT BILL.

Mr Speaker: The House will now
take up further consideration of the
following motion moved by Shri Mehr
Chand Khanna on the 29th August,
1963, namely:

“That the Bill further to amend
the Public Premises (Eviction of
Unauthorised Occupants)  Act,
1958, be taken into consideration.”

Also, further  consideration  of
amendmeni moved for reference  of
the Bill to Select Cemimitt Shri
B. N. Mandal was in possession of the
House, He may continue his speech.

*Published in the Gezette of India Extraordinary, Part

dated 2-9-1633.

Section 2,

+Introduced with the recommenda tion of the President.
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Shri S. M. Banerjee (Kanpur): How
much more time left Sir?

Mr. Speaker: He told me that he
may not be here on Monday; so, 1
gave him an opportunity opn Friday.
That is not fair,

Shri S. M. Banerjee: Because ot
rain we had to cancel all our engage-
ments.

| Wo Wio WIW : (W) : HeAW
ey, A AT s arfe s g
dgs &1 faq amr @ @ sk 33
faer o 17 71 GEA FTAT AT
o Ag i g i w @
faam &< @f ¥ 1 & § 7z W w1
a1 f& @R ™ faa B afww
F 1 =ifed wR i feafg o =
¥ fram & T ¥ 1 =@ F1 oFw
7z & fF A< wan @ f ooz o faw
AT T § qeT & aWA, 75 TEaw
st fram &, S % faamw Smar g,
qrEar & faome ST g SR Em™
& g AT W ARG F §fqa g,
Eucigiceiasicig- SRR C AUl
FAFassrarfFame s
= foR § faa 7 & fau & afw
Fam oAty

gy & o fRw & faaw g
I FT GG F W9 HT AIA & AT
fF az it geis faqr A mr g
SR A1 FEA a7 gAT ], T AT G
& fomme & | @fam A S wSdew
e fergata & swar ®1 fAy §
g A FJ T —

“All citizens shall have the riht—
to move freely throughout the
territory of India;”

Premises (Eviction 3856
of Unauthorised

Occupantsy Amendment

Bill

gt & arg g o g AwTE ¢

“to reside and settle in any part
of the territory of India;”

foe w1 g :

“to acquire, hold and dispose of
property;”

o w21 mam & —

“to practise any profession, or
to carry on any occupation, trade
or business.”

dfqam & ot ag Wfsa wfawr £ -
W & arTes 1 fed 0 & sq a1 5@
fowr & afr & o 39 #@ F 9fA
¥ wifs @ faar & gra aaiw faar
ST T, BT ST T R ) gwfad §
agat § f5 == faw €1 aw foan
I | ot o fegEm H o A
g NfF gz o9 ) & & | Ferwar
Y I W TN AR T O qT@ Fw
weam § @ wE 9 9% §19 & 1 qar
femgragamad & @ g
ot 7/ ¥ wEard ¥ fawer a1 fr
G W F Fo AREE F1 WY
¥ 9 @ Y 4, TF IF A g
fear | 5@ £ 5w @ Q& o @
agt F A F 9 @ & foy g w9
9T A FE T §, 59 feafq & faenr
AT A9 FT 19 FA, AT IT AT
wq F Ifreie w0 F g o faw
dwr feur wan, I¥ g ETn ofaEee
& faa @1 T9mn, Jefes e &
q A R E oA WY oge
feam & o afer § 3 @
F 1, I F veex F & 9. F av
g, u%@ﬂﬁag’a\qﬁﬁ
qd aE #7 faue A @ oaE ooy
a7 ¥ a9 f gem 1 g @, faa
1 JAT AT A F F &, IHF
TR 59 qqer 9T fE < ¥ fE
T F T GWIEN P qHAT &, d9



3857 Public

™ g & faw ® @ T1fgd | ww
T F fod g @ a0F ¥ F q@T
AT & & A9 q, FF ot amex
A F A F A R TS AL
T F AW Y, N GAE TATE
& S &1 AT 73 dar @ R e
FE FT S FHGR A7, A TQF
A &, A g St & A g fowgst
& S Toes ISET e &, =T S
F S GHET § I9 9T AW T 2 A
fegmam & amifywl & &t g% & @@
N, R AR FTFA S, THF ITY
eI W Aarar g fe
TF T GEEAT 1 OTHIX gEET
a7 F 1 fad gy & 99 v g
I R Ay 79 F T8 I Al 9%
faame %31

A 39 9@ 9% 90 II9 Har ]
f& @ fogst offem & a9 9,
I9 gRA WA @gT A I F A
e faar ar @R 99 & T Wy
F% a9 &1 wwEEa fmar g,
39 & Ifradie 79 F I99 73 4T
dueg e amr g 1@
fa o mr & & 9 @ # W
&1 oY FTETE & 39 1 A} A7 fEar
MFIATR RN TF 1 ™ F o
e iag@@an d o d 1 i
FIA FT ITEW 91 I &1 o gL FY
Fifaw & 7€ &, N 9 F ATSAST FH
TR T I F fAd o Y ggw F
¥HY S e F1 A BT AT @r
wafqy & goman g 6 =@ faw =1
R 99 F AT 39 a7eT 91 fEx
¥ e w0

TER A A § o FrErs
Y & S &7 I@T ¥ GAT AR qgaT
2 fr st svw g fegam ¥ &@
(AR @ Az 7z A awe @ e g
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of Unauthorised
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Bill
Y 2w F I A q@ER | A
wR Iz et § 6 93 fugeam &
qFT AT AT Y G @ AR I
& @t ¥ folr 9§ I FT fgd o
¥ wwfay oo #g@ & 7 ooy a9
T WX &, S Y TG F ok o v
frar wmar & ag 9z w7 < fear 9w
¢t fr e free @ aom 0 8,
it et & g 1 waw
FY I FE AT § ) AT N FZ 9 A0S
T F=ST AT e § AfT S oA
TarSIT Fa7 gt @ ? W e A
TAFEREFT IR FAY
BT AT § AR BFW & g 7 F+al
&, 37 F fA¥ meer W} & s
a1 JE, @ F 5 AT AG qATE
ST & 1 99 F THA F S FL I
F 39 & wIT X B faqr I @ )
§ %zl WA, AT I TAT AT T, T w7
ST IR AN FT FET 94T @ |
S T I ¥ G ST §, 97 Sway
T JEWT WFM AT ®¢ 93 fwq @t
Y & art § 7 g awROw Ay Ay Ay
I E, A s g fod A E w9
NI E1Qaragrgar g fF 39
T 9T 92 ¥ T I A AKA ]
I T 79T T FIGT & FT 9 a7 faw
1 | afex 37 A @y 3are far smar
2 HR IO FT IF THI 9T AT AT
T I § ag g@e am A1 R e § )
T § TET qeH osar & fr gE A g
o fegeam # ok §9R & gax wm
¥ gfT H Q9 i #oS A9
Y I 2 FU &R qF A FEAA
@AY St @ ) fom d & g W
¥ g1 FEaT 41, A 99 &t AR §
99 grar v ar s faeer frr g
a7 ag fafem fdg #1 99 ¥ @) r
g1 #X 99 # SHIE SEEE # ST
FT ATTAIIHNIE Y o= W FgEr
FTET A AT AW §, I A A
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[= o aAte Hew]

FY O FT IT T WYX WRT W BT
3 8, 3T T 9w F7 7 ¥ Ay
SR 1Ay Fozrar fr o |
qoo TG gF =T W sz1EIH AT W1
fomit ot 77 89 FT AT | Qoo G F
e S = oo wr 98 & G oA
gnfesheqm et mazsv &
F R1q FT IZ T | AT & S Y
¥ 99T FI I AW § A 5715
9 & & fegmm ¥ S oftew guy
9 T § 99 ¥ wh&t & faerar o
T & ¥ @1 qeaR & " 7 A
FT IF T GAT GAT FT /I 0T E
IS FAG G I A FETS 2, 99
S Afy aw L s F af@ #
T g fF fres qww & Y A €
T FEN FT FESOC AT §, S TAT
& € 97 & far A @ v, A @
a1 w1 gerwfa wg & | 9 & a9
wfr & o fre W ¥, wEn
@i & fod, S a9 & wWEeTe
o § WIR & Al ¥ & ar qref
F, W a9 ¥ A @R A oag
g omafa &

RN

f e N F@ER T A e
g9 FET § 99 & faafar & w9 3G
fFow fogeam & a8 a3 oA &
R AR €YAT @ {FAT S9mET @ |
o feelt B & § 1 oy Afay fw
=4 ofar & fod o T &
mr g Sam ' fgwm #§ R
@A Wz 9}, Sfs 3 R @), '@
forar ar A 4 ) eER 3w W I
FAA THT § R IS FT AANE 2
fr g7 @il &7 JUACFT eF & 1 Uy
T G Amg g & I F T ),
Fat 9 TEEHE F ARET TG & Jab
qR &E 9 S WA g, daf T qHAl
qT 9gT A & fFa1 T W S

Premises (Eviction 3860
of Unauthorised
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WAF A I q0d aF FIAF
36T 9 g9 fHar S )

Heq| REWRd : WEAT §F g &
T® &1 @I F:7 v Ay o S faw
2 WA, 9 OFT ST 9§ 3 .
AR | § q1 AAIA FATEA TC SHTET
T R | [T gHIY HT § 99
9% 3T & AT Az

=t o Ao ®eA : A W1 faer
AT AT R A AR I F 9 o Oae
qTE AT AT I3 SHI &1 UF T faem-
oY, O G et & T § P
wAEfe F a ¥ #F @ T g

Sd WERd : I A AAEfT
T TH I qgH AE g awdr wiE
AT T30 % 919 <9 & fame &)

s Mo Ao wew : THfAy & =mcar
g fF g =7 ua el o faE T F
=@ fadr &1 arog 7 W ST ;W F Anr
& agt F1 aus @, Al F T e
I &, 39 FT g4 arat 9% fa=mw #5%3
F W g qwedia AT & 99 #
sifesm &2 f fggeam &1 a1 &
AT faa T 9T F 98 @ | s9 9%
I GHET FT GAEN o faprar qg
AT a9 dF fFel W FT AR WA
G a9 = ¥ | A AR W Ay
F1 I9TeA AR 99 F1 O F A FAT
J|FwE E

Mr. Speaker: I had called Shri A. S.
Saigal, Shri D, C, Sharma, Shri Baru-
pal, Shri M. L. Dwivedi....

Shri D. C, Sharma (Gurdaspur):
Sir, you have not called me, I sub-
mitteq that day very respectfully that
I should be called that day because
1 was going to Chandigarh next day.
But I was not called that day.
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Mr. Speaker: I called him. That is
what T am saying,

Shri D. C. Sharma: 1 submitted on
Thursday that I should be czl'cd that
day as I was going to Chandigarh
that night. I was not calied on that
day. Therefcre, T could not be here
on Friday,

= qo AT TrEWIN : (M)
F [T F AR T AG @

U WEiET ;ST qRG A a
TEISH AT I Fa d
T AT, 99 FTIGAT | T A A
M W T TS T AT F w9 F;
9 TEA@AT A, AT AT & AT
e & f5 99 37 7 & @ s A
T 9

ot wEars : (W) qEwE w2y,
# gq e 7G9S FI7 §Y £B gAY

Frat ¥ AR AWEY HET S # e

feam F1zan § 1 T W F e
T ses g F @ HA s a@ A
TEET § ¥ G ArE ARy e afeat
# AR gan Afeat § @ & 1 AR
wET & q2 uTeom & fF S v ww
T 9T Y § TS W W A |

TF HIAEIT @3 : e el |

N ¥R : FAR AEE T qg
v faege o & 1 S FY 7 g
.1 0% qATfeE § 92 WA # e
Tfeg 1 o A F oA @Y AW
AT A EF A A A9 ¥ fag
WIAT FW BIT T a7 faeeil faeely Ao
T Q|

W fooolt @1 @A F foy 7ga &
A faRwt & AR 2w § o A A &
AT 97 3 ool F Ww F@ E A
TR AW ¥ ¥ T ogen wfeE

of Unauthorised
Occupantsy Amendment
Bill

F U9 81T & | 39 oA § Of A
FH aw i gegy Aw F faw #
FHl 9% g9z wAw, faee wew, ofT
HAT, TR WA, A1 99T Wi aw
S WY AT 12T &7 KIS o T
e & Fl 9 AT g, | A F AT I
arar g fr 37 & arr § Qa7 g
TEAT agq a4 AT 8§

AT g S 5T 36 faA g9 A
SISO A TS oY i L AT A 9E8R
& qE ¥ T e oAl o R g
IJATRT T | W qOA | G wrar
fF 79 g1 F A T § A7
§ fom s faredt & o

AT gaa & fF o qauq # S
g9 fFar @ ar, 39 F1 f5 § s
S wHifs 39 a9 9@ #1 a=@ ar
FIHI @ qILZ qIAT FT 9T 42 AW
IR WET §Y T IR 99 FT WO
ST af @R & | wT AT ¥ 99 FOEK
g 91fgd f5 o9 9@ & ofaR &
e o & | AT SaF A ¥ fag
s s =t o

TeX §9 goT Y FgT T fF IT HY
So q o0 ST & S, fRT 93 §
g fF I A Y T e iR A
afd AU T amz g fa s F
ofER ¥ @R Y §@r # 3 I
I F FER FTHA q qI | ST A
F 9T 91 IT F TF AR @ HT
ot o g a9 F fog fmr 9o
T WEH § 73 w1 I F AT
4, AT AT ST A THFRTFETE |
AT FgAT & 5 I B wEFE TN F
AT @& g9 T FT qIW feqr 17 o
# 5 wEeT ¥ qoar g e S #Y @Ay
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[+ % 3aa]

gy fredt & | e oY =g e we
AR § | TF T A G FeAE
o & 1w @ fF Y mEE A
o, qE WA T TET T A
9T FT § W I A 7w qf@m et
w1 ¥z 9 §, 9 69 T AT A
Ffgdm Eramar ¢ | Wi s ®t
w wm ¥ fau qar fawmn wfzg o

¥ @ g g § fF @ A
% A wife o9t o1F 3 gAY & w9
9@ | W T Y S Aifew W w@
oifs wet 9 & 9 Haet A g & 7 A
I H g T aFY WK g@Y ¥ W
§ 3 e At e WY W@ § ) Wi
¥ gl A § AeETEE e g
wwi & gy & qaegag fear g

oq & 39 #Y q@W & X F T
w0 g g e wwoww Ao
A ¥ FE fadw 70 € afem S
Y IATSH A T IT F IEET A
f& 9 #Y 90 99T AW | ST &
I TR T9 A &7 WY e @AT
Tfzy fF 57 F1 AR Tl &, AR
* 0 T WO T &R A § Fal F
ANFT FQE I ITH WY A
FATAT I FJF I F T @ G
I F A SR qF AT agd
TN § 1 SA A T F 9 &
o ¥ 9T W | 39 g A §
oY T TS FI F AN I9T GHA §,
¥ sfaardy , giem g, save aa
FafE™, WA A | A 91 g &
@ EfEs sxFaMAE)

YU WENEW | WA WA il g ?
ot weETa AN 9iTE

WqA WERT . AT qfeqrar

SEPI‘EEBEB 2, 19063 Premises (Eviction 3864

of Unauthorised
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T WE Y A TG FgA § | IR
Y FT AT ST AL

Mwgam T @FIF @ T
W e e § 1 Feelt # q¥ A
¥ aa § @zt gl e @ €,
aga ¥ wufoam § g o7 dgAaww
Hogdl 7 afeqat wEE FA G | S
FY qgl ¥ T AL IATET @T § | TG
AT @ A ATfgy |

frmtar g qa gatE WY (o
gz wwr) - § 9T A1 oS FAT
ATZAT § | AR G F S qZ w2
fa:gw#ama’ﬁﬁmrafw
TuTy &, 1 9z 3o A9 € 1 R fag
Fafeeam, #f, nfmmfgaaw
TE & | WA S AT AL IS WX A
IoTreT ATy & | fareY famge) we #
7z = AAfam @ 2

s ggE M AET H A F
T4 Fgm =veal g & faeet § o1 Fafe-
@ & 97 & Afaar @FN ¥ 57 T
A &7 7 FafeaE fFaT @ 399 F
fag fag § | w1 3zt & @ g W@
arRTe #, FU9 vooo, T & |

qeOw WglRd . ¥ A
fFug ox feam &

st wgaT@ . S g | wewEe A
41 & oY afaar & wR 9 G &
qfaar & 3ER fRRT 9 T wam
AN FT T9ET § T agi A7 § agy
97EE THE AT § T AN a9 §

st dto do mal (Tw@EYX) :

Fufram fowdi & fag faw o fagr
STaT @ ar qRaEt & fag ?

oft ®mama : HY oA o ¥ AW
frae & 5 o 1% @ =9, § sAey
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I FACIA & F S g w® A
Qe &y ferag o 9y €1

wer wgEw - § SeiR Far g
fF o9 IET T SETg 9T SER Sigt
A Qo 7gT q99 AT q 7

MEgmy a A FFEEE

THF AAET agT d1 qiear g
g =% X ¥ 7o) Agew X g
%F a5 smaEd faar ar fs aq s,
# qw %1 79 & g sog A g | A
T AP & FEgH F AT AT AW
29 %€ 99 U 4 IAFT R ST
STTAT | HR T &1 I ATHT AT TG 1-
7 ¥ #g9 & & wue Zue e
fear a1 fF =gt @ =@ &1 A7 w®
Fed & T oo g #1 faam & fag
iz fagr a1, g geEe w1 faar
fear, zafaq wq s o Afemat ger
AfU 1+ T AT AT wET SOOA
frem A E AT AT Ag FRTATATR |

ot HgT S w1 K FgAn g A
g AAR IO Fg 7 € WA

=t wgNg ;& g9 W § HEA
2 wxa g f5 fam f amw 3y @,
foaa @ w l, fo gaq sTow gEEy
AT U %X 99 995 9 19 a1/
ANE 9 | 39 AW & 99 W AR a7
Fare f fem afeai & ag @ 9
& wra) zEwT ara faawor % aFar g
Heqer Aged, § 39 gew ¥

WAF WG . WAGT GGET &
quy T & @I g, I A @eH

FAT ITET |
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st wzEw - & oF foe & awre
fReawg

T A At A @A § I @
FAT F IR TR § anfean forar
aA I WA A AT g ag & fir
S Iy garfa oy s Ay afe
AR #iufeat § a¥ gu & 2 @
AT 9 F1 AEHR AT TfEw
AR g A gmEr qmfasr T
=rfeT |

wree wfeaeit AERAT 3To gueT
AT J co T F AEH I FT fary
forar & 1 w3 ¥ A aws ¥ A wman
e gardr Afao ot waeer e @
& A g 9917 s 9 ¥ Rimg £ ok
AT a8 TAAAT & 6 Y T F e F
WX s of@ swar freq ey
ATAE § AT FT G 7 IF BIE
AT F e F R afar F wr
W qfEr A F @ o g
HET ER, FT T@F IR T W I
qT 7 A0 A g
Y T F fAurr IRE e owEe ¥
forar ?

@ faw & w3 FwmA W R
faw adrg #1 Afew faar smoam sy
q& &1 a1 fow safeaat &1 g7
ﬁ@@i%ﬁ,maﬁ?&o faq
F1 oF qgfaaa a7 faarg € s i
g =9 Lo f&T F iax A gfvmr
et FX 3 | AT W AERT A
ey ¥ uF av. gaa § & frw safsg
F1 TF T § @A T TF q1 &1 74
g, SR S S 9% @Y 34 A
AR MR I Grefl F &7 Afeq frar
I 7 ITF) FEHT TE F GER
T TR € @) I A wAT g
IT FEET I HR gEG TR W a9
W 9@ T e @r 7 5 osgar
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FH A9 AT A 77 A 21 ) fade FE
FET FTT HAT AT FTET ( IHfAT
T urar 2 v o7z Aq oamer a7 7
zer &1 g 7 57 #3 {9 o
safer foe sl 0% 9T ¥ vET 99 W
77 2, 3! TaEf Fg &1 9 A AE
E I F & gt ¥ AT gl .

Feoe WA . WIEE A% 6d
THTA F7 3 )

= WA : 9 FIA OF a9 Fg
FTH I A@IE |

Tl 7RIET T FuT & 5 @y W
TR ¥ HI RN FY @1 93 & 1 W
q AT F AR FIA Tgq AT
SR w1 FW gar §6 faear T8 & @
§ I AT HIT FOF a0 F=41 7
¥z a3 ¥ fog med ) aww IR 3
fore AR T &1 AT € 1 T fgamr g
qr T FE ATT EAT A G E
TR H AEE B qOTw § qg AW =
a1y & | ¥ faedr wew 1 & ¥ Afed
wrgi f afa arer oF @ & SATET ATy
T AT QI & | 79 o afq & g2 &
TS agdT AT W ¢ I9 TR § g4
A Y AP qalds ¥ T4 A TR
£ I AEE FT TEEW T&EFR 3T
AR AT TR

7R wra & i & o == oF gae
fer § 97 o< wt WERa AT
faat #0 o 97 @ @9 § @
o #7 S % ¥ IR GH FT AT
a1fey WX S g OF are w1 far
9 | R ¥ 99 w0 9w
Shri D, C. Sharma: I agree with the
non. Minister that it is an amending
Bill, and that the principles of this Bill

have already been accepted by the
House, but I want to ask him how far

SEPTEMBER 2, 1963

Premises (Eviction 3868
of Unauthorised
Occupants) Amendment
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an amending Bill can go beyond the
limits of the original Bill. We are
used to amending Bills, and the chang-
es introduced in them are not funda-
mental or vitai: they are of a clarifi-
catory ov explanatory nature.

But if we compare this amending
Bill with the original Bill, we find that
this new child has ab:olutely no re-
semblarnce to the parent Bill. They
have brougnt forward a freakish child
which has nothing to do with the Bill
that this House passed.

I do not know why this Bill should
be called an amending Bill. In his in-
troductory speech, the hon. Minister
listed three problems, and I believe
you cannot have a cure for all these
three problems in this amending Bill.
He must bring forward three different
Bills in order to cure them.

For instance, there should be one
Bill for the resettlement of the jhuggi
and jhompri dwellers. This resettle-
ment can be a continuous process. 1
do not think it is possible to stop their
entry into the city, and I think they
will go on increasing in number. You
cannot set a deadline and say that you
will accommodate only those who
came here Dbefore 15th August,
1960 or whatever the date. This is not
logic, this is not law, and certainly
this is not humanity.

Shri Indrajit Gupta (Calcutta South
West): What is it?

Shri D. C. Sharma: It is something
which comes from the brain of a genle-
man who was at one time the Minister
of Rehabilitation, a good man, seeing
eye to eye with suffering refugees. Un-
fortunately, he has become the Minis-
ter of Works and Housing now. He
does not think now of the resettlement
of jhuggi and jhompri dwellers. He
now thinks in terms of the Master
Plan.

Shri Kashi Ram Gupta (Alwar): Of
which he ig not the master.

-
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Shri D, C. Sharma: I therefore ap-
peal to Shri Mehr Chand Khanna, who
did good service to tne refugees all
over the country, and I want him 10
forget that now he is the Minister of
Works and Housing. I do not mind his
having a Master Plan for Delhi, but
I do nol want him 10 have a Masier
Plan for Dclhi at the expense of the
refugees, the jhuggi and jhompri
dwellers and the poor and downtrod-
den pcop!s tu whom reference ‘'var
made by Shri Kachhavaiya.

Therefore, I would say that three
different Bills are needed, firstly for
the resettlement of the jhuggi and
jhompri dwellers. Have a Master Plan
for that, not a Master Plan for Methi.
gobbling up Ghaziabad and everylning
else. Delhi has become a  wivaster
whose appetite cannot be satisfied. I
do not like to have this city as a mons-
ter which has an insatiable appetite
for land stretching for miles this way
and that. I think we should cry a
halt to the insatiable appetite of this
new monster that we have created.

The second Bill should be for those
who belong to the big income groups.
An M.P. refuses to vacate his house.
He referred to some M.Ps. who are
always in trouble. Even though we
are the masters of this House. we are
always held up as examples of some-
thing which we might have done or
which we might not have done. It is
our misfortune. But I can tell you
that there are Government servants in
this city of Delhi, the guardian of
whose houses is my hon, friend Shri
Mehr Chand Khanna. They retired
long ago but refuse to vacate the
houses which they occupied when they
were holding substantial jobs in the
Government of India or in Delhi ad-
m'nistration. Why does he not lay his
hands on them? Some Bill should
deal with ,such persons who on
account of their influence and
money and official and non-official con-
nections are in such a position as to
flout the genuine wishes and genuine
desires of the Ministry of Works and
Housing. It shoudld be a separate Bill
because it is not going to deal with
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the common peopie, daverage persons;
it is going to deal with persons who
belong to the high income brackets.
He should bring forward, if he likes,
a Bill for the eviction of thcse persons
who have re-occupied (hose premises
which they heid once. What is this
‘occupation’ and ‘re-occupation’? What
are the legal repercussions of the
word, ‘occupation’, ‘eviction’ ‘re-occu-
pation’ ‘re-evietion™ I do not  think
the hon. Minisier has gone fully and
comprehensively into this question. He
has brought forward a Bill which deals
with, if I may say so, summary pro-
cedure, summary trial and summary
punishment. I met one day a retired
Chief Justice of the Supreme Court
and he said to me: as long as the
courts of justice are here, there will
not be a revolution in India but the
moment you try to bid good-bye to the
legal and justiciable procedure and
judicial procedures of this country,
the common man will think that no-
thing stands between him and the exe-
cutive. The executive will get a
strange-hold on the people.

I have known this gentleman for a
very long time.

Mr. Speaker: This is not the way
he should say things.

Shri D. C, Sharma: ] have known the
hon. Minister, Mr. Speaker, for a very
long time. He has a soft heart and
pleasing manners and he is out to do
good. But the difficulty is that the
change of portfolio has worked havoc
so far as his attitude goes. Therefore,
I say that he should try to do this.
You must bring a Bill.

Mr. Speaker: He will kindly continue
to address the Chair.

Shri D. C. Sharma: I am sorry. I
am addressing you but sometimes I
say things which should not be said to-
you.

Mr. Speaker: I will tolerate all that.

Shri D. C. Sharma: You are very
kind. I was submitting that he could
bring a separate Bill. In that Bill no
soncession and no judicial pawer
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-which had already been given in the
original Bill should be withdrawn. The
utmost hardship that one could cause
is to withdraw them. Now, what are
they? 45 days is reduced to 30 days.
After all you require consultation to
.give notice. Whatever you may say,
legal process in this country is a dila-
tory process. If the Minister had been
well meaning, he would have said:
for 45 days, it should be sixty days
because as time passes the legal pro-
cess is getting more and more compli-
cated and cumbersome and dilatory.
Where is the logic in reducing 45
days to 30 days? Now, in subsection
(2), for the words thirty days he wants
fifteen days to be substituted. 45 sub-
tituted by 30, that is, 66 per cent; 30
‘substituted by 15, that is, 50 per cent
and if there is similar provision some-
where else, the hon. Minister would
have brought it to 25 per cent. There
is a gradual and progressive decline in
the right of the litigant public to enter
their protests against what has been
done to them. If this pericd is re-
duced, it is in effect taking away their
tight.

The most beautiful clause of the
whole Bil] is clause 8. No democratic
country, Sir, can tolerate a clause like
this, where they bid good-bye to the
normal and regular and well establish-
ed process of law. They say no in-
junction shall be granted by any court

of law. The hon. Minister’'s work
woulg have been very much
lightened if he had said in
this Bill that the courts of law
will not 1listen to these cases;
that they will have no jurisdiction

over these cases; only the estate offi-
cers, these glorified officers, will exer-
cise all these rights. I wish well to
the Estate officers; they are good peo-
ple; 1 have nothing to say against
‘them. But I may tell you that power
corrupts and absolute power corrupts
absolutely. If you give so much
power to these estate officers, I am
sure it will go to their heads.

Mr, Speaker: The hon. Member's
time is up. .

\

SEPTEMBER 2, 1963 Premises (Eviction 3872

Occupants) Amendment
Bill
Occupants) Amendment

Shri D. C, Sharma: There is this
clause about arrears of rent. A gentle-
man there was talking about Kabris-
tan, Very good,

Mr, Speaker: In our rules, it says
that if a reference is to be made to
any hon, Member he should be addres-
sed as ‘hon. Member’.

Shri D. C. Sharma: An hon. Member
referred to this point: arrears of rent
and assessment of damages. It is to
be paid not only by the person who
is occupying the premises but by his
sons and grandsons, his heirs and suc-
cessors. There is a saying in the
Bible. It is said that the grandfather
had eaten sour grapes and the teeth
of the children have been sent on edgé:
This is from the Holy Bible for which
we have utmost respect. and it expres-
ses an unexceptionable truth and a fine
sentiment and what is that? You
should not punish anybody else for the
wrongs that somebody else had done.
But here, the liability passes on and
on. Therefore, I think even those
persons who have gone to the kabaris-
than or who have gone to smashan
ghat or who lie buried in cemeteries
will rise in their graves when they
hear of this Bill.

I know the Minister means well, and
I have no quarrel with the Minister.
But I would ask him to withdraw this
Bill. An hon. friend of mine has said
that this should be referred to the Se-
lect Committee. ~ What will the
Select Committee do? The select
Committee is not going to do any-
thing. It may raise 30 days to 25
days or say that 15 days must be
raised to 25 days. Apart from this,
what will they do?

Shri S. M. Banerjee:
may be omitted.

Some clauses

Shri D. C, Sharma: Therefore, I say
that the only honourable course open
to the Minister is this. I am saving
this to him because he has the good of
the persons at heart, and he has ut-
most good feelings for those persons
and that is why I am making this
humble submission to him: that
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he should withdraw this Bill in all
fairness to the House and to all those
people, to the commoners, and he
should come forward with three diffe-
rent Bills. I can assure him that he
will get the universal support of this
House. It is no use mixing things
which cannot be mixed; it is no use
combining  things  which cannot
be combined; it is no use
reconciling things which cannot be re-
conciled. I think therefore that this
Bill is a hotchpotch. It is an explo-
sive mixture; it is a mixture which
cannot stand any logic. let alone sen-
timent. 1 would, therefore, request
him through you that he should now
forget that he is interested in the
Master Plan for sometime and he
should remember that he is there to
safeguard the interests of those refu-
gees to whom he acted as a guardian
for a long time ...

An Hon. Member: And labourers.

Shri D. C. Sharma: Yes; labourers
also. Let it not be said about him
that he was responsible for uprooting
those persons to whom he had given
shelter; let it not be said about him
that he was responsible for trying to
do harm to those people who befriend-
ed him. He was their friend and 1
want him to continue to be their friend.
The only thing he can do is that he
should withdraw this Bill and bring
in three separate Bills.

Shri Lahri Singh (Rohtak) rose—

Mr. Speaker: I will give Shri Lahri
Singh an opportunity while we discuss
the clauses.
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1041 (Ai) 1.SD—5.
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Sir, it is written here:

“The terms of reference of this
" Committeec were:—

(1) To review the cases of un-
authorised structures put up
by displaced persons on Gov-
e'nment land prior to 15th
August, 1950 and to examine
which of them comply or
fairly comply or with suitable
modifications may be made
fairly to comply with the
municipal requirements and
town improvement standards.

(2

~

To take proper steps for the
expeditious regularisation of
such structures which fulfil
the minimum requirementsto
be prescribed in this respect
by the Committee.”

Now, Sir, let me take a few in-
stances. First I take Poorvi Marg
about which a reference was made.
Here it is said:

“It was reported that there
were only 5 eligible displaced per-
sons in this area. It was found
that the structures put up by
these persons were encroaching
into the right of way of Poorvi
Marg, and it was necessary to
remove these structures for effect-
ing the widening of Poorvi Marg,
for its growing traffic needs.”

Then I come to recommendation
No. 2—Pusa Road Corner Plot. It
says:

“It was found on examination
that there were only seven eli-
gible squatters in this plot, which
measured about 1900 sq. yds. The
structures were irregularly built
and there was no proper service
land. The structures as they exist
could not be regularised as they
would not satisfy municipal re=
quirements.”

The third recommendation is about
the area between Faiz Road and M. M.
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Road in various blocks on Jhandewala
Ashok
Nagar, Guru Nanak Pura, Tilak Nagar
and Ticoni Pahari.

Estate called Nehru Parbat,

“The Committee noticed that
bulk of the constructions in these
areas were shacks and very tem-
porary structures.”

Besides, there were no proper
service roads and the structures
were located erratically. The
whole area had turned very un-
hygienic and could be described
only as a slum. It was, therefore,
held that the constructions as
situated here at present could not
be regularised and would have to
be demolished. The number of
eligible displaced persons in this
area was estimated to be about
1,000 while the total number of
squatters is well above 2,000. The
committee examined the develop-
ment plan prepared by the Delhi
Development Authority for this
area. This plan provided some
areas for schools, a T.B. clinic
and the remaining area was pro-
posed to be left green. It was
explained to the committee that
leaving this green area was essen-
tial for development of the city
as this space would provide much
needed parks for the neighbour-
ing high density development.
The committee considered the
development plan in detail and
finally came to the conclusion
that the development plan as pre-
pared by the Delhi Development
Authority should be implemented
and the squatters in this area
should be shifted.”

Now I come to the Main Faiz Road

about which there was a reference
here.

“It was reported that there
were about 50 eligible squatters
in this area. The structures were
mostly of the semi-permanent

variety except a temple which
. R Mnnna

of Unauthorised
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Bill

structures were actually on road
berms. Faiz Road was a very
busy road and needed immediate
widening for which these struc-
tures would have to be_  pulled
down.

The Committee, therefore, re-
commends that these structures
should be demolished immediate-
ly so that Faiz Road could be
widened and joined to the round-
about with proper curves....”.

Now 1 come to Subhas Nagar.

“This area has about 130 eligi-
ble refugees. The committee was
informed that the D.D.A. was al-
ready preparing a re-development
plan for this area. It was found
that except for a few houses,
others were shacks and there was
no proper service road. The
structures were located pell mell.
It was, therefore, considered that
it was not feasible to regularise
these structures in their present
condition.”
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will take only two or three minutes.

Going further, the Committee says:

“It was noticed that there
were no structures in other areas
which could be regularised as
they were.”

§ 9gm & gewT awar g5

gz foo? fem 7 &Y &7 =
FE F  §IE WWAE HEEw
#ff ST T A W 2T g ot

€ S 5 WS F ITT 9T A 9AT
# | IUF §IW AT WA S F | IR
ag frae fomd) oY, &9 a1 42 forari v
AW A fax SwET  gqgd F A7
FIT THA AT @I & | § IT T FFAT
s g 5 5> fa7 ame w1 wwEe
FAEITBATAAT AR 1T AT
A Fga ey v gd & @S9y
Fag gl waw WhH A
FTFTIE | -
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now refer to the position some years

et SRS \ i P

Y §gT W7 & ST ITSAT AR
F w17 f ag F17 agg &9 § | HE-
o g feaqrsg agef=w g
sRAgRar | F T FA @IE? A9-
oTE ATeT A ey 5 qu F 3o F a9
gaEEa 4

Magad : Waggng
AT T FATAT |

=t FgT WY @AV A AT
T T @ & wgar g 5 OA fam
I g W F AT w9 T @ @
g1 & I qu amat &, 918 § wsam-
TV T AT HAT @I, A wA B &
31 arEt q@ fRar o w9 fe @
T wreETEd aE feam o &9 fe ¥
H3 atq A #E 1 # A6 FgA a0
TIAT g | F AT 7 foret F roret araee
T e

#ug 7 #3771 g f awai o fo-

= St 7 F77 v 5 agd a freedt
TS oY A IF 9T I3 AT AT Y AT
A 4| T 8% I A &
AERIATY F A A I qIEIE ¥
AT AT WX HIT So FATT & F904
g WY FIT A AT Yo BATT 21 4

TG AT ATEEL T KA | AR
feeeft @71 mTqwT &gTer 2 ar 7 @), AfwA
A% 73 ¢ 5w iRt i #71 wie
S5 g & | W} A% fawlt gy ar
fregR @ o1 #f W W Q)

qE A A FaAN FA gW AL AT
aFar | @ Y oF i A, foad fag
T# A § A qww @ e gwa
arfaay oF & gt & frT 7 qwgar
T A1 | g S = T  ag g
3 % W% a8 Lo gAY, AT S0 TR
a Yo FAR, femdr  wEwwA
A 98%0 ¥ WX AW ¥ 9EA g€ o,
AT FIET AT | AZ T AT 07
FEY A1 AT 5T ot F7ATE | AR IR
F#E e @ A T g, A gw
IAH 3 F @A F far A< & Wk
IEH mifaw & F fqF d@e §
STET gHA THTE gL AT S o0 FATT AT
%I ST A T GO FFAT § 9 AR
AW @S T4 T FE FF A TE€r |
¥t o a1 & FeAT 9@ g, a8 9
g fF o o #gd § fF ag arae
e 81 &1 78 A A FEY T FA FAT
P, T @ a8 WEEw @ TG @
& mar | w9 2 fF qene A qeeR
FX dfomr ar ey #< afsm, @1 72
¥ guA ¥ w7 gFaT @, AfEA W
g1 91 fF g ag i ST 3@ ar
& o1 oo w= f ag 9 w9 A
T |

99 gHA TXOiHdl #) a|wEr ar
IR g G FT AAIAT A, WX
IAF AT IART GFLL ATT ATE a7 )
T A gAREm A W EfR
ot 9t 1 /% 7 @wn Fv aar faar
9, G T R K R WG AW ar
T WEW W | g sfew agr @
fr it g Ard = g safea F oF
T & I 33 FX g At oy F A
A Ve ML & A ¥ A o
T | aEH G TR A T AR § AR



3887 Public

[ Az 5= &= 7]

Y=Y T F T FATHL AT AT
g1 & gmlg e ¥ 93 e
argar § 5w ot A 5w o
HFEITHRY T AFEAG | IT0
B BT Awfsat § ST 9l AR
2, qur A, F=A FToqreAT w7
+ff #1% gIaE T g 1 AR fm &
amFag s ®REST vR oy
o 7=8 T8, ¥ W oy i 7=% =,
fafaee TEEd F fay 9 7= &
ok TaRe & Ay o gve w6 ) 9wt
J 1 IR ISAT & 1 TRl FEG av
FY 787 ? I TR ITH AT TAF
F FEET E A IART J AT
7 enifaw & 5 faae) o=kt & &%
TR N TS | IR g4 FfFor arEew
F ET | I 999 AL gl 9¢ fF
o9 37 F fag qET FT IAH FAforg
ar & Arar g, W AW Fg 5 gTw
=41 & o areim &1 gaa™ Fifag
& & AT g, W) A FE F owTs
fog At &7 sfas™ Afag J1 39
AT F1 AR FI@(E | AfET OF AT
aF FE O 5 3AE dver v Tw
WM | 9 gA g JTomigar v
qHAE TR AT @FAFEH & T¢C F
JqT ey SaT a1 & agr F1 g7 @
£ HIX 9 FIST W/ AN T F AT
2 afF o wEE A A g e
o reonfaEt w1 gwd &g 9% 9 7K
Y T@ I R FHA TEZAT F, A
3 THF! QYo T IS 9T F99 FY G4
T2 & 1 A1 WA wfgw & R T AT oY
9 9, 9rg A IR "rovaEe faar
Narafear gy 1 § ww e qed
FaAT AT =g g fF A o faw
M &« AR 59 919 F AWET
R g ae TR A A T gF
§ i g g & wmsEl & W
75 EN § @ w1 oafawe g &

SEPTEMBER 2, 1963 Premises (Eviction 3888

of Unauthorised
Occupants) Amendment
Bill

I WIS WA 9@ F Ag FEAT
argaT g fF & ST weer S aqrn
ATEAT § | TR TF FAT AOTGAT F Y
T E | MR gE Fifuw w1 ) §
fF 3T Yo FIX AT Ko FAIX AR Y
st T 3 X T o 9w ) wR
ag LW AW GTE FM AV AR I
g &5 T aw e s afe
ITRI A AT ENT A F A F A1
ITHI co AN F wrE fa¥ ST 1 Y
TS AT 1 W SA AW &1 AT
AR § 1 YO § AT & HI & T
e qEEd FE T a g 1 Afe
ST SR AT TOAL T6 @A A & TR
JE g WM G, ITE a7 gF so
TS & = | % fay ay gw feAwT
e & WY fa w T @ &
FgT qF TaHE T arfeEr § are-
forer aTga #1 ST TR A1 SEET Ay
T Q7 foam T € ) R SAH g A
wrE T8 & 1 % ag 7@ @ e A
ITHT Z2AT & a1 FAT AT AGT WA [
IAHY AT T g1 AT 7 AT gF A9
w & W oA FRq fF At gew wa
qATEd ? W@ 9 OF A aAT §
1 oagl & fAr ww sfggwm 5 gt
FAITTH T F2q T W qg g o
98¥o ¥ 43 §, 93 AU § IAFT ANES
FeolT &, TTL g HgAT 9 o At gl
§ TR T A 92 A § a9 a6
& 7T A IART G AT G ATHY
A7 FE AT 4G &
T TATAT TfE I AT-FAT R ¥ ;Y
AW FouT SATE T & I qST ATHAH
F TIF ITEA T@T §U I FELT 9%
faame wT =nfgy | wEew M= 7
qafas frfggle F Sqv ATI@T Foor
1 AR ST agl ¥ I FX @A
SET 9% FEAT | TEAHe 37w A9



3889 Public

A & fF & 9850 F TR ¥ oY AW
vafes Sifida a1 sAT ) @3 gy
& SHI gH 9gl ¥ geT H WA
THRHIEYH & | 79 W gZ 9 &
ITHI S0 TR wIEE A fF SR
9%0 T F fe¥ S, AT R0 T F
carey folr o ot qrgE aw W oaw ¥
T AE 1 AT A A A
a7 ¥ ag 7¢ 5 & 9z oy wog-
forat wtafear aw9 g @Y & ag 7€ A<
FHFAT | FAGT IFF AL SWTg |
T g ag wifaw @ fF e
AIRTF T &Y AT qF qg IR &Y TG |
& gg it argan g fF stgr 99 @t v
FOAR 2 IqF ToRIF WEATH 69
Tz 3% faw | @ fF o wmE
I T T2 AR TeT ITH FH & TO@
& g W@ I @A A Wy =T 2
# az wf  =mgar fF o w09 e
g AU w T € S AR fA s
gew TRz AW § IF A w0
AT T EY | HWEET gIee ar g
7 97 T wogdd ¥ fa g Y svig
TH A aH Ig @ A T TEFAE
gt & 1 2w 37 F ol ST T v
FT W R | 29 q wcoo Gk #1
Soan e & B‘]ooqﬁ@ﬁ‘m‘rg
81 fad voo F1 A AT R 1 Tg
woo HFHATT a7 Wfrwelw § oY fF
SA-TTE T 9R%e Y AR F E 1 F
ag 9 facgw &% FT T oavgam
g f& a2 Y o spTeET S S <Er
2 fF 27 mdm nafaat 7 it Afeat
frer w1gy € awle wwr =med &
a Faftww H o awg &
§ mreet Ted & vue W aw  fogmed
A9 2R 391 AN § 9 ge
T &1 ol aTewr AR st Aoy
o gy § 7 T argdl e
g | WR A AEAT I W 9

BHADRA 11, 1885 (SAKA) Premises (Eviction 3890

of Unauthorised
Occupants) Amendment
Bill

Tl 98 a1 & IAFr fgmen aFd
g fv fodw sifa @ a0 ¥ 397
9000 AT 900 Hfrwelly T3 W & 1
79 wifze & fr 9 dfwew J:f 9%
frdft g & o 78 @ wwd § )
™ T ¥ § T Faes; R
AR ATY STt Tgr FIQ 4, W awd,
aiifom vy &1 7@ = Ww
qgq @ § | IfF & s R oW
STg 9 ATAT AT & | AT A F
T AT § W) qg ¢y A serg #
T | S & | FR e fRar
R areE § e e afew sw
F=at & ar ¢ ¥ femm s & gen
foma fr a & ag w1 omaw & fF A
FITFAFTAATE ISR fF
g A9y froaoew w w®E, T
7% AT JgEET AN G & qHA
g1 o gw ST agt ¥ g Ay
Fifawr #X @ & | AT gwmw 7 A
7z ¢ f& e f5 3o @wi & wfd aw
X ToH AT AT & R Sas
I FY FAW W AR QR E T
e AL ¢ afew gw IR @ &
fordr o wx @ &

1 St At oY, W 0¥ & o5
R # 9 W AR O IO FEAES
F@, T¥ 499 ¥ s sidfeg dad
Fed &, A faa o ¥ A 3| qeenw
FTAAATAFAT qSAT | I TH
faer &1 awua fFar & fa=or & fawme
7 7 av afed ag w1 5o qw
Tg TgH AL WA @ R awAE awl
BT | SeTEErer, # o9 & g a3
LSRN R S B
q, 9 av § g7 @ & | Fgt awry
TR F A% wEE T Q] g, TR
Mag@an® § | S@iymdam
Fgal Agar § 5 frew ), @ asd



801 Public SEPTEMBER 2, 1963 Premises (Eviction 3892

1 P of Unauthorised
s Occupants) Amendment
£ Bill

14t Agw =z @] |
= A o TW fewiform wgdsq W
IfFT f/e o grem s Y @t
IR gra g 99 a1 § A femen
FF § 5 wwpwge, oy fFoanx
R, 3 99 ¥ AT G g & @t qooo
a1 Q00 GG AT FTEA AR T ATTH
T gu fad | od gem wTEe o
To Rt &Y § | I TF AT FILAT
grEt wi g dig B @
AfFT T o7 oY Fw § | A AW H R0
% IR Fromn w@m | A AW H
£ % frr mar ) qET e H | Tw
= g dmfeat w9k @at #1 frwan
ot | foedy ¥ uF wRq @ o9 W R
f5 ot gwy SAwr e fira fear
A F I AW Y R I qTg IR
T faar 1@ @ d @@
a7z g fF 937 9% 3@ @ 1 AT
7, 39 FT A9GAT F qTA A F Q@
ATAT AT | R A9GT § T R TR/
fFar s & qaT wEfer A &

T wEAdNg gIen | ] for a9
fordee & 7

»ft dge A7 wear: § femm g,
59 ol a7 & vy savg T WO e
FT CITE FW@T E | R R T+ &
o e s @ s\ 5w At
faor #1 %3 e § WA A q®Q@

g TE g | & qoy e ¥ SFR
a6l AT g 1 F 99 Aar g

| 9% 77 @ a1 ¥ agi feeelt ®
TE AT g & W W I A
g1 faon s § S &t § 5 o
QAT SRTET TR T @I FF T/ AT §
AR e frepafer & st &

T AT 921 7 =9 fqarg #7
T TN LY | 7T AL o faTEY,

9y fe &, vy fowr & a1 ¢o fEm &,
TR et ot & fow § qg g @Y
wEFEFaTUEaR T aEa
IBT AGT qFAT WA 1 AT 3o faT FY,
¥y fag #R, eo fa #% a1 wR s
LT T | IH Y FS B AR qeAT & |

6 WA deEl 4 S9EE &
HaTfeas ag #g faar 5 e s
qERET T FT EfAErs IR FXR R |
FE F 39 §F 1 BN F GO FdT
F IO AT &F ¥ A FE T
TENT @e@e™ #X IqFE a9 ¥
AEET F G & | UF ATE A Fe g9
T oY garer fear | & 99 9=t § 1y
a1 WTE fE F o s & A
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Section 10 of the Public Premises
(Eviction of Unauthorised Occupants)
Act. 1958 reads as follows:—

“Save as otherwise expressly
provided in this Act, every order
made by an estate officer or ap-
pellate officer under this Act
shall be final and shall not be
called in question in any original
suit, application or execution pro-
ceedings.”

That is how the section stands at the
present moment. The object of this
section was that all cases under this
Act will be heard and disposed of by
the estate and appellate officers ap-
pointed under the Act and civil courts
would have no jurisdiction in such
cases. This was done to expedite the
eviction of unauthorised occupants of
public premises which is the main
objective of the Act. Nevertheless,
the interests of the parties were safe-
guarded by providing under section
9 of the Act that the appellate officer
shall be the District Judge of the
District in which the public premises
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are situated or such other judicial
officer in that District of not less than
ten years’ standing as the District
Judge may designate in this behalf.
That is the provision. Experience
has, however, shown that despite the
provision of the said section 10, the
parties have resorted to civil suits
and the latter have issued injunctions
staying eviction proceedings against
them.

Now, I would like to give the
House a dozen or two cases which are
rather illustrative. In one case an
injunction was obtained while the
proceedings were pending before the
Estate Officer. This injunction was
obtained on the 5th January, 1962
and is still continuing. In 16 cases
injunctions were obtained  after
orders had been passed by the estate
officers. Of these seven were dis-
missed after a period of six to nine
months, the remaining nine are still
continuing. In seven cases injunc-
tions were obtained after the cases
had been decided by the appellate
officers. Out of these , one case was
dismissed after a period of one year
and one month; the remaining six are
still continuing. Ot these, one case
is three years and four months old
and four cases are 1 to 13 years old.

It would be observed that the in-
junctions of civil courts have consi-
derably delayed the eviction procee-
dings in the above cases.

I have one more typical case before
me where injunction was taken in the
first instance, in the second instance
and things have gone on.

S & ¥ A9 fear €7 anfeed F ame
TEife g & awma Srfew
T & | w99 2 AfEad ¥ e §
TEAT AR S W G, IART T Y
AT, FgA FT (U gF & At & aaermn
=TeaT g fF 39 39T & 3w g9 § qum
= TE BT g€ 8 1 AR 7 W
AT TAwES g, W91R qrEs
Tardee €1 ar 7 g AR e ¥ ag A &
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Mr. Deputy-Speaker: I wil] first
put the amendment to the vote of the
House,

The question is:

“That the Bill be referrcd to a
Select Committee consisting of
Shri Bhagwat Jha Azad, Shri
Ramachandra Vitha) Bade,
Shri K. L. Balmiki, Shrimati Renu
Chakravartty, Shri Tridib Kumar
Chaudhuri, Shri Homi F. Daji,
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Shrimati Subhadra Joshi, Shri
Hari Vishnu XKamath, Sardar
Kapur Singh, Shri Mehr Chand
Khanna, Dr. Manohoar Lohia,
Shri Bibudhendra Misra, Shri
Diwan Chand Sharma and Shri
S. M. Banerjee with instructions
to report by the 1st day of the
next session”.

Those in favour may kindly say ‘Aye”.
Some Hon. Members: Aye.

Mr. Deputy-Speaker: Those against
may kindly say ‘No’

Severa] Hon. Members: No.

Mr. Deputy-Speaker: The ‘Noes”
have it, the..........

Some Hon. Members: ‘Ayes’ have
it,

Mr. Deputy-Speaker: You want to
have a division on this?

Shri S. M. Banerjee: Yes.

Shri Hari Vishnu Kamath: Yes, of
course. It is an important Bill. And
we cannot have a division till half
past two.

Mr. Deputy-Speaker: Shall we pro-
ceed further? Do you want a division?

Sari Hari Vishnu Kamath: Yes, of
course,

Mr. Deputy-Speaker: So, this will
be held over.

Shri S. M. Banerjee; He should
have accepted it.

Shri Mehr Chand Khanna: Some
other item may be taken up in the
meanwhile.

Mr. Deputy-Speaker: We will take
up the next item. This will be held
overtill half past two,
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13.35 hrs.

MOTION RE: REPORTS OF COM-
MISSIONER FOR SCHEDULED
CASTES AND SCHEDULED TRIBES

The Deputy Minister in the Minis-
try of Home Affairs (Shrimati Chan-
drasekhar): Sir, I beg to move:

“That this House takes note of
the Tenth and Eleventh Reports of
the Commissioner for Scheduled
Castes and Scheduled Tribes for
the years 1960-61 and 1961-62, laid
on the Table of the House on the
15th June, 1962 and 16th August,
1963, respectively”.

Sir, we are going to have a ten-hour
discussion on these two Reports and
before the hon. Members make cer-
tain suggestions, I wanted to place
before the House some of the steps
that we have taken meanwhile. The
Tenth Report of the Commissioner
for Scheduled Castes and Scheduled
Tribeg for the year 1960-61 was placed
on the Table of the House on the 15th
June, 1962. But, as the House well
knows, it was not found possible to
have a discussion earlier. In the
meanwhile, the Eleventh Report was
also received and that was placed on
the Table of the House and it was
thought that it would be better to
have a discussion on both the Rcports
put together.

These Reports contain very many
useful suggestions and we are examin-
ing the recommendations, Regarding
the previous one, we have already
made some suggestions and sent them
to the State Governments to be imple-
mented as far ag possible. Now, I
would like to mention about some of
the steps that we are taking to raise
the level of the scheduled castes and
scheduled tribes people. The endeav-
our of the Government is to bring up
the level of the scheduled castes and
scheduled tribes to the level of the
rest of the population and various
welfare schemes have been designed
to this end.
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sioner for Scheduled
Castes & Scheduled
Tribes

One of the most important of the
schemes, as the House is well aware,
is the post-matric scholarships. The
educational attainments open the
avenueg to higher employment both
in the Government and in the private
sector. Moreover, unless the scheduicd.
castes and scheduled tribes are
educated, it will not be possible for
them to take the rightfu] place with
the rest of the population. Now,
analysing the progress that has been
achieved by the scheduled castes and
scheduled tribes section of the popula-
tion with the post-matric scholarships
available to them, we can say that the
results have been quite encouraging.
If I give the break-up, it will be seen
that during the First Five Year Plan
period, 45,571 scholarships were dis-
bursed to the scheduled castes and
scheduled tribes. During the Second
Plan period, there was a four-fold
increase in the number of scholarships
that were awarded, that being 1,87,058
scholarships, Coming to the Third
Plan period, we have already awarded
1,19,690 scholarships in the first two
years of the Plan itself. This is
almost equal to two-thirds of the
number of scholarships given in the
Second Plan period.

Coming to the expenditure part of
it, I can very boldly say that we have
increased the expenditure and this
expenditure—it is not only a financial
target, but we can even go to the
extent of saying that it is a physical
target having been achieved—has pro-
portionately risen from about Rs. 2
crores in the First Plan to about
Rs. 7:36 crores in the Second Plan.
The expenditure on  post-matric
scholarships to the scheduled castes
and scheduled tribes during the Third
Plan period is estimated to be Rs. 12-08
crores. Of this, Rs. 7-2 crores was
to be met by the Ministry of Educa-
tion and the rest Rs. 5-06 crores is to
be spent from the backward sector
section of the Home Ministry, Of
this sum of Rs. 1208 crores, we have
already spent Rs. 5'39 crores in the
first two years of the Plan and it is
now clear that the amounts allocated
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for this scheme wil] have to be sub-
stantially increased. In view of the
great importance of the scheme,
we propose to provide additional
funds. We are now reviewing
the progress of schemes in the Third
Five Year Plan and, as the House
knows, this morning the Home Minis-
ter said that special sub-groups have
‘been set up to make the study of
£ducation and employment opportu-
nities particularly for the backward
sector people. The provisions made
in the backward sector for the schemes
of educational and economic develop-
ment are intended to supplement the
provision made in the various gencral
sector programmes, Maximum ad-
-vantage was expected to flow from
genera] sector schemes for develop-
ment of cottage industries, poultry,
dairying, fisheries etc. However, it
is not clear how much benefit has
gone to this section of the population
from the general schemes. One im-
portant task which is before us is to
evolve certain methods by which the
general schemes can be reoriented and,
in addition to those, some reserva-
tions should be made in the amounts
available for the general schemes so
as to benefit these people and achieve
the objective. Following the recom-
mendation of the Jayaprakash Nara-
yan Study Group, the Ministry of
Community Development and Co-
operation have issued detailed ins-
tructions to the State Governments on
how these schemes can be specially
worked out to benefit the weaker
sections. The annual conferences on
community development have been
laying stress on this important aspect
and mzking the panchayati raj bodies
realise the necessity of earmarking a
specific portion of the revenues for
being spent on schemes of utility to
the weaker sections.

In conection with this, a mid-Plan
study group had been set up earlier to
cxamine closely how these decisions
been implemented ang also the rea-
sons for non-implementation, ang if
possible why they not been imple-
mented to a larger extant.
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I would like to mention here that
our welfare schemes for the back-
ward classes are in addition to the
welfare schemes from the general
sector of our Plan. If our program-
mes are to be taken as substitutive
instead of supplemental, then the gap
which is now existing between the
backward classes and the general
population to whose level we want the
backward section of the people to
develop, will never be closed.

During the debate 'on the Dhebar
Commission’s report 1 gave a clear
indication as to the work that we
were doing in regard to the tribal de-
velopment blocks. But, in addition
to this, I would like to mention
here a little more. Rather, I would
like to repeat what I said about the
tribal development blocks, because it
is of such great importance that I feel
it is justified if I make a reference to
that matter again.

The community development pro-
gramme was launched in October,
1952, with the object of promoting all-
sided development of the village com-
munity including its economic, politi-
cal, sccial and cultural development.
With emphasis on self-sufficiency and
self-reliance, the programme aims
at making villages governing units of
the larger Indian democracy. In
tribal areas, the programme is imple-
mented with full recognition of and
respect for the culture and tradition of
the tribals, and with due regard to
their ability and their capacity to
assimilate the different stages. But as
the bulk of the Scheduled Tribes are
still economically and educationally
backward, the need was felt for an
intensification of the development pro-
gramme, and this was undertaken in
blocks where a substantial tribal
population lived.

Accordingly, during the Second
Five Year Plan period, 43 special mul-
tipurpose tribal blocks were started as
pilot projects in the scheduled areas.
To each block Rs. 15 lakhs were made
available by the Ministry of Home
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_Affairs over a period of five years.
This was in dddition to Rs. 12 lakhs
which is normally allotted to a com-
munity development block. This is
spent by the Communitl Development
Ministry.

A committee under the chairman-
ship of Dr. Verrier Elwin was set up,
and they examined the working of the
special multipurpose blocks. Based
on the recommendations made by the
committee in 1960, it was decided to
expand the programme of special mul-
ti-purpose blocks during the Third

Plan period. The programme in this

Plan is to start tribal development
blocks in the areas which satisfy the
following (i) a total population of
25,000, (ii) minimum tribal concen-
tration of 66-2/3 per cent, (iii) an
area of 150 to 200 square miles, and
(iv) viability to function as a normal
administrative unit. Here, no dis-
tinction has been made between sche-
duled and non-scheduleq areas, and
each triba] development block is
allotted Rs. 10 lakhs during Stage I
of the first five years. Thus, the in-
tensification in these tribal blocks is
twofold. The first is a higher allo-
cation, namely Rs. 22 lakhs as against
Rs. 12 lakhs which is the amount
given to a normal community develop-
ment block, and the second is having
a smaller population under the block.
that is, 25,000 population as against
66,000 or so under the normal com-
munity development block.

We propose to start, as I have said
earlier on many occasions, 450 blocks
which will cover all the areas with
a minimum tribal population of 66-2/3
per cent. It ig estimated that with
these 450 tribal blocks we shall be
covering only 40 to 45 per cent of
the tribal population.

Following a recommendation of
the Scheduled Areas and Scheduled
Tribes Commission, we arrived at a
tentative decision, anq we propose to
cover the areas having at least 50 per
cent of tribal population with tribal
development blocks. This will be
taken up during the Fourth Plan, For
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this, our rough estimate comes to
about 500 triba] blocks. Even if we
cover areas having 50 per cent. tribal
population under these blocks, still
there will be 25 to 30 per cent of the
tribal population who will be left out of
these triba] development blocks. So,
we are thinking of ways and means
of how to benefit other tribals who
need some benefit in a special manner,
and how to cover them. So, some
schemes have to be planned in order
to bring about adequate development
of these scattered groups. We know
that the community development
blocks are to be started all over the
country, and by which the entire
country will be covered. One solu-
tion is to give ad hoc grants to those
normal community development blocks
where there are high concentrations
of tribals, to be spent exclusively on
the tribals for schemes which would
benefit them particularly.

Now, I come to another important
aspect regarding the Scheduled Castes
and the Scheduled Tribes, namely
their recruitment in the services. The
Constitution itself expressly provides
for the claims of the Scheduled Castes
and Scheduleq Tribes being consi-
dered in the making of appointments
to services under the Government.
The measures adopted to give effect to
these are well known. A reservation
of 124 per cent. of the vacancies
filled through the UPSC or by com-
petitive examinations is made for the
Scheduled Castes If the wvacancies
are filled up in any other manner, by
interview, for example, the reserva-
tion is 16-2/3; for scheduled tribes,
the reservation is 5 per cent in both
cases. These reservations relate to
appointments to posts which attract
candidates from all over the country,
namely class I and II services; for
classes III and IV which attract
candidates from local areas, reserva-
tions in general are made in the pro-
portion of the population of schedu-
led castes and scheduled tribes
subject to the minimum of 5 per cent
for scheduled tribes. Various ins-
tructions have been issued from time
to time and checks are also in force
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to ensure better implementation and
compliance with the reservation or-
ders.

The question now is, how far Gov-
ernment’s policy of reservations has
succeeded in increasing the represen-
tation of scheduled castes and sche-
duled tribes in  services. On 1Ist
January 1962, in class IV  services,
the scheduled castes constituted 17.33
per cent of the total number. This is
exclusive ‘of sweepers which when
added raises the percentages to 21.
The scheduled castes constitute 14'71
per cent of the total population. So
in class IV services, we can say they
are very adequately represented.

Coming to class III, though the
number has progressively increased
from 45, 181 in 1957 to 70,955 in 1962,
the proportion of scheduled castes ha;
come up to only 7:7 per cent. Simi-
larly in the case of class II, the
number |has increased progressively
from 290 on 1st January 1957 to 839
on 1st January, 1962. In class I also,
the number hag risen from 44 to 195
during that period. The proportion
however, is still very low.

Shri Maurya (Aligarm): What is
the percentage in the first and second
category of services?

Shrimati Chandrasekhar: 2.82 in
class II and 1.27 in class L

Shri Maurya: This is your pro-
gress!

Shrimati Chandrasekhar: Let me
continue, He will have his time.

In the case of scheduled tribes also,
there has been an increase in the num-
ber in class I because there were only
6 such employees in 1957 and the num-
ber has now gone up to 40. In class
11, the number has increased from 56
in 1957 to 191 in 1962; in class III, the
number rose from 3,990 to 8,947, in
class IV it rose from 18,497 to 29,530.
The proportion of scheduled tribes to
the total population is about 6-81 per
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cent, Even in class IV services, their
proportion so far is only 3.11 per cent.
Though the actual representation of
scheduled castes and scheduled tribes
leaves something to be desired, the
growth in numbers is encouraging.

Another encouraging trend is the
increase in the number of scheduled
castes and scheduled tribes candidates
who apply for competitive examina-
tions. In 1951, only 96 scheduled castes
candidates applied for the combined
examination for appointments to the
IAS, IPS and Central Services; only
53 actually took the test, whereas in
1961 the number of scheduled caste
applicants was 822, that is, increase by
8 times, and the number who took the
examination was 491, an increase of
about 9 times, In the case of sche-
duled tribes, the increase has also been
there. The number of applicants in-
creased from 3 in 1951 to 142 in 1961
while .he number who actually sat for
the examina.ion jncreascd from 2 to 73.
Obviously, the increase in the number
of applicants is a reflection of the sub-
stantial increase in the scheduled
castes and scheduled tribes students
receiving higher education, and of
their growing confidence, which is a
very welcome sign. It is expected
that this increase will be reflected in
appointments during the present de-
cade.

While these trends are encouraging,
Government are far from relaxing
their efforts. During the mid-plan
review, the special study group on
education and employment opportu-
nities will consider what steps are
necessary to enable scheduled castes
and scheduleq tribes candidates to
secure employment in increasing num-
ber in government services as well as
in the public undertakings where em-
ployment opportunities are increasing.
As is well known, the encouraging re-
sults obtained in the case of IAS, IPS
and IFS are due to the good work
done by the pre-examination training
centre working at Allahabad fully fin-
anced by the Home Ministry. A simi-
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lar centre is now functioning at Ban-
galore—since November last year.
Convinced of the value of pre-exami-
nation training centre training in the
case of the IAS, IPS and IFS exami-
nations, we are now examining whe-
ther similar arrangements cannot be
made in respect of class I and 1I ser-
vices of the Central and State Gov-
ernments.

Let me come to another delicate
point, the question of untouchability.
So far as the scheduled castes are con-
cerned, the most important task is the
removal of untouchability. This is a
social prejudice which is a great ble-
mish on the face of the country, be-
sides being detrimental to the inter-
est of a free and united country. By
anq large, though untouchability has
probably lost its edge in the urban
areas, it persists in rural areas and
there is occasional violence as a sequel
to its practice. Apart from the indig-
nity involved, Harijans are exposed to
practical hardships when practice of
untouchability leads to denial of ac-
cess to sources of drinking water and
inability to get personal services like
those of barber, entry into restaurants
and so on.

The Estimates Committee, in its 48th
report—the study team on social wei-
fare and welfare of backward classes;
the Renuka Ray team—and the Com-
missioner for Scheduled Castes and
Scheduled Tribes in his annual reports
have reviewed the position and sug-
gested remedies. The study group on
the welfare of weaker sections of the
village community have made a study
of the problem and emphasised that
in the peculiar conditions of Indian
society today, the term .‘welfare’ must
include freedom from social disabili-
ties, 1 would like to give a gist of the
measures so far taken by us.

We are all aware of the Untouch-
abilty Offences Act enacted in 1955.
The State Governments have appoint-
ed smal] committees in one form or
another to ensure proper enforcement
of the Act. In addition, some State
Governments like those of Kerala and
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Madras have appointed village level
workers called deputy sevaks. Then
there are measureg taken for publicity
and propaganda. The Ministry of
Information and Broadcasting have
been preparing and .distributing pam-
phlets and posters against un-
touchability. A documentary film has
been produced. Five more will be
available shortly. Talks and inter-
views are being broadcast. Grants-in-
aid are being given to voluntary orga-
nisations for propaganda against un-
touchability. Some State Govern-
ments have been observing Harijan
Weeks and Harijan Days, and have
emphasized that officers should, dur-
ing their tours, impress on the vublic
the need to give up this social preju-
dice.

14 hrs.

The stigma which attaches to these
scheduled castes is in no small mea-
sure due to the unclean nature of the
occupation which some of them are
are called wupon to iake up. So,
schemes of inmprovement of living
and working conditions of scavengers
and sweepers, with particular empha-
sis on the giving up of the practice
of carrying night soil as headloads,
housing of sweepers and scavengers
and provision of house sites to mem-
bers of the scheduled castes who are
engaged in unclean occupations, have
been given the highest priority in the
Third Plan.

Some time ago, the Central Gov-
ernment issued strict instructions to
the effect that the practice of untou-
chability by Government servants and
in Government offices would be seve-
rely viewed and punished as miscon-
duct. The State Governments also
been informed, and they have been
asked to issue similar instructions.

The problem will probably solve
itself when the educational and eco-
nomic development of the scheduled
castds to the level af the general
population is achieved. However, in
the meantime, active measures are
necessary to put an end to this hard-
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ship, and the bitterness which results
from the practice of untouchability.

‘When the Ministers in charge of back-
ward classes met in July last to discuss
the Dhebar Commission’s Report pri-
marily, this subject and the Report
of the Commissioner for Scheduled
Castes for 1960-G1 were also discuss-
ed, and we came to certain conclu-
sions, particularly in regard to the
untouchabiiity question. In this con-
nection, the following suggestions
were considered and accepted by the
conference of the State Ministers in
charge of backward classes held in
July last year.

Firstly, more effective implementa-
tion of the Untouchability Offences
Act. Some of the measures that could
be taken are:making offences under
the Act non-compoundable, improve-
ing the quality of prosecution, ensur-
ing prompt disposal of cases under
the Act, and prescribing a minimum
punishment for first and subsequences.

Secondly, intensive action in select-
ed areas on the lines of Intensive
Areas Scheme of the Hari Jan Sevak
Sangh to be taken up. An officer at
the village level should be made res-
ponsible for reporting offences under
the Act.

Other measures are: award of prizes
to villages which have achieved suc-
ces in their fight against untouchabi-
lity, making it compulsory for all
gazetted officers while they are on
tour to visit at leasi one scheduled
caste locality during each tour, sso-
ciating workers of voluntary organi-
sation engaged on propaganda with
'some cpncrete programme like the
running of a night school, bal wvadi
etc, celebration of festivals of Hari
Jans as common funciions by all com-
munities, and also adoption, if pos-
sible, of Harijan children.

It was also suggested that special
magistrates might be appointed to
promptly dispose of cases under the
Untouchability Offences Act, The
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working of the Act should be improv-
ed.

It was also considered whether
there would be any amendment neces-
sary: If any amendments were to be
brought in, that should also be consi-
dered. The Ministry is now engaged
in consultation with the State Gov-
ernments with a view to making a
critical study of the adequacy of the
provisions of the Act. Along with
these measures, there is need for
intensive work and progaganda.

The suggostions made at the confe-
rence have been communicated to the
Sta.e Governments for necessary ac-
tion, They have also been addressed.
to let us have a report as to how far
they have been implemented by them.
The reports are being received, and
suitable measures for tightening up the
working of the Act will be evolved.

Now I am coming to the shortfalls
which were mentioned even earlier.
During the Second Plan period, out
of a total provision of Rs. 91'16 crores
on schemes for the welfare of back-
ward classes, Rs. 7822 crores were
spent. This means a performance of
85-58 per cent of the total Plan out-
lay. Although this performance is
quite good, Government are of the
view that greater efforts are necessary
to ensure that the Plan allocations
fully and properly utilised. The pro-
blem was discussed in detail at the
conference of the State Ministers, and
some of the reasons contributing to
the shortfall that were given were
shortage of personnel, inability of the
backward classes to make a matching
contribution etc, It was also decided
that the State Governments should
review the position and see how far
each of the several reasons given by
them has been responsible for the
shortfalls, The State Governments
were also asked to conduct a survey
to assess the exact extent of the shart-
age of technical personnel. ’

It was also agreed that progress re-
ports should be promptly drawn up
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and shown to the Chief Minister and
the concerned Minisiers before being
submitted to the Ministry. The State
Governments were also asked to con-
sider the desirability of having a spe-
cial officer to look after the progress
of the schemes for the welfare of the
backward classes.

During the first two years of the
Third Plan, out of a total allocation
of Rs. 34-93 crores, it is estimated that
Rs. 31'59 crores would have been
spent. This means a performance of
nearly 90 per cent. In the case of
scheduled castes, the average perfor-
mance in the country as a whole is
94'2 per cent. I would not like to
give the details of each of the States,
but quite a few of the States have
spent more than 100 per cent on the
scheduled castes programme. With in-
creased tempo during the remaining
years of the Plan, it is expected that
the Plan targets will be achieved.

Besides achieving financial targets,
it is necessary also to ensure quality
in execution. It is necessary that there
should be proper facilities lur trgia-
ing of personnel and for research and
evaluation. During the mid-Plan re-
view now being undertaken, this ques-
tion will be examined and necessary
measures under taken. In order to
ensure proper execution, supervision,
evaluation and co-ordination, we are
also considering the question of
strengthening the set-up under the
Commissioner for Scheduleq Castes
and Scheduled Tribes and also in the
Ministry of Home Affairs.

I have placed these facts before the
House for the discussion to c¢nsure,
and I request hon. Members to make
constructive suggestions in addition to
the criticism that I expect 0 hear.

Thank you.

Mr, Deputy-Speaker: Motion mov-
ed:

“That this House takes note of
the Tenth and Eleventh Reports
of the Commissioner for Schedul-
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ed Castes and Scheduled Tribes
for the years 1960-61 and 1961-62
laid on the Table of the House on
the 15th June, 1962 anq 16th
August, 1963 respectively.”

Shri P. Kunhan (Palghat): Before:
I come to the reports of the Commis-~
sioner for Scheduled Castes and Sche-
duled Tribes, I would like to make a.
few observations regarding the con-
ditions of the scheduled castes.

Fifteen long years have passed since
our independence. We have complet-
ed two Five Year Plans and now we
are in the Third Plan. During the last
two Plan periods, the Government of
India provided nearly Rs. 122 crores
for the development of these handi-
capped people in our society. But, in
spite of the various measures taken
by the Government, what has been
their development so far? In fact, in
certain respects their conditions have
actually deteriorated.

Teke the economic plight of the
scheduled castes. Can anyone say that
it has improved during the last twelve
years? All the available information in
our possession show that their econo-
mic conditions have only deteriorated.
The Scheduled Castes are mainly land-
less peasants and a agricultural la-
bourers. Unemployment and under-
employment are the two most acute
problems among the agricultural la-
bourers, No serious attempt was made
to solve these problems. Actually un-
employmert is on the increase. The
number of the agrciultural labourers
hag increased from 98 million to 120
million during the last few years. The
2nd Agricultural Labour Enquiry Re-
port has shown that the wage rate of
casual adult agricultural labourers has:
registered a decline, Similarly, the
wage of casual women workers and
child labourers hag also declined. Ac-
cording to the report, there was also-
deterioration in the annual per capita
income of the agricultural workers.
The annual per capita income of the
agricultural workers which stood at
Rs. 104 in 1950-51 declined to:
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‘Rs. 994 in 1956-57. Indebtedness
among the agricultural workers has in-
-creased. The key to the emancipation
of the Scheduled Castes lies in the im-
provement of their economic condition.
‘Unless their economic conditions are
improved they cannot be expected to
stand on their own legs. But this basic
factor has been ignored by the Govern-
ment. It is true that Government are
spending money for developing cottage
industries among these people but that
alone will not remove their economic
‘backwardness. In my opinion two
‘measures are of fundamental import-
ance in improving the economic and
living conditions of the Scheduled
Castes. One is distribution of agricul-
‘tural lands among Harijans and the
other is fixation and enforcement of
minimum wages for them. With re-
-gard to the first measure, Government
have included a scheme in the Third
Plan for distribution of land among
landless labourers. But the progress
of this scheme has been very unsatis-
‘factory. According to this scheme
about seven lakh agricultural labour
familieg are to be settled on an area of
‘five million acres of land.

The sources from which this land is
10 be made available are: reclamation
of Government wasteland, surplus
lands to be released as a Tesult of the
legislations to fix ceilings on land hold-
ings and bhoodan and gramdhan
lands. According to the 11th report of
the Commissioner even survey of waste
lands has not ben completed in many
‘States. As regards the surplus lands
to be made available as a result of
ceiling on land holdings, the position
today is that even though legislation
in this respect has been enacted in al-
most all the States, nowhere it has
‘been enforced in full. In many States,
tfe law remains only on the statute
‘book. The Commissioner has stated in
the 11th report that detailed informa-
tion regarding the acreage of land
which will be released through these

measures and the categories of culti-
-vators who will be settled on these
lands is not available. It ig clear that
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not much land will be made available
as a result of these legislations because
in many States ceiling on land has
been fixed very high. Thus it may be
seen that the programme for distri-
buting lands among landless agricul-
tural labourers has not been taken up
in right earnest. I would request the
Government to give top most priority
to this programme and take immediate
steps for its speedy implementation. It
ig not enough that Government should
give land to landless labourers. They
should be given necesary financial
assistance also to cultivate the land.

One common criticism raised in this
House during the discussion on the
previous reports of the Commissioner
was that money allotted for the wel-
fare of these people was not utilised
in full, Large amounts were allowed
to lapse every year. According to the
10th report, the shortfall in expendi-
ture during the First Plan was Rs. §
crores. In the Second Plan there was
a short fall of Rs. 10 crores in the case
of Scheduled Tribes and Rs. 2:25 crores
in the case of Scheduled Castes. How-
ever, the situation has not improved
since then. In answer to a question
put recently in this House it was stated
by the hon. Deputy Home Minister:
that the total amount unspent during
the first two years of the Third Plan
was more than Rs, 3 crores. The res-
ponsibility for not utilising the ailot-
ted money does not lie with the State
Governments alone. The Centre is also
to be blamed for this. In the year
1961-62 there was a short fall of Rs. 1
crore in the Central sector. It is highly
regrettable that even the meagre allo-
cations made for the welfare of these
people is not made use of in full. In
fact shortfall in expenditure had been
a regular feature in all these years.
The Commissioner had repeatedly
drawn the attention of the Govern-
ment to this aspect and suggested vari-
ous measures to remove the bottle-
necks in this respect. But unfortunate-
1y, no effortg have been made to re-
move the cause that lead to this large-
scale shortfalls in expenditure. *
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The Scheduled Castes still continue
to suffer from social inequalities and
socia]l oppressions, Untouchability is
the most glaring and degrading form
of social oppression. Though the un-
touchability (offences) Act had been
in force for the last seven years and
various other measures have been
taken to combat this evil, the practice
of untouchability still prevails in many
parts of the country in a very ugly
form. The law on untouchability is
not enforced with sufficient  vigour.
Out of 2898 cases registered under the
Act till 1960, conviction was secured
only in 637 cases. 944 cases are  still
pending in -2 courts. But even in
cases in which conviction was secured,
punishme.it was so light as to make it
a mocke v, Large number of cases go
unnoticed partly due to the lack of in-
terest of the police, and partly due to
the ignovance and helplessness of the
victims concerned. Therefore every
. attempt should be made to enforce the
law very strictly.

I shall now come to the question of
representation of Scheduled Castes and
Tribes. Just now the Deputy Minister
stated that the number of candidates
is increasing year by year. The Re-
port gives the relevant facts. It is
stated in the 11th report that out of the
445,143 vacancies notified to the Em-
ployment Exchangeg by the Central
and State Government departments,
those reserved for the Scheduled Cast-
es were only 12,997, which represents
three per cent, and those reserved for
the Scheduled Tribes were only 5,909,
representing a little over one per cent.
It is found from the 1lth report that
one common explanation given by the
Government for this inadequate repre-
sentation of the Scheduled Castes and
Scheduled Tribes in Government ser-
vices is that suitable candidates are
not available. This ig hardly convinc-
ing. My opinion is that the plea of
non-availability of suitable candidates
is being used as a cover by many
appointing authorities to deny the due
share of the Scheduled Castes and
Scheduled Tribeg in the appointments.
I therefore strongly support the sug-
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gestions made by the Commissioner in
the 11th report that the appointing
authorities should not be allowed to
fill their reserved vacancies by mem-
berg of other communities, unless and
until the M.nisiiy of Home Affairs are
satisfied that ail efforts nceded Lo se-
cure persons belonging to Scheduled
Castes and Scheduled Tribes have
been made.

Another important issue to which 1
would like to draw the attention of the
Government js the recent judgment of
the Supreme Court declaring the pro-
cedure under the carry forward rules
of 1955 as  unconstitutional. These
rules were specially provided for en-
suring adequate representation for the
Scheduled  Castes and Scheduled
Tribes, I may also draw the attention
of the Government to the judgment of
the Kerala High Court declaring as
illegal the State Government’s orders
for reserving certain percentage of
seats to the backward communities in
the professional colleges. The Gov-
ernment should study the im-
plication of these judgments and
if and wthen necessary come forward
with suitable amendments so that the
various steps taken by the Central
and State Governments for safeguard-
ing the interests of the backward
classes under the constitution may be
implemented.

Thep I shoulq like to make a brief
reference to the problem of housing
of Scheduled Castes and Scheduled
Tribes. During the second Five Year
Plan a sum of Rs. 519.20 lakhs was
provided for housing but the Govern-
ment could not spend more than
Rs. 326.16 lakhs, and a balance of
Rs. 193.4 lakhs wag left. It should
be noteg that the money allotted for
1961 was not spent fully. There is
a scheme for providing house-sites
for Schedulegq Castes and Scheduled
Tribes, but the progress of this
scheme has been rather slow. The
explanation given by the State
Governments for the slow progress of
the scheme is that, firstly, sufficient
land is not available and, secondly,
the procedur for the acquisition of
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land will itself take more time. No-
body will be convinced by this ex-
planation. The Government should
see that the procedure for the acqui-
sition of land is simplified and that
the scheme is implemented as speedily
as possible,

In this connection, I woulg like to
draw tie attention of the Government
to large-scale eviction of Harijans
from their homesteads in many parts
of the country. I know a number of
cases in my constituency. I would re-
quest the Government to take steps to
bestow proprietary rights on Harijans
over their existing homesteads lands
so that thev will be saved from this
threat of eviction.

I would next like to draw the atten-
tion of the Government to a glaring
instances as to how the poor Harijans
are harassed. In my constituency
there is a Harijan centre at Melanury
in Palghat. Recently, the only pas-
sage that leads to the centre was
blocked by some caste Hindus. The
poor Harijans have no other way to
go out. I already represented this
matter to the District Magistrate but
no action has beep taken so far. This
showg that besides giving them pro-
prietary rights on their homesteads,
the Government will have to provide
them necessary roads also.

I hope the suggestions made by me
would be given proper consideration
by the Government and that every
effort will be made to speed up the
implementation of the programmes
for the Scheduled Castes and Sche-
duled Tribes.
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M 9R%e-%q WX qeE9-%3 A
foka gl F e g &, s T &
WEE F3@r g | wfew o & s
7w 3@ & fF ag o 9eco #Y foe
T 985y H 991 1 Y ], W § A
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T AT & | ST AT AT T 8, 9
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On the 1st January, 1962, the re-
presentation of the Scheduled Castes
and the Scheduled Tribes in Class I
and Class II posts in the Central Sec-
retariat was as follows:

Class I: Total: Permanent 8,394;

Temporary 6,111.

Out of this, Scheduled Castes are
only 91 in permanent and 94 in tempo-
rary, that is, cne per cent and one and
a half per cent onlv. Scheduled Tribes
are only 16 in permanent and 10 in
temporary, that is, not even 1 per cent.

Class II: Out of a total of 14,411 in
permanent, the Scheduled Castes are
352 and Scheduled Tribes 41, that is,
not even 1 per cent. And out of a total
of 15,050 in temporary, the Scheduled
Castes are 480 and the Scheduled
Tribes 119, that is 3 per cent and
three-fourths per cent only.

&9 99 ¥ g aq71 J=ran § fF Avefat
F T IAFT R 9w A I AT
I | W AR 97 ag FET Sl g
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T F I GG, Ko T, ¥Y
IREE AR S Y qTHE TF WA A AT §
g fea s dary, swu g
JUT W1 FT A & | IfFA argaT A9
F WX S %9 F feam wmn 2
o wg fear omar & fF F q@aw A
£ | Ta% F1 ag & fF S gargfer
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Strict instructions should be issued
to the various State Governments and
Union Territory Administrations to
make arrangements for the disburse-
ment of scholarships to the Scheduled
Caste and Scheduled Tribe students, as

early as possible, in the beginning of
the academic year.

Secondly, the principals of the v-ri-
ous institutions should be given suffi-
cient funds to advance scholarships to
the students for a few months, till the
sanctions for particular year are re-
ceived by them from the authorities
concerned.

Thirdly, it is understood that in some
institutions the Scheduled Caste and
Scheduled Tribe students are required
to pay special fees even though they
are exempted from payment of fees.
This should be looked into.

Fcurthly, the number of overseas
scholarships—i.e. 4 for the Scheduled
Castes and 4 for the Scheduled, Tribes
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—is too small, It should be ensured
that the persons belonging to these
communitizs get a fair share of over-
seas scholarships granted under other
general schemes. For that purpose, it
is desirable to have g column in the
prescribed application form whether a
particular person belongs to a Sche-
duled Caste or a Scheduled Tribe. If
nothing else, at least preference should
be allowed to these communities in the
grant of general overseas scholarships,
other things be'nz equal.

3921

Lastly, as far as possible, Scheduled
Caste and Scheduled Tribe boys and
girls should be given admission in the
general hostels. To enable them to
bear the cost of living in such hostels,
they should be given sufficient finan-
cial help. It is noticed that at present
the difference between a day scholar
and a hostler in the grant of post-
matric scholarship is only Rs. 13, One
cannot obviously join a really good
hostel with that meagre amount.

¥ 5o 71 aga AWy § fF owma &
A T W TN F1 oawy feaw

Division No. 5]

—do—No. 6

Banerjee, Shri S.M.
Bhattacharya, Shri Dinen
Chakravartty, Shrimati Renu
Gupta, Shri Indrajit

Gupta, Shri Kashi Ram

Jha, Shri Yogendra

Maurya, Shri

et
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Kamath, Shri Hari Vishnu
Krishnapal Singh, Shri
Lahri Singh, Shri

Mchta, Shri Jashvant
Mukerjee, Shri H.N.

NOES (10 Sets)
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1443 hrs.

THE PUBLIC PREMISES (EVICTION
OF UNAUTHORISED OCCUPANTS)
AMENDMENT BILL, 1963—contd.

Mr. Deputy-Speaker: Before I call
upon the next speaker we will finish
the business that has been held over.
1 shall now put to the vote of the
House amendment No. 1 by Shri
Banerjee to the motion for considera-
tion. The question is:

“That the Bil] be referrsd to a
Sclect Committee consisting  of

Shri Bhagwat Jha Azad, Shri
Ramachandra Vithal Bade, Shri
K. L. Balmiki, Shrimati Renu

Chakravartty, Shri Tridib Kumar
Chaudhuri. Shri Homi F. Daji,
Shrimati Subhadra Joshi, Shri
Hari Vishnu Kamath, .Sardar
Kapur Singh, Shri Mehr Chand
Khanna. Dr. Ram Manohar Lohia,
Shri Bibudhendra Misra, Shri
Dewan Chand Sharma and Shri
S. M. Banerjee, with instruction to
report by the 1st day of the next
Session.” (1),

The Lok Sabha divided.
[14.46 hrs.

15.22 hrs.

Mamu, Shri Sarkur

Roy, Dr. Saradish

Sen, Dr. Ranen

Swamy, Shri Sivamurthi
*Yadav, Shri Ram Sewak

Akkamma Devi, Shrimati
Alvi, Shri A.S.

Aney, Dr. M.S.
Arunachalam, Shri

Bal Krishna Singh, Shri
Balmiki, Shri

Barkataki, Shrimati Renuka
Barupal, Shri P.L.
Basappa, Shri

Basumatari, Shri

Berwa, Shri Onkarlal Kotah,
Besra, Shri

Bhettacharyya, Shri C.K.
Bist, Shri J.B.S.

Brij Basi Lal, Shri
Chandak, Shri
Chandrasekher, Shrimati
Chaturvedi , Shri S.N.

Chaudhuri Shri D. S.
Chaudhuri, Shrimati Kamala

Chavda, Shrimati
Daljit Singh, Shri
Day, Shri N.T.

Dasappa, Shri
Dass,Shri G.
Dubey, Shri R.G.

Dwivedi. Shri M.L.
Gupta, Shri Shiv Cheran
Hansda, Shri Subodh
Harvani, Shri Ansar
Jadhav, Shri M.L.
Jadhav, Shri Tulshidas
Jamunadevi, Shrimati
Jena, Shri

Joshi, Shrimati Subhadra
Jyotishi , Shri J. P.
Kajrolkar, Shri
Kanakasabai, Shri
Karuthirumen, Shri

*One name could not be recoraed.

(10 Sets)
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Kedaria, Shri C.M.
Khanna, Shri Meher Chand
Kisan Veer, Shri

Kon jalgi, Shri H.V.
Kirpa Shankar, Shri
Lalit Sen, Shri
Laskar, Shri N.R.
Laxmi Bai, Shrimati
Mabhishi, Shrimati Sarojini
Mallick, Shri
Mandal, Shri J.
Marandi, Shri
Maruthiah, Shri
Matcharaju, Shri
Mirza, Shri Bakar Ali
Mishra. Shri Bibhuti
Mohsin, Shri
Morarka, Shri

More, Shri S.S.
Munzin, Shri David
Murti, Shri S.M.
Muthiah, Shri

Naik, Shri D.J.
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Niranjan Lal, Shri
Pandey, ShriR.S.
Parashar, Shri

Patel, Shri Chhotubhai
Patel, Shri P.R.

Patel, Shri V.T.
Prabhakar, Shri Naval
Pratap Singh, Shri
Raghunath Singh, Shri
Rai, Shrimati Sahodrabai
Rajdeo Singh, Shri
Ram, Shri T.

Ram Sewak, Shri

Ram Swarup, Shri
Rao, Shri Ramapathi

Rao, Shri Thirumala
Rattan Lal, Shri
Reddy, Shri K.C.
Roy, Shri Bishwanath
Sadhu Ram, Shri
Saha, Dr. S.K.

Sahu, Shri Rameshwar
Saigal. Shri A. S.
Shah, Shrimati Jayaben
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Shankaraiva, Shri

Sheo, Narain, Shri

Shinde, Shri

Shyam Kumari Devi, Shrima ti
Siddananjappa, Shri
Singh, Shri D.N.

Singh, Shri K.K.

Sinha, Shrimati Ramdulari
Sumat Prasad, Shri
Thimmaiah, Shri

Tiwary, Shri K. N.
Tripathi, Shri Krishna Deo
Uikey, Shri

Upadhyaya, Shri Shiva Dutt
Varma, Shri M.L.

Varma, Shii Ravindra
Venkatasubbaiah, Shri P.
Verma. Shri Balgovind
Vidyalankar, Shri AN,
Virbhadra Singh. Shri
Wadiwa, Shri
Wasnik, Shri Balkrishna
Yadava, Shri B.P.

Nasker, Shri P.S.

Mr, Deputy-Speaker: The result is:
Ayes 18; Noes 110.

The motion was adopted.

Mr. Deputy-Speaker: The question
is:

“That the Bill further to amend
the Public Premises (Eviction of
Unauthorised Occupants)  Act,
1958 be taken into consideration.”

The motion was adopted.

Mr. Deputy-Speaker: We shall
now take the Bill clause by clause.
There are no amendments to clause 2.
[ shal] put it to the vote of the House.
The question is:

“That clause 2 stand part of the
Bill.”

The motion was adopted.

Clause 2 was added to the Bill.

Mr. Deputy-Speaker: There is an
amendment by Shri Kamath to clause
3. Is he moving it?

Shri Hari Vishnu Kamath (Hoshan-
gabad): Of course, I am moving it.

Sir, I beg to move:

‘“Page 2,—

omit lines 3 and 4.

Because, Sir, the raison d’etre of the
amendment is so obvious, I wonder
why the Minister, unless he stands on
a pedestal of false prestige, should re-
fuse to accept it. Wil] you please,
Sir, turn your attention to the Annex-
ure. The Annexure gives the section
as it is. The existing section of cthe
Act reads as follows:

“The Central Government may,
by notification in the Official
Gazette,—

(a) appoint such persons, being
gazetted officers of zovern-
ment, as it thinks fit to be
estate officers for the purposes
of this Act; and . . ."”

The amendment proposed by Govern-
ment in this Bill is to sub-clause (b)
of this section which reads:

(b) define the local limits with-
in which, or the categories of pub-
lic premises in respect of which,
each estate officer shall exercise
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the powers conferred, and rer-
form the duties . . .”

Now, the amendment sought to be
moved by the Government in clause 3
of this Bill is that for “each estate
officer”, “the estate officer” be substi-
tuted. I do not understand why this
amendment is necessary at all, it is
redundant and my hon. friend and col-
league, Shri H. N. Mukerjee, who is
more or less an expert in the English
language will, I am sure, agree with
me here.

Shri Indrajit Gupta (Calcutta South
West): Only “more or less”?

Shri Hari Vishnu Kamath (Hoshan-
gabad): Suppose this amendment is
not accepted. What will happen? It
@ow reads:

“define the local limits within
which, or the categories of vublic
premises in respect of which.
each estate officer shall :xercise
the powers conferred. and perform
the duties imposed, on estate offi-
cers by or under this Act.”

If this amendment is accepted, how
will it read? It wil] read as follows:

“define the local limits within
which, or the categories of nublic
premises in respect of which,
the estate officers shall exercise
the powers conferred, and perform
the duties imposed on estate offi-
cers by or under this Act.”

I think the usage of the term “the
estate officers” makes it worse; it
makes it indefinite and will mean all
the state officers cumulatively. What
will that mean? I think the present
term is much better English, much
better form and in conformity with
the terms used here. Instead of say-
ing ‘“each estate officer shall exercise
the powers”, if the amemndment is
accepted it wil] read “the estate offi-
cers shall exercise the powers”. What
does it mean? It makes no sense,
neither legal nor linguistic, and I am
sure the Minister will see his way to
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accepting the amendment for the dele-
tion of this sub-clause, which is un-
necessary, absolutely redundant and
superfluous.

The Deputy Minister in the Minis-
try of Works, Housing and Rehabilita-
tion (Shri P S. Naskar): Shri Kamath
wanted to know the reason for this
amendment and asked what will
happen if we had not moved this
amendment. It may well happen
that in a particular zone there
may be more than one estate officer.
Therefore, this is only a routine
amendment to overcome such difficul-
ties. The only limited object is to
cover cases of areas where there may
be more than one estate officer.

Shri Hari Vishnu Kamath: May I
point out with all respect that the
language in the present Act is much
better than the one suggested in the
amendment?

Mr. Deputy-Speaker: No speeches
now.

Shri Hari Vishnu Kamath: There
can be no speeches but arguments can
be given. “the estate officers” will in-
clude ‘“each esta*: offc¢zr”; not vice
versa,

Mr. Deputy Speaker: Does Shri
Kamath press his amendment?

Shri Hari Vishnu Kamath: Yes, of
course.

Mr. Deputy-Speaker: The question
is:

Page 2,—

omit lines 3 anJ 4

The motion was negatived.

Mr. Deputy-Speaker: The question
is:

“That clause 3 stand part of the

Bill”.

The motion was adopted.

Clause 3 was added to the Bill.
Clauses 4 and 5 were added to the Bill.

Clause 6.— (Amendment of section
.
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Shri A. S. Saigal (Janjgir): Sir, I
want to withdraw my amendment,

Mr. Deputy-Speaker: What about
the amendment of Shri Kamath?

Shri S. M. Banerjee: Sir, Shri Saigal
has asked for permission to withdraw
his amendment,

Shri Hari Vishnu Kamath: Before
he has moved his amendment, how can
he withdraw it? Now, I move my
amendment. I beg to move:

Page 2,—
omit line 12 (5).

In doing so, may I say a few words
on this rather, according to me, vital
issue? It is an amendment of subs-
tance and not merely of form or
language. May 1 invite your atten-
tion and the attention of the House to
sub-section (2) of section 7 of the pre-
sent Act? It reads:

“Where any person is, or has at
any time been, in unauthorised
occupation of any public premises,
the estate officer may, having re-
gard to such principles of assess-
ment of damages as may be pres-
cribed, assess the damages on
account of the use and occupa-
tion of such premises and may,
by order, require that person to
pay the damages within such time
and in such instalments as may
be specified in the order:”

So far so good. Now, there is a very
good proviso, a salutary proviso by
way of safeguard in the Act and the
Minister, by seeknig to delete the
proviso will give a carte blanche for
the highhandedness and arbitrariness
of estate officers. Normally, there may
be some good estate officers, but we
have haq also experience as Members
of Parliament of some not so good
estate officers, and some of them have
been guilty, not in the law courts I
mean, but of arbitrariness and high-
handedness and this will merely give
free scope for their high-handedness
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in such matters. What does the pre-
sent proviso state? It says:

“provided that no such order
shall be made until after the issue
of a notice in writing . . .”

Please note that it is a very impor-
tant safeguard against misuse of autho-
rity, and we in this country during the
last fifteen years have been very well
conversant with misuse of power and
abuse of authority in various high
places, and low places too....

“..in writing to the persom cal-
ling upon him to show cause with-
in such time as may be specified
in the notice why such order
should not be made, and until his
objections, if any, and any evi-
dence he may produce in support
of the same, have been considered
by these state officer.”

I think that most of the legislation in
a parliamentary democracy incorpo-
rates such safeguards against abuse of
powers and if this salutary provision
in the proviso is deleted, it will lead
to abuse of authority by the estate
officers. If this proviso is deleted
from the Act, I am sure the gates of
hell will be let loose on the poor un-
authorised occupants. Some of them
may be really unauthorised occupants,
but even if it is so, when damages are
assessed against them, why should
they not be given an opportunity to
state their case and satisfy the officer
concerned that the order made against
them is unlawful, unjust and unfair
and, therefore, should not be made.
Therefore, 1 move the amendment
standing in my name and commend it
for the acceptance of the House.

Shri P S. Naskar: Shri Kamath in
his speech has stated that this is per-
version of justice. I should like to
mention that it is just the contrary. If
Shri Kamath looks at the amendment
he will find that better arrangements
are being made. If he looks at the
proviso in section 7, it applies only to
sub-section (2). What we are now
doing is that we are deleting the pro-
viso and sub-section (3) and are bring-
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ing forward another provision in their
place. At present no show-cause
notice is required to be given before
the estate officer passes an order for
recovery of arrears of rcvenue under
sub-section (1) of section 7. Our in-
tention is to make provision for show-
cause notice in such cases also, not
only under sub-section (2) but under
sub-section (1) also, in keeping with
the principles of natural justice. T
wonder why Shri Kamath says it is
perversion of justice. when it is actu-
ally liberalisation of the principles.

Mr. Deputy-Speaker: Is he pressing
it for a vote?

Shri Hari Vishnu Kamath: I know
it will be lost. Even then I want it
to be put formally.

Mr Deputy-Speaker: The question
is:

Page 2,—
omit line 12 (5).

The motion was negatived.

Mr. Deputy-Speaker: The juestion
is:

“That clause 6 stand part of the
Bill”.

The motion was adopted.

Clause 6 was added to the Bill.

Clause 7.— (amendment of section
9).

Shri Hari Vishnu Kamath: I beg to
move:

(6) Page 2,—
omit lines 23 and 24.

The effect of my amendment will be to
substitute the words “fifteen days”
wherever the words “thirty days”
occur. It talks of the period within
which an appeal could be filed.

BHADRA 11, 18385 (SAKA)
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The existing section 9 of the Act
reads as follows:— :

“An appeal under sub-section

(1) shall be preferred—

(a) in the case of an appeal from
an order under section 5,
within thirty days from the
date of publication of the
order under sub-section (1) of
that section; and

(b) in the case of an appeal from
an order under section 7,
within thirty days from the
date on which the crder #
communicated to the appel--
lant:”.

15 hrs.

It is all very well for the Govern-
ment with an army of legal officers at ~
their command to get legal advice per-
haps within a day or even an hour.
but that is not the case of the hapless
common man who has sometimes to
knock from door to door in search of
a lawyer who will suit his pocket also.
It is not that any lawyer ‘will take up
their case. There are some public-
spirited lawyers—I am glad to say that
—but there are others also who will
not take up a case—from their profes-
sional point of view they may be quite
right—unless they are given a decent
fee. Therefore it is not easy for a
common man to get a lawyer to suit
his own case from differsnt points of
view. Therefore the time allowed, un-
der the present Act, of thirty days, T’
think, is definitely reasonable and any
curtailment of that right, I think,
would be regarded by the House, I am
sure, as unfair encroachment upon the:
right of an aggrieved person to -eek
legal advice properly and as best as
he can. T hope, nay I am sure, that my
hon. colleagues will agree with this
amendment wholeheartedly and I
commenq it for the acceptance of the
House.

Shri S. M. ‘Banerjee (Kanpur): rose

Mr. Deputy-Speaker: The hon Minis-
ter.
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Shri Hari Vishnu Kamath: We must
have some discussion on this.

Mr. Deputy-Speaker: Yes, Shri
Banerjee.

Shri S, M. Banerjee: I support Shri
Kamath’s amendment and would like
to know from the hon. Minister what
specific objection he has got to accept
this amendment. It is very simple.
‘They want to reduce the period from
thirty days to fifteen days. As very
ably explained by Shri Kamath, the
difficulty lies only with those who
have no means. First of all, a person
-who has to face eviction under this
Act naturally has no place of his own,
otherwise he would not stay in a par-
ticular slum or a jhuggi or jhopri
from where he is being evicted which
is on Government iand of course or
public premises. If he is given thirty
days, what difference does it make?
So, I would like to know definitely
what gpecific objection has the hon.
‘Minister got and what is in his mind
when he wants to reduce the period
from thirty days to fifteen days and
why it should not be thirty days as
it is.

Mr. Deputy-Speaker: The hon.
Minister.

Shri U. M. Trivedi (Mandsaur): I
would also like to speak in support of
this amendment.

Mr. Deputy-Speaker: 1 am sorry; I
have called the hon. Minister.

Shri Hari Vishnu Kamath: You
cannot hustle the business. It s
‘hardly proper for Parliament to hustle
the business.

Mr, Deputy-Speaker: All right, I am
allowing him.

Shri Hari Vishnu Kamath: That is
all right.

Shri U. M. Trivedi: Sir, in these
days when people go about . . .

‘Mr. Deputy-Speaker: There should
not be any prompting also in the
House.

Shri Nath Pai (Rajapur): There
.ghould be, but it should not be audible.
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Shri Hari Vishnu Kamath: We are
merely talking, not prompting.

Shri U, M. Trivedi: I do not think
I need their prompting.

Mr. Deputy-Speaker: I saw the Bill
being passed on to Shri Trivedi.

Shri S. M. Banerjee: Because there
are very limited number of copies.

Shri U. M. Trivedi: Unfortunately
I left my copy of the Bill at home.

The question for consideration by
the Government is ag to what reasons
are there for them to advance that the
number of days should be curtailed to
this extent that the appeal can be filed
only within fifteen days. I see abso-
lutely no reason for that. It becomes
difficult for a man to get himself
apprised of the order, consult some
lawyer or some person who is well
conversant with it and then make up
his mind whether he should or should
not make an appeal. All that takes
time. Nowhere except in cases of
murder or sentences for murder has
this time limit been cut down to the
extent of being less than one month.
When a man has to approach a higher
authority, for example if he has to go
to the High Court, the time limit for
appeal to the High Court is three
months. For going to smaller courts
it is one month; but for going to a
higher authority it is always three
months.

Now, a man who has got to go and
file an appeal against an executive
officer’'s order may not also know
about the writing of it. I do not
know whether you have got experi-
ence of it or not, but these people
who pass an order in the estate office
generally treat it as if they are doing
something confidential and they would
not even allow an advocate to look
into it as to what order they have
passed. Then, how can one know what "
exactly are the words that have been
used unless a certified copy of the
order is obtained? If a certified copy
is not furnished, he would not know

.



3933 Public Premises

definitely what it is. Therefore it is
all the more reasonable that the
time limit must be kept at what it
is. I would request the hon. Minister
to reconsider this position. The amend-
ment that is now being sought is very
reasonable. It will not oppress the
Government jp any manuner and it
will not do any harm to the Govern-
ment. Heavens are not going to fall
if it is thirty days. I think, a reason-
able attitude must be adopted by the
Government and this reasonable
request to accept this amendment
may be accepted.

Mr. Deputy-Speaker: The hon.
Minister.

Dr. Ranen Sen (Calcutta East)
rose—

Mr. Deputy-Speaker: I am not
allowing him. He is the fourth
Member.

Shri Hari Vishnu Kamath: What is
the procedure that you are following?

Mr. Deputy-Speaker: Order, order.

Shri Hari Vishnu Kamath: What
‘order, order’? I can also say ‘Order,
order’. Everything cannot be done by
“Order, order”. I am sorry to say
that.... (Interruption). You need not
interfere. I am addressing the hon.
Deputy-Speaker; I am not addressing
you. May I know, Sir, what proce-
dure you are following in regard to
Bills? If an hon. Member wants to
participate in the discussion, you are
disallowing that.

Mr. Deputy-Speaker: I cannot allow
prompting like that in the House.

Shri Hari Vishnu Kamath: No
prompting, I am sorry. There should
be no reflection upon us. We are not
prompting anybody at all.

Mr. Deputy-Speaker: Dr. Sen did
not stand up when I called the hon.
Minister earlier. Only Shri Trivedi
stood up.
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Dr. Ranen Sen: As soon as Shri
Trivedi sat down, I got up.

Shri Hari Vishnu Kamath: This
woodenness would not do. It is
rigidity. s "

Mr. Deputy-Speaker: Even Shri
Trivedi did not stand up. Shri Kamath
passed on the Bill to him.

Shri Hari Vishnu Kamath: [ am
sorry, you are not telling the truth—
I will not say that you are telling a
lie; but you are not telling the truth.
He asked for it. I did not tell him
a single word.

Mr. Deputy-Speaker: I cannot allow
him.

Shri Hari Vishnu Kamath: 1t is very
bad. This should not be the attitude
of the Chair. The Chair is guilty of
this.

Shri U. M. Trivedi: I did request
him for the Bill.

Mr. Deputy-Speaker: I have allow-
ed the greatest amount of latitude.

Shri Hari Vishnu Kamath: What
latitude? The hon. Speaker gave us
so much latitude and not you. I am
sorry to say that.

Mr. Deputy-Speaker: Let us have
some. . .

Shri Hari Vishnu Kamath: Some
what?

Mr. Deputy-Speaker:
dure.

Some proce-

Shri Hari Vishnu Kamath: You are
not following the procedure.

Shri S. M. Banerjee: I want to
make a submission.

Mr. Deputy-Speaker: All right, I
will call Dr. Ranen Sen to speak.

Shri S. M. Banerjee: Is it not open
to us to pass on copies of Bills to
others?
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Shri Hari Vishnu Kamath: Is it
wrong to pass on copies of the Bill
to another hon. Member?

Shri H. N. Mukerjee (Calcutta Cen-
tral): Could I make a submission?
You have made an observation about
Shri Kamath and his conduct and
you have stated—it must be on re-
cord—that he was prompting other
hon. Members in order to do some-
thing right or wrong.

Shri Hari Vishnu Kamath: It is
wholly unworthy of you.

Shri H. N. Mukerjee: As a matter
of fact, there was no prompting. If
there was an exchange of documents
between one hon. Member and ano-
ther, it was perfectly in order. Quite
apart from that, Shri Kamath says—
and he very correctly said that—that
he never prompted anybody and Shri
Trivedi also said the same thing. Will
you please, therefore, order that those
words are not permitted to be put
on the record?

Mr. Deputy-Speaker: 1 saw Shri
Kamath pointing out the clause to
him and passing on the Bill

Shri Hari Vishnu Kamath: How
can you see from there? I am sorry,
you are passing unworthy aspersions
upon us.

Mr. Deputy-Speaker:
it with my own eyes.

Shri Hari Vishnu Kamath: ] know
what I do.

I have seen

Mr. Deputy-Speaker: I am sorry.

Shri Hari Vishnu Kamath: I am
very sorry. You have cast aspersions
upon us. I agree with Shri Hiren
Mukerjee that you expunge these
remarks. Shri Ayyangar has done it
before.

Mr. Deputy-Speaker: 1 am not go-
ing to expunge them.

Shri H. N. Mukerjee: If one hon.
Member passes one document to ano-
ther hon. Member, you cannot—with
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all respect to you—say that he is
prompting the other hon. Member.

Shri Hari Vishnu Kamath: Then,
the Official Gallery prompts the hon.
Ministers.

Mr. Deputy-Speaker: The proceed-
ings must be there for what they
are worth. If it is a reflection upon
me, 1 take it. T do not ming taking
that reflection upon me.

Shri H. N. Mukerjee: When the
Chair goes out of its way to make
an observation, we want to have a
clarification of the matter.

Mr. Deputy-Speaker: 1 have not
gone out of my way. I have seen
it with my own eyes.

Dr. M. S. Aney (Nagpur): I want
to make a submission.

Shri Hari Vishnu Kamath: You can
trust your eyes more or my state-
ment? Who is more credible—your
eyes from there or my  statement
from here?

Mr. Deputy-Speaker: Dr. Ranen
Sen.

Shri Nath Pai: What has happened
is rather distressing. We are very
sorry that such a thing should have
transpired. But it does hurt a little.
You said, “I saw it with my own
eyes.” What was it that was being
done? What was wrong about it?
The drawing of the attention of the
fellow hon. Member that this is the
clause under discussion and all that—
because there are not enough copies—
is a very legitimate activity in Par-
liament. That should not.

Mr. Deputy-Speaker: If it is legi-
mate, let it stand.

Shri Hari Vishnu Kamath: You
cannot say, it was a prompting.

Mr. Deputy-Speaker: I did not. All
that I said was that there should not
be any prompting on the floor of the
House.
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Shri Hari Vishnu Kamath: That
was not a prompting at all. Ministers
go to th~ QO™M~i~1 Gallery. Is that
promptir~®  (piorrention). You get
a prompting from the Secretary.

Mr. Deputy-Speaker: In my opinion,
it is.... (Interruption).

Shri Hari Vishnu Kamath: Secre-
tary prompts you; Joint Secretary
prompts  you.... (Interruption). Is
that prompting? If vou say, ‘ves’, it
is all right.

Dr. M. S. Aney: 1 want to submit
this. You saw him passing the paper
and I also saw that. But the paper
was passed on after it was asked by
Mr. Trivedi.

Shri Hari Vishnu Kamath: You did
not hear. You only saw. Your ears
were not attentive. (Interruption).

Mr. Deputy-Speaker: It may be
so. Dr. Ranen Sen.

Dr. Ranen Sen: I wanted to speak
for tvwo minutes, but unfortunately
this altercation came in.

Mr. Deputy-Speaker: You can have
four minutes.
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(Interruption).

Mr. Deputy-Speaker: If it is a
reflection on me, I take it. Dr. Ranen
Sen.

Dr. Ranen Sen: My point is simple.
This clause of the amending Bill seeks
to substitute the words ‘15 days' for
the words ‘30 days’. I fail to under-
stand this. Where is the necessity for
this? Unless the Government desires
that those heipless creatures must not
have the facilities to appeal, then alone
the Government can try to reduce the
rumber of days from 30 to 15. Now,
they will be evicted. In other places,
after their eviction, they are given
proper time so that they can go in for
appeal. The period of 15 days is not
proper time. In Calcutta, as the hon.
Deputiy Minister knows. there have
been a large number of evictions. In
that area, where he used to stlay. a
large number of people have been
thrown out—people who were un-
authorised!y occupying places or who
are properly speaking, so to say, not
squatters that way. Even then, under
the Calcutta Improvement Trust Act
and under the Slum Clearance Act and
whatever the Acts that have been
passed in the States, they are getting
more than 30 days’ time. Here, in
the principal Act, there was a provi-
sion for 30 days. Now, I fail to
understand—it is for the Deputy
Minister to explain—why it is neces-
sary for the Government to reduce the
time limit to 15 days. Where is the
difficulty for the Government? Who
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[Dr. Ranen Sen]

will benefit? This is the main point
that I wanted to ask the Deputy
Minister in support of Mr. Kamath’s
amendment that there should not be
any change now.

Shri P. S. Naskar: One of the main
purposes to bring forward this Bill
was to expedite the eviction proceed-
ings and we do not want to give a
premium to the unauthorised squat-
ters. What Dr. Ranen Sen said, that
under the Calcutta Improvement
Trust Act and other Acts they are
given more time, is all right, but they
are authorised owners and occupiers,
whereas this deals with unauthorised
persons. Just to expedite the evic-
tion proceedings, we want to decrease
the period from 30 days to 15 days.
But I draw the attention of the hon.
Members to this, that there is a pro-
viso in the original Act itself. In
section 9, sub-section 2, there is a pro-
vision like this:

“Provided that the appellate
officer may entertain the appeal
after the expiry of the said period
of thirty days, if he is satisfied
that the appellant was prevented
by sufficient cause from filing the
appeal 'in time.”

Then, the appellate officer can give
more time. That proviso is there.

Mr. Deputy-Speaker: Does the hon.
Member press for it?

Shri Hari Vishnu Kamath: Yes.

Mr. Deputy-Speaker: I am putting
the amendment to the vote of the
House. Do you want a division on
this?

Shri Hari Vishnu Kamath: Yes.
We want a division on it.

Mr. Deputy-Speaker: Let the lob-
bies be cleared.

Shri Sinhasan Singh (Gorakhpur):
On a point of order, Sir. Just now
the question was raised about prompt-
ings.
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Mr. Deputy-Speaker: We have
passed that point.

Shri Sinhasan Singh: I want to sub-
mit this for your judgment. Maybe,
1 may not have the chance to speak
or catch your eye. The hon. Member
may be speaking there and I pass my
ideas to him. I want to know, will
that be banned? If there is no ban
on passing my ideas to the hon. Mem-
ber, while he is speaking.....

Mr. Deputy-Speaker: What is your
point of order?

Shri Sinhasan Singh: You have ruled
that that the passing of certain papers
is a prompting. And you have said,
Sir, that you have seen it with your
own eyes. Where is the question of
prompting in it? Nowhere is it laid
down in the Rules of Procedure that
a Member’s passing on an idea to
another Member who 1is speaking
amounts to prompting and it is out
of order.

Suppose an occasion arises when
the hon. Member sitting before me is
speaking on a particular point, and
that point strikes me, and I pass on
a paper to him asking him to please
speak on that point. Is it to be ban-
ned? If that be banned, then many
of the ideas will remain unrepresent-
ed in the House because the hon.
Member who passes on or wants to
pass on an idea to a Member who is
speaking may not get a chance te
speak at all. So, I want your guid-
ance on this point.

Shri Hari Vishnu Kamath: The
officers at the Table prompt the Chair,
and the Official Gallery prompts the
Ministers. Let this also be on record.

Mr. Deputy-Speaker: There is nao
point of order in this.

Shri S. M. Banerjee: He wants your
guidance on the procedure.

Mr. Deputy-Speaker: Probably, he.
is saying it for my guidance.
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Shri Han Vishnu Kamath: Is 1 shall now put amendment No. 6
prompting unparliamentary? of Shri Kamath to vote. The ques-

Mr. Deputy-Speaker: 1 shall con- tion is:
sider about it.

Shri Thirumala Rao (Kakinada):
We are in the midst of voting now.

Page 2,—

omit lines 23 and 24. (6).

Mr. Deputy-Speaker: We are in the
midst of some other business now.

Division No. 6]

Banerjee, Shri S.M.

Barua, ShriR.

Berwa. Shri Onkar Lal Kotah
Bhattucharya, Shri Dinen
Bheel, Shri

Gulshan, Shri

Gupta, Shri Indrajit

Akkamma Devi, Shrimati
Alvs, Shri A.S.

Aney, Dr. M.S.
Arunachalam. Shri

Bal Krishna Singh, Shri
Barkataki, Shrimati Renuka
Barupal, Shri P.L.
Basappa. Shri
Basumatari, Shri

Besra, Shri
Bhattacharyya, Shri C.K.
Chandrasekhar, Shrimati
Chaturvedi, Shri S.N.
Chaudhuri, Shrimati Kamala
Chavda, Shrimati

Daljit Singh, Shri

Das, Shri B.K.

Das, Shri N.T.

Dasappa, Shri
Deshmukh, Dr. . S.
Guha, Shri A.C.

Gupta, Shri Shiv Charan
Hansda. Shri Subodh
Harvani, Shri Ansar
Hem Raj, Shri

Jadhav, Shri M.L.
Jadhav, Shri Tulshidas
Jamunadsvi, Shrimati
Jena, Shri

Kajrolkar, Shri
Karuthiruman, Shri
Kedaria, Shri C.M.

AYES

Gupta, Shri Kashi Ram
Kamath, Shri Hari Vishnu
Mate, Shri

Maurya, Shri

Mukerjee, Shri H.N.
Murmu, Shri Sarkar

Nath Pai, Shri

NOES

Khanna, Shri Mehar Chand
Koualgi, Shri H.V.
Krishnamachari, Shri T.T.
Laskar, Shri N.R:
Mabhishi, Shrimati Saro jini
Mallick. Shri

Maruthish, Shri

Mirza, Shri Bakar Ali
Mishra. Shri Bibhuti
Mohsin, Shri

Morarka, Shri

Munzni. Shri David
Murti, Shri M.S.
Muthiah, Shri

Naik, Shri D.J.

Naskar, Shri P.S.
Niranjan Lal, Shri
Pandey. Shri Vishwa Nath
Patel, Shri Chho

Patel, Shri P.R.

Patjl, Shri V.T.

Patel, Shri Vasantrao
Prabhakar, Shri Naval
Raghunath Singh, Shri
Rai, Shrimti Sahodrabai
Rajdeo Singh, Shri

Ram, Shri T.

Ram Sewak, Shri

Ram Swarup, Shri
Ramdhani Das, Shri
Rao, Shri Ramapathi
Rao, Shri Thirumala

The Lok Sabha divided.

[15.22 hrs.

Reddy, Shri Yallamanda
Roy, Dr. Saradish

Sen, Dr. Ranen

Swamy, Shri Sivamurthj
Trivedi, Shri U.M.
Utiya, Shri

Yadav, Shri Ram Sew ak

Rattan Lal, Shri
Reddy, ShriK. C.
Roy, Shri Bishwanath
Sadhu Ram, Shri
Saha, Dr. S. K.
Sahu, Shri Rameshwa
Saigal. ShriA. S.
Shah, Shrimati Jayaben
Shankaraiya. Shri

Mastri, Shri Ramanand
Sheo Narain, Shri
Shinde, Shri
Shyamkumari Devi,”Shrimati
Siddananjappa, Shri
Sidheshwar Prasad, Shri
Sinha, Shrimati Ramdular
Sinhasan Singh, Shri
Surendra Pal Singh, Shri
Thimmaiah, Shri
Tiwary, Shri K. N.
Tripathi. Shri Krishna Deo
Uikey, Shri
Verma, Shri M. L.
Varma, Shri Ravindra
Venkatasubbaiah, Shri P.
Verma,. Shri Balgobind
Vidyalankar, Shri A. N.
Wasnik, Shri Balkrishna
Yadav, Shri Ram Harkh
Yadava, Shri B. P.

***One name could not be recorded.
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Mr. Deputy-Speaker: The result is:
Ayes: 21: Noes: 9
The motion was negatived.
Mr. Deputy-Speaker: The question
‘is:

“Clause 7 stand part of the Bill”.
The motion was adopted.
Clause 7 was added to the Bill.
Clause 8— (Amendment of section 10)

Mr. Deputy-Speaker: I shall now

put clause 8 to vote.

Shri S. M. Banerjee: 1 want to speak
on clause 8. This relates to injunc-
tion, and this is the worst clause in
the Bill. So, we want to speak on it.

Shri Mchr Chand Khanna: There
are no amendments to this clause.

Shri S. M. Banerjee: Why not pass
the Bill in our absence? We are
prepared to go out.

Shri Mehr Chand Khanna: No, no.
My hon friend can sit here, and bring
some more friends also into the House.

Mr. Deputy-Speaker: The hon.
Member may be very brief. We have
already exceeded the time allotted for
this Bill by one hour.

Shri Hari Vishnu Kamath: What
does th: hon. Minister mean by
“br g in some more friends’ here?

Shri S, M. Banerjee: He must with-
draw that remark.

Shri U. M. Trivedi: It is just possi-
ble that the hon. Minister is conscious
of the fact that there is a brute majo-
rity here. And there is absolutely no
-doubt about it. It is very unparlia-
mentary on his part to say that the
hon. Member can bring his friends
also. What is the idea? We cannot
bring outsiders here to vote on the
Bill.

Mr. Deputy-Speaker: By ‘friends’
he means Members. Every Member
has got a right to come here. It is
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as unparliamentary as the hon. Mem-
ber calling the majority as brute
majority.

Now, let us proceed with the clause.

Shri U. M. Trivedi: ] have used the
term ‘brute majority’ not in the sense
that they are brutes, but in the sense
that the majority is brutal.

Mr. Deputy-Speaker: There is
nothing unparliamentary.
Shri S. M. Banerjee: I am really

sorry for the expression that the hon.
Minister has used. I thought that
after six Ministers had been removed
from the Cabinet, he would have
come to his senses.

So far as this particular clause is
concerned, I totally oppose it, because,
after all, the aggrieved person should
have the right to get an injunction
from 3 court of law. Anyone who
is thrown from his hutment or from
the place where he has just got a
shelier should have the right to ap-
proach the courts of law and get an
injunction and get his case argued
out.

In the course of the general dis-
cussion, I have already pointed out
how in some of the places in the Mizo
Hills and other such areas those who
had rehabilitated themselves without
any aid from Government had been
thrown out, and how they were mer-
cilessly beaten, and I learn that ele-
phants were wused to uproot them
from their hutments,

So, I would request the hon. Minis-
ter to be a bit generous and not press
for this, This Bill can wait, and he
can bring forward another amend-
ment. After all, the heavens are not
going to fall, and this Bill can wait.
Let the hon. Minister bring forward
a suitable amendment or let him de-
lete this particular clause, because
the provision which is already there
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in the principal Act i3 enough. I do
not see why it should be made more
rigid and why the hon. Minister
should take away the right of any
person to approach the court of law
and get an injunction. I hope he will
kindly accept my suggestion.

Hari Vishnu Kamath: I strongly
oppose this clause of the Bill. If
you would kindly turn to the State-
ment of Objects'and Reasons, you
wil] find that among the main features
of the Bill listed therein ig this one,
namely that no court or other autho-
rity shall have power to gramnt any
injunction in respect of any action
taken or proposed to be taken by or
under the Act. That is to say, it
seeks to effect a complete ouster of
the jurisdiction of any court.

15.26 hrs.
[Mg. SpeArEr in the Chair]

Thereby, executice officers, not
high executive officers, but petty ex-
ecutive officers, petty panjandrums
strutting in brief authority will be
clothed with dictatorial authority and
no safeguard will be provided to the
poor hapless people, some of whom
wil] be really aggrieved, while others
may perhaps be real or genuine
squatters who might have to be evi-
cted; some of them, who, I am sure,
will be aggrived by the orders pass-
ed by the petty panjandrums of the
Estate Office, or of the Ministry who
will seek to expel these affected
people, wil] be left without any re-
medy provided to them for making
that order justiciable and question-
ing it in a court of law. As you very
well know, Sir, our Constitution has
sought to make so many provisions,
even the provisions in regard to Fun-
damental Rights, and the encroach-
ment on the Fundamental Rights
justiciable, and I do not see why the
authority with which the estate
officers or other officers are sought to
be clothed should not be curbed by
the power of courts to interfere in
such cases as where such interference
or such intervention by them is ne-
cessary. Rnowing the whole admi-
nistration of authority and the misuse
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of authority that has been going on
all dver ‘the country unfortunately
since the achievement of Indepen-
dence, not merely in this Ministry,
but in many other Ministeries, know-
ing as we very well do, what is hap-
pening in many Ministries about the
misuese of power ang the gross abuse
of authority, I shudder to think what
will happen if the power of the
court to issue injunctions is taken
away.

We know very well that there
were cases in which the Supreme
Court had finally to intervene. You
know very well the case where Dr.
Syama Prasad Mookerjee and Shri
N. C. Chatterjee were involved. In
that cause celebre when the Supreme
Court judge asked the police officer
or the police dignitary to say where
the warrants were, he said that the
warrant was not served on them, and
he added that it must have been in
his pocket. That was the incident that
wag reported in the papers at that
time. If this kind of thing could
happen to such Members of Parlia-
ment ag Dr. Syama Pradhad Mookerjee
and Shri N. C. Chatterjee, I shudder
to think what wil] happen in these
cases where the petty martinets, the
pety officers clothed in brief autho-
rity, who are estate officers—some of
them may be good; some of them are
not so good, and some of them per-
haps are very bad and will only love
to exercise the little authority that
they are clothed with—will issue the
orders. Therefore, I submit that the
authority conferred on the courts to
issue injunctions in desirable and ne-
cessary cases should not be ousted by
any means.

Shri U. M. Trivedi: It is a novel
thing that we find being enacted into
a law. Although it may be that
Government must have been guided
by very bong fide principles, yet, to
say that the court will not be allow-
ed or authorised to issue any injunction
on an action contemplated to be taken
or purported to be taken under this
Act will be virtually negativing the
powers of many courts, civil courts
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as well as munsif’s courts in our coun-
try. In other words, we will be ne-
gativing the provisions of the Speci-
fic Relief Act by the back door. A
specia] provision exists in the Speci-
fic Relief Act to the effect that if a
man’s rights are threatened in any
manner, then if he satisfies the court,
the court wil] certainly be guided to
grant him an injunction. That is the
fundamental principle obtaining in all
countrieg all over the world. In
India, at least this is the law which
we have always learnt, always obey-
ed and always respected. I do not
know why this particular provision
of granting an injunction is being
taken away.

I do not know whether the word
‘court’ wil] also include the High
Court—The hon. Minister shakes his
head. Perhaps he will say that it
will not include a High Court. It is
a different thing. But the whole posi-
tion still remains, that ordinarily the
word ‘court’ will include the High
Court. There is a constitutional pro-
vision in article 226. The Constitu-
tion cannot be amended by way of
this law. But stil] the argument may
be available for somebody to say that
here it is. But why make it necessary
for a man who is living far away
from any High Court—he may be in
Higsar, he may be in Rewari or Bans-
wara—to run to that High Court in-
stead of letting him have recourse to
the district court nearby? Why should
such a provision be necessary for the
protection of an order which prima
facie will be an unauthorised order?

That is why I submit that Govern-
ment should consider this matter. The
hon. Minister should consider this
proposition of the ad hoc authority
being given which deprives a man of
his right to proceed in a court of law,
which assumeg for the time being that
all our judicial officers are just boob-
ies who do not apply their mind to
the work before them or who cannot
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distinguish the right from wrong. I
think that will be putting too much
of a discount upon the sagacity, hon-
esty, integrity and ability of our judi-
cial officers. I will, therefore, say that
even if this power remaing with them
to grant an injunction, nothing wrong
will happen to anybody.

Shri Mehr Chand Khanna: 1 have
dealt with this matter at length when
1 was replying to the debate. I do
not want to take the time of the House
by covering that very ground again.
My only regret is that the leader of
the Jan Sangh group wag not present
in the House then. When he deliver-
ed his speech, I listened to him
patiently and I, in my reply, answered
all those points made by him.

Shri S. M. Banerjee: We are not
convinced.

Shri H. N. Mukerjee: On a point of
order. Since it is not incumbent on
all Members of the House to be pre-
sent all the time, is it not proper for
the Minister, when a question has
been actually and tangibly raised, to
have the courtesy towards the other
Members at least who were not here
and who want to know what was the
reply given, to give the reply in as
short a form as possible? Or is it in
order to proceed in the hectoring fas-
hion that the Minister is taking up
this matter?

Mr. Speaker: We ought to take all
circumstances into consideration. If
an hon. Member is not present at the
time when that reply is made and
those points are answered and he
comes back and raises the same ques-
tions over again, could Shri Mukerjee

Shri H. N. Mukerjee: What about
us? We are very ignorant about what
happened. We want to find out some-
thing about the Bill. I have got a
responsibility to the country to_ vote
one way or the other, but before that
I must be clear in my mind......
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Mr. Speaker: Order, order. There
is only one opportunity given to him.
He has had his chance. Now it is
my turn.

I put it to him again: there must
be some Members absent at every
moment. If those Members come in
later and want the whole thing to be
said again, would it be possible?

Shri H. N. Mukerjee: It is not that.
My submission related to a point of
procedure which was that during the
clause by clause consideration, a cer-
tain question was raised; the other
Members of the House, who may or
may not have been present during the
earlier part of the proceedings have
a right to understand the position at
a particular point of time when they
are actually present. It so happens
that Shri’ Trivedy raised a matter
which seems to some of us to be im-
portant. We were not present here
in the House to hear whatever the
Minister had condescended to say ear-
lier, but here and now I have the
right as a matter of courtesy—he
might refuse that to the House, to me
—to expect an answer from the
Minister. I think we can expect that
courtesy from the Minister of being
able to give, at least in a very short
way, the answer to whatever problem
he has raised. It is not a very impor-
tant matter, but I was submitting it
as a matter of procedure during the
clause by clause consideration.

Shri Mehr Chang Khanna: There
is no amendment.

Mr. Speaker: The Minister has only
said that he has answered in detail
those arguments and he has nothing
more to add. But I would also ad-
vigse the Minister, if he could in a
few words, to just say that again.
That would be a good courtesy shown
to Memberg also.

Shri H. N. Mukerjee: That was all
1 wanted.

Mr. Speaker: If he can say very

summarily what his speech was, pro-
Wably that might benefit.
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Shri Mehr Chang Khanna: While
replying to the general debate, I
touched upon this point fully for the
obvious reason that no amendment
had been tabled and there was no
motion at all regarding this. Some
Members had made a reference to it;
so I thought I would cover that
ground then, but as advised by you,
1 will just say a few words in this
connection.

The section, as at present stands,
reads:

“Save ag otherwise expressly
provided in this Act every order
made by an estate officer under
this Act shall be final and shall
not be called in question in any
original suit, application or execu-
tion proceeding”.

But during the course of the working
of the Act the experience we have
gained is that a number of persons
have gone and obtained temporary
injunctions during the pendency of
the cases. Even after an order has
been passed by the estate officer, it
goes to the appellate authority, a dis-
trict Judge who is not of less than 10
years standing. I even quoted about
two dozen cases where I gave infor-
mation to the House that in all those
cases dilatory proceedings had gone
on for periods of two years and three
years. So I stated before the House
that if the idea is that these people
should be removed from the public
premises, there should be orderly
development and they should be pro-
vided with alternative accommo-
dation, this must be dane. The cen-
sus has been taken in June-July
1940; there should be orderly deve-
lopment; thig dilatory procedure has
gone on and the problem has to
be ‘tackled. So the idea is not to
freeze the problem, not to deal with
it in an inhuman manner, but the idea
is to deal with it so that we can re-
habilitate those people, give them al-
ternative accommodation, a site, if
they are eligible and entitled to it.
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Shri Hari Vishno Kamath: Clause
8 may be put separately.

Shri Hari Vishnu Kamath: It com-
pletely upsets the judicial process. Mr. Speak The
. s . Speaker: question is:
Mr Speaker: Is it intended to have “That clause 8 stand part of the
division? Should I put clauses 8 and Bill”,

9 separately or together? The Lok Sabha divided.

Division No. 7]
Akkamma Devi, Shrimati
Alva, Shri A. S.

Ancy, Dr. M. S.

Bal Krishna Singh, Shri
Balmiki, Shri

Barkataki, Shrimati Renuka
Barupal, Shri P. L.
Basappa, Shri

Basumatari, Shri

Besra, Shri

Bhattacharyya, Shri C. K.
Brij Basi Lal, Shri
Chandrasekher, Shrimati
Chatruvedi, Shri S. N.
Chaudhuri, Shrimati Kamala
Daljit Singh, Shri

Das, Shri B. K.

Das, Shri N. T.

Dasappa. Shri

Das, Shri G.

Deshmukh, Dr. P. S.
GUpta chri Shiv Charan
Hansda, Shri Subodh
Harvani, Shri Ansar
Jadhav, Shri M. L.
Jadhav, Shri Tulshidas
Jamunadevi. Shrimati
Jyotishi, Shri J. P.
Kajrolkar, Shri
Karuthiruman, Shri
Kedaria, Shri C. M.
Khanna, Shri Mehr Chand
Koujalii Shri H. V.

Kripa Shanker, Shri
Krishnamachri, Shri T. T.

Banerjee, Shri S. M.
Bhatticharya, Shri Dinen
Barua Shri Hem

Berva, Shri Onkar Lal
Chakravasti, Shrimati Renu
Gulshan, Shri

Gup?: hri Indrajit
Gupts, Shri Fasn Ram
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Laskar, Shri N. R.
Mabhatab, Shri
Mathotra, Shri Inder J.
Mallick, Shri

Mandal, Shri J.
Marandi, Shri

Mirza, Shri Bakar Ali
Mishra, Shri Bibhuti
Mohsin, Shri

Morarka, Shri

Munzni, Shri David
Murti, Shri M. S.
Muthiah, Shri

Naik, Shri D. J.
Nasker, Shri P. S.
Niranjan Lal, Shri
Pande, Shri K. N.
Pandey, ShriR. S.
Pandey, Shri Vishwa Nath
Pant, Shri K. C.
Paraghar, Shri

Patel, Shri Chhotubhai
Patel, Shri P. R.
Patil, Shri Vasantrao
Raghunath Singh, Shri
Rai, Shrimati Sahodrabai
Rajdeo, Singh

Raju, Dr. D. S.

Ram, Shri T.

Ram Sewak, Shri

Ram Swarup, Shri
Ramdhani Das, Shri
Rao, Shri Krishnamoorthy
Rao, Shrj Ramapathi
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Jha, Shri Yogendra
Kachhavaiya, Shri
Kamath, Shri H.V
Mate, Shri

Maurya, Shri
Mukerjee, Shri H. N.
Murmu, Shri Sarkar
Reddy, Shri Yallamanda

[15.42 hrs.

Rao, Shri Thirumals
Rattan Lal, Shri

Reddy, Shri K. C.

Roy, Shri Bishwanath
Sadhu Ram, Shri

Sahg, Dr. S. K.

Sahu, Shri Rameshwar
Satyabhama Devi, Shrimati
Shah, Shrimati Jayaben
Shankaraiya, Shri
Sharma, Shri A. P.
Shastri, Shri Ramanand
Sheo Narain, Shri

Shyam Kumari Devi
Siddananjappa, Shri
Sidheshwar Prasad, Shri
Sinha, Shri B. P.

Sinha, Shri Satya Narayan
Sinha, Shrimatj Ramdulari
Sinhasan Singh, Shri
Sumat Prasad, Shri
Surendera Pal Singh, Shri
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Tiwary, Shri K. N.
Uikey, Shri

Upadhyaya, Shri Shiv Dutt
Verma, Shri M. L.
Verma, Shri Ravindra
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Verme, Shri Balgovind
Verma, Shri K. K.
‘Wadiwa, Shri

‘Wasnik, Shri Balkrishna
Yadava, ShriB. P.

Roy, Shri Saradish
Sen, Dr. Ranen
Suraj Lal, Shri
Swamy, Shri Sivamurthi
Trivedi, Shri U. M.
Yadav, Shri Ram Sewak
Utiya, Shri

ses

***Two names could not be recorded.
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Mr. Speaker: The result of the
Division is: Ayes 103; Noes 25.

The motion was adopted.
Clause 8 was added to the Bill.
Mr. Speaker: The question is:

“That Clause 9 stand part of
the Bill.”

The motion was adopted.
Clause 9 was added to the Bill.
Mr. Speaker: The question is:

“That Clauses 10 and 11 stand
part of the Bill.”

The motion was adopted.

Clauses 10 and 11 were added to the
Bill.

Mrr. Speaker: The question is:
“That Clause 1, the Enacting

Formula and the Title stand part

of the Bill.”

The motion was adopted.
Clause 1, the Enacting Formula and
the Title were added to the Bill.

Shri Mehr Chand Khanna: I beg
to move:

“That the Bill be passed.”
Shri S. M. Banerjee Tose—
Mr. Speaker: The question is:

“That the Bill be passed.”

The motion was adopted.

Shri S. M. Banerjee: He has not
accepted a single amendment. I
wanted to say something on the third
reading.

Mr. Speaker: 1 thought every one
had had enough opportunity,

Shri S. M. Banerjee: On the third
reading, we should have got some
opportunity.

1544 hrs.

REPORTS OF COMMISSIONER FOR
SCHEDULED.CASTES AND SCHE-
DULED TRIBES—Contd.

Mir. Speaker: Further consideration
of the motion:
“That this House takes note of
the Tenth ang Eleventh Reports
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of the Commissioner for Schedul-
ed Castes and Scheduled Tribes
for the years 1960-61 ang 1961-62,
laid on the Table of the House
on the 15th June, 1962 and 16th
August, 1963, respectively.”

_Shri Sinhasan Singh (Gorakhpur):
Sir, before you call on the next
speaker, I may bring to your notice
that there was a row in the House

and then I submitteq to the Deputy
Speaker about

Mr. Speaker: The hon. Member
knows very well that when he is in
the Chair he has all the powers and
nobody else can review or revise or

modify or alter anything that hnas
been done.

_Shri Sinhasan Singh: He did not
glve a ruling; he said he would con-
sider.

Shri Hari Vishnu Kamath: The De-
puty Speaker did not give a ruling.
He said he would consider it later;
he may seek your advise. I hope he
will benefit by your advice and that
you will advise him properly.

Mr. Speaker: Let him consider. Was
Mr. Kajrolkar on his legs?— No. Shri
Subodh Hansda.

Shri Subodh Hansda (Jhargram):
Sir, while initiating the debate the
Deputy Home Minister referred to
some of the points and some sugges-
tions of the Commissioners in their
reports. ‘She said that these sugges-
tions had been sent to the State Gov-
ernments for implementation. There
are two report to be discussed. The
Tenth report was written by the ex-
Commissioner, Shri L. M. Srikant
while the 11th report was written by
Mr. A. K. Chanda. I do not find that
there has been any change in the
observations containeq in the 11th re-
port written by Mr. A. K. Chanda,
who has made certain remarks and
observations from which it is clear
that the State Governments responsi-
ble for implementation of all the wel-
fare schemes have not done their duty
properly.
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Having said so, I request you to
permit me to make certain observa-
tions with regard to the expenditure
in the last two Five Year Plans. The
Hon. Deputy Minister says that 95
per cent of the outlay in both the
First and Second Plans had been
spent by the respective authorities for
the welfare of these people. But this
report itself says that though some
amounts are shown in the respective
columns as having been spent, they
have not been spent by the authorities
concerned for the specified purpose.
The Commissioner himself says in his
report that the progress reports
furnished by the State Govern-
ments continued to suffer from the
defects pointed out in the previous
reports and neither generally do they
furnish figures of actual expenditure
incurred during the year under re-
port nor do they indicate the location
or the other necessary details of all
the various schemes claimed to have
been implemented. These are the re-
marks of the Commissioner himself.
There are other similar remarks to
the effect that the State Governments
have not furnished details of the re-
ports and in one case the Commis-
sioner has alsp mentioned that it took
one State Government full three years
to furnish the details about physical
achievements in respect of a scheme.
We are not concerneq with the
amount that has been spent by the
respective State Governments or the
Central Governments. We are con-
cerned with what physical targets
have been achieved for the welfare of
these people. The hon. Minister has
mentioned some of the schemes that
have been implemented though not
implemented so satisfactorily, but I
would like to point out certain things,
say, for education. 1 agree with her
that some progress has been made
but if you look at this report you will
see that regarding girls’ education
nothing has been spent so far and no
arrangements have been made either
by the Central Government or the
State Governments. Ag you kncw,
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there are certain difficulties which
the tribal people and the Scheduled
Castes people have to face in giving
education to their girls and also their
boys. The main difficulty is econo-
mic; then there are difficulties about
admission and also difficulties in re-
gard to hostel accommodation.

First of all, I would like to deal
with the education of girls. As you
know, in this country, girls’ education
has not developed particularly in the
rural areas. There are a few insti-
tutions which are located in the towns
and cities. But there are no facilities
for accommodation for the girls even
in those towns and cities. I know
that many of the girls in my consti-
tuency have had to stop their educa-
tion just after the primary education.
Though there are three or four higher
secondary schools for girls in my sub-
divisional town, the parents have not
been able to send their girls to those
schools because of the difficulty in
accommodation.

Not only that. There are difficul-
ties about admission. Admission is
made usually by a competitive test.
It is very difficult for the tribal girls
or the girls belonging to the Schedu-
led Caste to appear at those compe-
titive examinations and therefore they
are thus deprived of admission in
those institutions.

I would, therefore, suggest that at
least for girls’ education, in all towns
and cities, girls’ hostels should be
put up. Otherwise, I do not believe
that there would be any improve-
ment in girls’ education. I personally
tried to put up one girls’ hostel, and
the plan or the scheme in regard to
it is lying with the State Govern-
ment, and the State Government is
saying that funds are not available
and therefore it cannot put up a girls’
hostel there. In the third Plan also,
there was an amount of Rs. 10 lakhs
set apart for this purpose. But un-
fortunately this amount has been
withdrawn. I would, therefore, re-
quest the Home Minister to see that
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this amount is released by, the Gov-
ernment so that hostels can be put up
in respective institutions.

As regards boys’ education, there is
no doubt certain progress has been
made, but the progress is not so great
as it should be. Of course, there is
no dearth of institutions for the boys,
but there are the same difficulties:
their economic condition stands in
their way. If you go through the
Dhebar Commission’s report, you will
see that many students have to walk
seven to eight miles to attend a school.
It is nothing but waste of labour and
energy, and you cannot expect them
to fare very well at the examinations.
‘Therefore, I suggest that hostels which
are most essential for these boys must
be put up for each institution.

I find that only a few students get
stipends, and the stipend is also just
Rs. 10 or Rs. 15 p.m. It is nothing
when compared to the high cost of
living today. It has also been sug-
gested by the Commissioner that at
this high cost of living, the stipends
must at least be doubled. The sti-
pend must at least be Rs. 30 so that
the boy can live in the hostel.
I do not want to make any observa-
tions which have been repeatedly
made in the House: that the post-
matric scholarships are not disbursed
in time. The very purpose for which
these stipends are allowed to these
boys is defeated because even today
I know many students have not yet
received their stipends. I earnestly
request that this should be 1ooked into.

Now I come to another thing and
that is with regard to what the hon.
Minister saig about the services. We
are grateful to the Government that
under the provisions of articles 16(4)
and 335 of the Constitution certain
safeguards have been given and the
Home Ministry from time to time
issues certain orders for the imple-
mentation of these provisions. But if
you look at the assessment figures
given by the Commissioners you will
find that the progress is not at all
satisfactory. Though the Home
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Minister said that it has made a steady
progress since 1951, I do not find that
there has been any steady progress
because from the figures supplied by
the Commissioners I find that in some
cases even one per cent bvf the re-
served posts have not vet been filled
up.

The reason put forward by the au-
thorities is that there is paucity of
suitable candidates. I may agree with
the recruitment policy of the Union
Public Service Commission certainly
in regard to Class I and Class II posts
which are filleq up by recruitment
through them but in the case if other
posts I do not agree with their policy.
Even the commissioners have said
that there is no dearth of suitable
candidates. If you look at the em-
ployment exchange figures as the
Commissioners have pointed out in
their report for 1960-61, you will
find that there are hundreds and
thousandg of graduates who have re-
gistered their names in the employ-
ment exchanges but have remained
unemployed. Therefore, it cannot be
said that there is any dearth of suit-
able candidates. I do not know what
they mean by saying “suitable can-
didates”. This is what the Com-
missioner has pointed out:

“While there is no reason to dis-
pute the considered opinion ex-
pressed by the Union Public Ser-
vice Commission, this argument
advanced by other appointing
authorities does not always hold
good. Instances have come to
my notice which show that while
Scheduleq Caste and Scheduled
Tribes candidates with prescrib-
ed qualifications are available
and even succeed in written tests
prescribed for judging their suit-
tability, they are rejected on the
basis of marks secured by them
in ora] interviews.”

It is natural that the boys who come
from rural areas are not able to fare
well in the oral examination. But
they should be given a certain amount
of latitude so that they can be ab-
sorbed in the reserved posts.
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The orders issued by the Home
Ministry from time to time are also
not implemented by the appointing
authorities. The Commissioner has
saig that the Government of India
have already issued instructions to
‘the appointing authorities to select
Scheduleg Castes and Scheduled
Tribes candidates possessing a lower
standard than possessed by others
provided they possess the pres-
cribed minimum technical and educa-
tional qualifications, but it is- ob-
served that these orders are not being
implemented faithfully as otherwise
it is inconceivable that the appre-
ciable progress in the field of educa-
tion and intake of services of Sche-
duled Castes and Scheduled Tribes
who together constitute over 20 per
cent of the population of this country
should be so low. That is why the
reserved vacancies are not fulfilled
by the Scheduled Castes and Sche-
duled Tribes candidates. No doubt,
the Government has put up certain
cells in the various Ministries. I do
not know what their functions are; it
may be, perhaps, to give employment
to some of the people there.
It is their duty to find out the reasons
why suitable candidates are not forth-
coming to fill up all these posts. In
this connection, I may refer to the
recent judgment of the Supreme
Court that reserved vacancies cannot
be carried over for two years because
it is unconstitutional. Here I would
like to state that we do not want the
vacancies to be carried over for two,
three or four years. We want all
these posts to be filled up every year.
I suggest that Government should
appoint a committee to go into the
question why the posts are not filled,
what are the reasons, who are respon-
sible for it, whether the appointing
authority is responsible or really sui-
table candidates are not available.
The Dhebar Commission has suggested
that in local recruitment there must
be some one to represent the interests
of the Scheduled Tribes. 1 would re-
quest the Home Minister earnestly to

SEPTEMBER 2, 1963

of Commissioner 3960
for Scheduled Castes
and Scheduled Tribes

look into all these things so that all
the reserved posts could be filled by
people for whom they are meant.

Now I come to the development
blocks for tribals. During the Second
Plan 43 multi-purpose blocks were set
up and Government know from ex-
perience that the tribal community
did not get any direct benefit out of
them. The Elwin Committee has
stated that though large amounts
have been spent no actual benefit has
accrued to them and in fact other
communities have benefited by it.
Only the other day, the Minister has
stateq that in the Third and Fourth
Plans Government are going to open
more tribal development blocks. I be-
lieve 450 tribal development blocks
are o°ing to be opened and in each
block R.. 10 jakhs will be spent in the
coming years.

I cpoose the idea of tribal develop-
ment blocks because according to the
criteria fized by Government the total
population covered by the 450 tribal
development blocks will be only one-
fourth. Today the tribal population
is about 30 million and I believe only
7 million people would be covered by
the tribal development blocks. And
the amount ear-marked for this pur-
pose in the Third Plan is about
Rs. 11.85 crores. Therefore, I want to
know why this discriminatory attitude
has been taken by the Government
against the Scheduled Tribes. What
benefits are the Government going to
provide to the rest of the three-fourth
population?

There are two million tribals in
West Benga] and yet no tribal deve-
lopment block is going to be opened
there. I know we can never satisfy
the criteria fixed by Government be-
cause of our high density of popula-
tion, because it is more than 1,000 in
our State. You cannot expect us to
fulfil this criteria in our State. There
are areas where more than 200 people
are living per square mile. In
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Madhya Pradesh and other neighbour-
ing States, there are only 80 or 90 peo-
ple live per square mile. The densely
populated areas cannot, therefore,
satisfy that criterion. So, I would
like to know what Government are
going to do for the left out people,
for the three-fourths of population
who are not covered by the tribal
development blocks. I am opposing
the establishment of tribal develop-
ment blocks because it will not give
any direct benefit to these people. If
you want to give them any benefit,
you must formulate concrete schemes
like the construction of schools, roads,
wells etc. which will give them direct
benefits. Therefore. I would earnestly
request Government that this idea
should be dropped and the money be
utilized for other schemes.

16 hrs.

Then, the list prepareq by Govern-
ment is very defective. There are
millions of people who are deprived
of the various facilities that are grant-
ed to these people under the Constitu-
tion because of the defective list. The
tenth report has pointed out some
such instances. In some places in
Andhra and Madras a particular com-
munity is Scheduled Tribe in a parti-
cular agrea and not outside that area
within the same State.

I do not know what is this decision
of declaring a particular community
a Scheduled Tribe in one area and not
declaring it a Scheduled Tribe in ano-
ther area. In Assam there are a few
lakhg of people living and they are
treated as backward classes. What
are they getting? They are deprived
of al] these benefits. They are simply
getting what the backward people are
getting. For education they are re-
ceiving a few scholarships here and
there. But what about the services
and other facilities that are given to
the Tribal people under the Constitu-
tion? They have been deprived of
them.
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I know from this report that this
matter is under the consideration of
the Home Ministry for the last two or
three years. I do not know when a
final decision will be taken by the
Government. So, I would request
that a decision should be taken soon-
so that a few million who are depriv-
ed of these Constitutiona] benefitg can
get them.

Now I would like to come to ano-
ther point which is most important for-
the economic development of these
people, namely, the co-operative
movement. We are talking of the
co-operative movement here but what
actually is happening in the country
about the co-operative movement I do
not know. In the eastern States parti-
cularly I have seen that many co-
operative societies have failed. This
is because of the Government’s un-
sympathetic attitude. That has made
all these co-operative societies defunct.
I know, many forest co-operative so-
cieties are  perhaps functioning in
Gujarat but even they are going to be
abolished. I think, very soon they
will be abolished. However, there
are a few grainwallas in Bengal, Bihar
and Orissa. They are running very
nicely. But there are other societies,
like the transport co-operative socie-
ties three or four of which have been
formed in my State, which are refus-
ed registration, what to speak cf giv-
ing any aid to them. The transport
co-operative societies are even refus-
ed registration. This matter was tak-
en upto the topmost level but even
today all these transport co-operative
societies are not registered.

Lastly, I woulq like to impress upon
the hon, Home Minister that all these-
recommendations made in the Eleven-
th Report shoulq be implemented:
early and not speak that we have
spent so much money. We want {o
see that the physical targets set for
the Third Five Year Plan are achiev-
ed.

Mr. Speaker: Shri Manikya Lal
Varma has written to me tha: he is
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[ wre Fo Fwi]

o7 g g & W) |t N A g
qFA §, T@T AW A T g qw{@
mfgarfaat & S F, wfcarfaat &
Feamor F foaa ot wgFw €, § @ awa
IFM T FQAE | & TWE @A
AT € 3 g &, 7y AP
1 wfw 3T & 1 few w9 & wfw ag
ITHY AT &, TR AT [ | A #Y
FHA AT Ig AT S |AT § HIT A TS
FHI ST §, SAHT a7 AT ARl
F T IGT | W AT A AN AT Sy
TEHT 8, 9% WY I F 919 g Sgar
o A AT 1 T NS IR
A Arfgartaat 1 F15 G419 TG 2 |
IR Jah F &Y F g1 e FAATY F €Y7
% 2y, faly a1 o Sivrer § @ AT A
art & wfr #1% wgrpafa s gt
AT Y| Uw W  wwr A

et # fredt g a1 w17 o0 &
GECIRS

T et & & qt ar fae S
g ard |

o fored & & qEE WA A
BN AT IAHT AT FIA AT A
@ FE EEF FHE & MR A&
Y2 AN 1T | IFHY TR AV F-HAR
foq aTw e, Tar TG TP T R0
T qt gAH faorelt e qrent @ SR A
g st et # sl el
g

fi¥E & ot 7z %1 7 § 5 wees-
fafedt fre @, T aH A w@R,
Tz wgt O &\ @ feam ¥ swf g
2\ Ifew gl § w9 A wemA Sl
T &l &, TOY AT THR TG F GHY
g ’
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& gra T 9T Zrsae F g H FgAT
|ATEAT § | SFFA S0 FeE A &, TS
ST § FATRT FEAT gAY AT | F9HT
Frew 7z & fr fufem gast @ g
Tt o1 @ & A< afaw 9% e T8
w2 gfafow § & F @ W,
AR & 97 9T, FARL F 99 O,
THo qYo F Y AZEYY 9T T TIEAH
T 9T & d9 9 Tegl § §F Sar
g uF ot mfgard g og=w amr
TEF TR § TG FHATAT Y TFAATIAF
"y =i 1 ¥ faam & s adr
fafera qaga=t #1 afag § aamar 7@t
ST I | gEfAy xR Sf awx
R G FT I ARTT 1 EqaAF=T FAAT
AT ATfEn | W I gAE §, I O
AT AT g9 57 918 | dEEes
Zrzes, Aafew orzew ok featfenrss
Zreew Wiz #7138 W W faeer
iz Fifs ger-aaw o & g
TAT-HERT F7% @IAAT GG TE & |

guTy fqudT qrga azi 9X gHo die
g | IRA AW F TF FEd Aqv
F1 gatet fear a1 S Far
IG AGT A TO FeT AT | & 9 I3 A
@8, wt AR AL G e
IR FJ 6 ToEEaE w1 o I
JaT S & AR A, g I T
fear g 1 & T ot # feufa qme w0
AR g1 s wedy wewr o fewdy
F 39 T@E I G AT A e
ferrar =vgan g o # e feur mar
qr fF SE" & AT o 60 fag ¥
e WX ZW LW ¥ TR a9
THo FYo 9T WELTHT & A ST A
g Az o o & g1 W
T o fo F w7 # #H &1 § forw w0
arw = G0 faz A fram @ S A
faz ¥ S5« 7 fean § R, afes W
st fran a1 5§ e sgfewe &
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FIE AT § R A FF Ay A
0 fag g5 anfam g AT 71 TROTA Lo
F ® § @re 2 1 A e A
HA gFIf TS TET F { Fe FT
...

TR WG : qZ F § FT AHAT
2’

it Avo ®1o &AWl 3T 19w H AT
g | A wHrd & [ AT E

=t WwT T q7@ . § ogEwr
99T @1 § fF et o gey
arfgd | wuw oM@ ®IX T SErEr
e

&t WMo W0 A : gi, 4 ¥ 3@ Y
qfsfags oy ST g 1 AfeA
< fa- 7% aifad & a1 CHoudoTo
RyATTIT LT |

Weqw WG : qg WY ;9w { &
JT FT T, T:0 IA9 HIT J 797 A7

N W JI® g : &
ST SEaT g iR Az fr A #
St AT wET AR W FLIE
iIFaR AL ar qIEAA F A {7

WU RERT : T3 F 0 @ & fF =m0
fagar 7 agt ox #E aFTeg frar )

TF ATHAT @R ¢ agi A9 fRar

0 |ro Ao wAt : aAgi famr 2 4

=t T A A3 g

SEUE WEEW : FqT a¥ET anid
T ATTHR! G FA qFS | F A
qCTH FITIAY P

st HiETT A A@T: T ST AW
F:ve §oux faepa A &0 =TI o
T o FT FHZTAT ZAT & |

Feqw WAL ¢ [T oAT 2, WAL
I TvE E AT WA A oadl qAIEE
FAGTEEA
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=t W ¥aE A 2 (ATOEET)
| FrETFARAE !

SR WERT : gl fREr gE)
TSN FT AT AT 9 78 & | WX
375y & fr o9 &1 qa e 2 AU A
g, afem S s &7 A4 w5 ferar
S ?

ot o wmo Wl : A K F; wr
) MR AN ET@F A A A
qHEE & |

QR AT : qY AT 3 & a3
SFAE | AT T TAA T FQ
g7 T aes R gE Avar a9
T R 7 (Interruptions). HIEX,
ART | & g AATSH EY FT qFaT {5
33 gu Y A1y A AT gHOC WY
TAAT TF | FIE AL 1o Y 3T gAT
fadlt Y OF AT TEA FET AT GHAT &
TN F IR ), I a7 faw
T F9T S @ & fF arwEE aeda]
gt == st &, WA FHed v
ST 8, TF HIEHT A1 @ g § A
g o T AET @ 1 W9 S §
fF oF g9 § oF & =L A9 FEHar
g

=Y /1o ®To FWL: § g7 4G FAT
.t g BF s amm awg A
I ag Far & 5 97 w1 9 aafera
I A | FZ WA gEEAT S0
g @A FA |

oft TH ¥FI% AT : W T AT
TTH ATET | & 7 AT ATFHTE ATE 4T
o wAT Aeer FEA A fE sA A A
T i Fam Iz a T F
¥ H FETE AT AL L AT 0T AEAE
AT AFATZ TT T F AT A FIL AH
SN
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/AR wEA : F 39w W TE
a7 5w fo Hamg ¥ N qw
e AR flt & faeme wafrrer s
1\ i w1 AR s ag A
T g TR X ) anh ww
N T A T E A A g,
™ ¥ S FO W

Y T HEE AN AT e A
wgr o 5 sTo faaedt ¥ g faw f
AT T F AR T qg e A
7 e Y TEERQE; ag F o
ST §

WA WEET : 39 JAE I qTEd
oY 7@t fear T | R o A 9t
o) Seife w § ATgE A g
" & e 7z 73 e 1 wede e
A A G T A F A
=, WK FS A

TF WA qeem ;A agh o
F1 A foa 78 T At ag A Lede
R wc s g7

=y ow/A Fq% qot : (Fmi)
e THE ¥ I FT_AH A

st /o WMo TA : AW TAT
e & i fore srgre A w1 @ aw q@a
g it 3@ F )

wew WERW : qg @ A g
(ool

ﬁmomoﬂf:ﬁamtﬁ
9 "R g |

TR WEEA : 9gF w4+ qF §
gL A I @ ?

iﬂtﬂomoﬂf:?‘fﬁ qaq &
ATHA FAM BT 47 97 3 fod IqEy
gHE A 91 )

WER WA : W9 #Y gAMT
nE W N led
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st ;o WMo ;i :  wF @R
R EAEa I, AR ag g fram
MIGATT TR FY Y FoT T=97 F
frd e faedt @ 9w ¥ o W
TG FR A et g 2w
FT co ¥figwa @ R T WK 3o
sfawa ey oo #21 & ag wie
AW FIAT A& § FF 7o fggem
F AT F @Y W A A oI
NG R W T a9 A
WANE WrHawu Fagdard s
7 5 % o ara @, fow 3 o w8
& TgA FO T AEF 2, IT A
Fanx § 1 JarwrE wmafuat &,
TEARHS  FEFAHL FT F1E F17 ALY
am | @ fed # | 7 g darew ¥
it w3 § 5 am e oo
F IAT AT AT A TS | gh, 9 AT R
A< TF WL @AT &1 a1 7| & AR
TR F AR 9T 1 # AR g w A
TR TR g FAT 9o AT wAT
o FTAT T A 37 T 4g WA TG
g 5 wE 9 9 At quETE e
THfa F g o1 Ay g fed
g § 1 & @9 $T 999 ST "y
¥ wfta F= 5 9g 3@ o7 fa=me &%
AT T B, A Afewe A Fy
9 37 R AT F T § & W, Ay
¥R #T I

9 & ar § & ag Fg A §
fo a5 Tga a7 99T § | AT wifgarEy
RUEAL LI S U A U L1
AT F AT &, FIEF AH ¥ TATH
F@T Y 1 WA, ST TG F} g
Wi ETE g e ag w9 aw @m
93-93 To, JURY To AW F AX §
#R 39 F AW F a5 A 5 A
TIX J0-30 AW TF TAH W | FAT
T T, I T Y IA FT WIS O
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@ | & FHEW ¥ @ R
grEf #4094 W qF T @,
g HT MY, @ 9 F qE ARG F OFS
foar, 93 a9 9g W@ @, 9 F A
¥ WY g o qEIAE | W el A
wive 2 FF srfeanfed & w9 & are &
o FT FIH IoE A |

o & o & i F FgAT Jrgar
graTag & g 5 9T & qw @m
FT Gl Y W § AR ag SR
TETEY 9 & | I FY AT § A > A
7z & & 6 99 a% 97 A &6 TG
q TF AR G: TG & fAF 3T F @A
T AN &Y, Aogd w9 F | F A
xgar 6 97 FY 98 T fean Swd
wogdl & ®9 ¥ gy o | H AR §
T AT | A A AT § I H
A Y T 9 FEET 9T

T S A" quaNiE g
9w ¥ QY oA @A FT FET
ol
1628 hrs.

[MR. DEPUTY-SPEAKER in the Chair]

A0 Jeadfa QoA ¥ gar wEr
g A 9 oa aaeE #7 1
w8, § 75 g g 9 fammd
& | TF TS A 78 IS TS fw g
T FY FATQ @ &1 FIS forerr fely
g for & 7 fageman sig | & g fawrfaer
& wo & Fe AT e gl 29
wREq wr-aerr foet ¥ @ g & 1
AT Ser-qaw qgeel & §¢ gy
& 1 Tufeg o o sy A § WR I
&7 ofe oF o § g o & frerar
&Y, 79 frear & O 97 A frem F% &%
TET AT Yo TRAT IF TR § ¥ foar
g S o o s Y TFTAT ATF
T IAGET F MYTT T QT AT |
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qar A @ fr w5 s @ o AR
i FH )

a3 F7 F F U F@ g |
dfs A mfcafeat § sgr @ swfed
TR A F§ @ Fawmar g 5
T HATIT TW UL EAH [ |

ot e (WfEST) e AR,
¥ dgges  Frew Huwx T o8q
98%0-59 AR 988953 ¥ faRf X
TR ¥l geT g § 1 9@ I g
& @79 Fg 93T § £ g aER A
frex ay ag foi @ gw & e
W@ F ART F dfaa &7 AT
frm &1 = ad fyg a0F & ag fod
T 637 F a0 Ard § 37 aga & &Y
wimad o staadfe
™ Ok ¥ o FW@ I Faw 7,
fow A foE F IR AR T & g,
WA F qo qwaw Y AT G F
g, fr o W3 I g e ATt
21 39 ¥ ¥I9 72 a7 waT & fF e
fra wal fear & faeg w1 & erew &Y
T &I T G E

el & ar § § sfawe & g
# qF AT g1 oA o F §@s
PR FIT I I aHR FY graaT
¥ gogfea onfadt & AW & i §
e ¥ g faar & fs &7 AW &Y
F TR Fr AwfEt & & o
feadom & grrg § o9 % 9 AW gl
€ 93 IS ¥ A OF agT gRL WA
fegerd A | 9@ @ Frag A I
ST A Aar A g @ Attt
F At § v Af, af W qgw
w4, BAT BY, AFM a3 WG AT
fead A AT, fogoe wREg
43763 2158 &Y T K S HIATTT
& Az & gz N 38 oF TFAITE



3975 Motion re:

[#r aeza)

& 1 ag o ow & fF s d
77 e faey avg o oge & A9
@ fa ¥ e & &, o § =0
FER AR T5g @ &) foes awt
F7 9AM F IR A FE N FAW AfER
T foFam | oy e ® Ay g
A F 3 arr | s Y 5w &
% foar & f5 fase ot 1 F19amE A
g% FT agT W AT g !

TF A o Gro THo Hlo 7
¢ f5 T onfaal & fad vt it At
F T F=8 IENTE TG fad ary
Ife FHER ¥ | T FT G FQ@
T T & fF gy IeieEr fafew
GIVET 7 I FA &, I F1 Wifaw oden
¥ wo8 T A faey & Frer @ W
faqr ST & | T 99 ¥ T3 99T TR
f gau snfedt & == sfwer o9-
gfug snfaat & a9 ogaa FQ@ €
R IHEH F I F F=6! AHCET §
qBTET AT & | St wfus wifas qder
F AT FIA § S B T3 T A Afed
f& st WAk w7 F aww
| FT W@ 97 feae adEr SR
AT FT QIAAT FX F ST F AT
&3 RN

HIFATT TR W ST AR
aﬁqﬁm%mﬁaﬁwm
foFar ST & ag UF HaTQ AT ATEE &
AGH AT & 1 MZ WAy FEAS
Iwe A1 A 9% a%ed aE F QI
st flt wEwn # o fiores dee A
AT & A1 99 F FAT OF 990 FfT F
afyxwrd #1 #1809 & fag faer
fear ST 2 AT Tz 9 H 7 AT T o
AT FT &1 J9Z 9T FT qMAF AT aA
ST £ A7 T 9 axz T s
g fF = ARG W T A ™
TsHF A aEdsmg WA
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ST qEFH AT AXE § wEE ar g
Ig F1 ey Fwifew a7 g & f o
& FH T F A faomr @ g Sw
T & T FET forar o0 1 5 A 9aw
ar qar a1 f5 s sgfew anfa &1
el A @ oy it ¥
A AT AT AW@T A 9 W
FFI &1 g3 WY F=\7 A T@r |
o9 R Sgiad i w7 we T
@ sl it & foar s =nfgg
ar

a q8%9 # fuem waww § 93
ga faelt f5 fom & wfawe &
woet e # qar ey o sfg’ fear
gt fF R feam T Twd §
3% TR fusge e & AR Wo
FR fireges o F o3 foe gl
A0 W ¥ A gy A e
FE@G | AFY Yo T &1 fAeT |
3 9@ & g dwR 13 ) frggee
TEE F U9 g T g, 9 g
F Ao frer i vy g dFR
Z U, i ) faer w2 a1 AW
g © fog aF w

7z Y gu (Aol & e A & e &
& 1@ e gu fow ¥ & Faw i
g Fgfaa SnfaEai & &g g

TH @ A F AR A T S
g fe o O & 29X R §F W
wrafaa sfa fre ¢ fag g

T 72 H FoA § AT FIfArtHAAi
HE &¢ wgfaa sfaat & fag
F=dT T GEE AT (et &1 foer #7
qA H iR IR AT@ H ¥ 93 2R
oqfag snfaat & fag @ 77 B 9
ve v 577 fau o =l 9
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faerr #t gwfg & ax § A7 7
FgT & & Wl sfawm #1 g v
F sqare fows @t F geat H ¥
FATEAT §T FA & {9 ITT AT IeqTg
fadar & 1| ¥fFq awe & T o 79
™ g I § wafE wegfaa wifqat
] o ¥ foaF g 7 aww 7 fag
fFy U #FfATT I 9ego-tq
1 O § qwr 9 o7 fomd & fE
IFR ¥ 39 19 F fag w47 & fog
FE wiwe &1 Agl faed | g6@T e &
FAFX § AT X FW F AN A
foar & fF qaue—%o ¥ &R 7 T
frar ar 5 fam fam sEl aw faemr
end @l S W g sfa
F et 1 fae 39 & fad < agfeaa
faeriy 1 gfesm a==i &7 fsfer o1
Y a1a X § 5 97 1 a9 T wEmar
fast o sed) fadr | & @ &1 e
# @ T I R @I a9
AT oY | T =T FT AfuETT A -
%o ¥ TSw gXEl A1 % faar mr 0
9 a5 @ # aw g fr wfawe
Fg1 & f5 ag agmar 7 fau 9w o)
aga vz feg s & #roor faarfaai &
Tga & fowmd o wd § )

gz ¥ "R 359 foaam s F4X
& fod arigen B A fag s & s
aga & faenfyat w1 9w faar & g9
CIERECE ARG E R LEEE AT CE A
¥ ogEE § 5 e frer genwi
F A&7 FEATIFI F1 39 I H T2 ARA
f& wgfeq snfedt & faenfadt &
A qIfaeT ® g T & N, 9 IT &7
FSGr A AY 98 991 99 F § F€
ferar stTe 1 3T T &Y A gy faenet
faar st FT @RT |

IR FT T @) a8 & e oanit
I HE AV AT § WX T FfAS §
T W gz § WY fF e faend]
1041 (Ai) LSD.—8
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HZ AL AFAT | T TT TAT Fo T FI
az 39 ARG HI LT FAT & | SH FA
& g1 T FT 3T AT UET FT gTAT AT
T & AT wnfaT e famndt few
drE 7 =5 a1 FifAT T AT B
FT WG FT W H T SATAT |
gg= ©7 LAt & AR qw 9F A
7o f fa § e AR W g
F [ATAT W g7AT aF & wex fog e
g1
fafsr ol & 3o W17 &3 €
forery faarrT & FHITO WA FAL TN
#1 GF 97 A1 GNA F T q B
& FT AT 97 I@E g A A av
%3 & F g1 oy 7 foar amar § #
g1 faendf #g T@ar g 9@ @ |
Ffaw 7 moar fooe § foar @
fir FRwi & sma a1 wgfaa wifa &
fafaai & fag we Ak #qgfaa
Tt & faeafaat & fod 93 T@™d
& ot affd 99 FaA 9= A |
wF A1 ag f maw g 5 amrF
S faes &t & faenfaal &1 agEar
3 F o @1 us g ' QAT
AT F1 A A &Y § 59w fres
ot & fraedf s@ wgfaaa & o g
ot 457 1 FiTF =7 7 feea fawre ¢
o i s Ifear AT 1 A
ARt a7 W W U T T/ |
Ffree 3 got fge § ag wnfex
foar 2 fF &9 qeus-%& ¥ fagwy &
& fau weRre s ¥ & fadwe
gu w1 qF 9T T, 89 98xe-to ¥
fRwi & 91 ¥ f@ R fadTe gu
TR AT AR TT | HeT TG F 7 GHT
F1 g & F7 Fo2 & agl
AT ¥ sl e § ag o
fwréﬁaﬁ‘ﬁwrwﬂ%%ﬁqﬁm-
foral a1 aga ARt HT ATHAT FEAT TqT



3979 Motion re:

IR GRE]

1N AER T S TH & T 5@
defrer § i mmarow foandt g agfaea
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g forer § —
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¥ €& o 79,
g9 g FI AR TS, FIET H{
gie «r &

JUTERE HERT, AT g Feamr
F fau fawr sgg g=x &=t &
waw & fom & 3 g ar
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q. fgTes wTRE s dees
ZTEEE FIATTCF TAFIA FATL AT
AT FAER FT T AL @E@T q"
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femétem waly gfom seamor fawm
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Y. IO 9 W g 99 e
& for g7 g +, ey, qurTe,
afr A F1w W A & o
fed o, @ A ¥ 8.8 Al
F1 geaTe feomar s )

¢ fazdt snfeat & faerfaal &
% o figges FER WX GgIeE
s Ffawe F gdm feg a9 W)
# g g faem arfgd 1| g o

Shri Ram Chandra Mallick (Jaj-
pur): Mr Deputy-Speaker, Sir, I am
exceedingly glad that you have given
me an opportunity to speak in this
House on the Reports of the Commis-
sioner for Scheduled Castes and
Scheduled Tribes presented to the
House. Sir, while I support these re-
ports wholeheartedly, I am extremely
sorry to say that it is after two or
three years that we are discussing
these reports.

We have made rapid progress in
thig connection, but I would like to
mention some important matters
which wil] give the House some idea
about the conditions and difficulties
faceq by the Scheduled Castes and
Scheduled Tribes.

The Government are advancirg
Rs, 600 to each Harjian family of the
village for construction of a new
house or colony in the State of Orissa.
But most of the Harijans being land-
less 1abourers, it is not possible for
them to add any amount to this sum
advanced by the Government. You
know housing materials are very
costly and mno good or even kacha
house is expected to be built for
Rs, 600 or Rs. 700 to make it suitable
for permanent use. I feel that the
Government should grant a higher
sum for the construction of these
houses. Here 1 want to give one sug-
gession. If sufficient money cannot be
made available for the housing prog-
ramme the number of houses may be



3981 Motion re:

reduced so that each house will get a
larger amount for better construction
work. It is no use wasting money in
building houses which will collapse
within twg or three years and thus
make the poor inhabitants homeless
again.

It is wel]l konwn to all that the
standard of living of the harijans is,
unfortunately, very low. There-
force, these poor people are easy vic-
tims of various types of epidemic such
as cholera, small-pox etc. Govern-
ment are advancing money for dig-
ging wells and tanks to provide good
drinking water to the Scheduled
Castes and Scheduled Tribes and
thereby helping them. But the money
advanced by Government is so small
that it is not possible for them to dig
pucca ring wells. Therefore, Govern-
ment should increase the amount sanc-
tioned for every well or tank without
insisting upon financial contribution
by these poor people, In fact, some
nf them have surrendered the amount
advanced by Government for digging
wells because the amount is so meagre
that they cannot dig good wells.

In order to encourage Harijan stu-
dents to study in schools and coileges,
Government grant scholarships or
stipends which is discontinued when a
student fails to get promotion to the
next higher class either due to sudden
illness at the time of examination or
owing to some domestic troubles.
This practice of discontinuing the
stipend for failure even for a year is
quite unfair and discourages the stu-
dents. These unfortunate students
should be given at least one more
chance to try their luck. The amount
of monthly stipend should not depend
upon the percentage of markg secured
at the last examination, because the
cost of education and boarding charg-
es in hostels are the same for every
one. Every student should be given
the same amount so that the students
may fee] encouraged to try te raise
their standard of education.
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=Y FYAW (IFA) : T AGIA,
# gumar § v @ amged § ww
T
Shri Ram Chandra Mallick: After
getting admission in the sehools or
colleges the students have to wait for
five or s’x months to get their stipends
and it causes a lot of difficulties to
them. It is known that their parents
live from hand to mouth. . .

=t gfe fawyy e (FeemaEm)
AR G ¥ A gEedt qaedr
hF1 g gem 21

Mr. Deputy-Speaker: The hon.
Member may resume his seat because
the quorum is being challenged. The
bell is being rung. . . .

Mr. Deputy-Speaker: Now there is
quorum. The hon, Member may con-
tinue his speech,

Shri Ram Chandra Mallick: It is
known that their parents live from
hang to mouth and cannot finance the
education of their children who take
admission in schoolg or colleges.

The Commissioner for Scheduled
Castes and Scheduled Tribes in his
report has stated that scholarships are
not advanced to students in due time
and has suggested that steps should
be taken to give the scholarships im-
mediately after the admission ¢f the
students. Here I want to draw the
attention of the House to Chapter 7
of the Report, Part I  for the year
1961-62, page 37, paragraph 7, 8,
which says:—

«It needs hardly to be stressed
that the success of this scheme
depends, to a large extent, on
disbursement of scholarships to
the students. It was with this end
in view that this schem. was de-
centralised by the Government of
India, Ministry of Education, dur-
ing the year 1959-60, and thfa work
of distribution of scholarships en-
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trusted to the State Governments
and the Union Territory Adminis-
trations. While al] possible cff-
orts are being made by the States
and the Union Territories to re-
move bottlenecks in the way of
speedy and timely disbursement
of scholarships, yet instances of
complaints regarding undue delay
in disbursements continue (o be
reported to thig office.”

So, the Commissioner agrees that the
students are not paid the scnholarships
in time. He has suggested on page 38,
paragraph 7°10:—

“In order to avoid financial
hardships to studentg in the beg-
inning of the academic session, it
is also felt that it would be really
helpful jf the State Governments
and Union Territory Administra-
tiong place sufficient amounts at
the disposa] of the Principals of
the Government and Private Col-
leges and Educational Institutions
on the basis of the scholarships
awarded to students during the
previoug year, with instructions
that students fulfilling the pres-
cribed conditions shou]lq be imme-
diately given scholarships and
their applications sent to the offi-
cer concerned for further scruting
and forma] sanction.”

Most of the Scheduled Castes and
Scheduled Tribes people are poor and
ignorant. To make them better citi-
zens they should be given proper
education. The Act for the Removal
of Untouchability, 1955 has done very
little to serve its very purpose.
Some higher caste parents do not
even like to send their children to he
taught by Harijan teachers. To solve
these problemg the Government shoulg
encourage the villagers by giving
special remuneration or grant for do-
ing uplift work in Harijan villages
and propaganda should be done from
the Government side as well as from
the side of the educated masses.

SEPTEMBER 2, 1963

Reports of Comanis- 3984
sioner for Scheduled Castes
and Scheduled Tribes

The Government have proposed to
raise the standard of living of the
Harijans and Adivasis during the
Third and the Fourth Five Year Plan
periods, but in comparing the pages
and the size of the Reports of the
Commissioner for Scheduled Castes
and Schedule Tribes for 1960-61 and
1961-62 one finds that the volume of
the former year’s report is about three
times bigger than the latter. I can
show you the volumes. Part I of the
Report for 1960-61 has 384 pages and
Part II has 392 pages, but the Report
for 1961-62 has 170 pages for Part 1
anq 105 for Part II. So, you can
consider that.

Non-official organisations who re-
ceive grantg from the Centre as well
as from the States are not even able
to spend the entire amount. 1 want
to draw the kind attention of the hon.
Minister to the Report of the Com-
missioner for Scheduled Castes and
Scheduled Tribes for the year 1960-
€1, Section VII, page 87, paragraph 13.

It reads:

“Quite a large number of non-
official organisations are working
at State level for the welfare of
Scheduled Tribes and Scheduled
Castes and received grants-
in-aid from the State Go-
vernment[Union Territory Admi-
nistrations concerned . .. It will
be seen therefrom that, out of Rs.
54,83,085 made available for grants
to non-official agencies in eight
States and two Union Territories
for welfare of Scheduled Tribes,
an amount of Rs. 47,18,377 was ac-
tually utiliseq while out of Rs.
53,28,631 provided in 12 States and
2 Union Territories for grants to
these agencies for the welfare of
Scheduled Castes, an amount of
Rs. 47,02,500 was actually utilised.”

So, my submission is that the whole
amount paid to the non-official organi-
sationg has not actually been spent.

Another point to which I
want to draw the attention of the
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House and also of the Minister is this.
The population of Orissa according to
the census report of 1961 is 1,75,48,846.
The population of scheduled castes is
27,63,858 and that of scheduled tribes
is 42,23,757. But according to the
census report of 1951, the population
of scheduled castes wag 26,30,763 and
that of scheduled tribes was 29,87,334.
The population increase of the sche-
duled castes during the period of 10
years is only 33,095 but that of the
scheduled tribes was 12,36,473. I think,
something is wrong or some mistakes
may be there in the statistics. So, one
reserved seat in Parliament for sche-
duled castes and also some seats in the
Legislative Assembly may be affected
in Orissa. I, therefore, request the
hon. Minister that verification may
kindly be made in this connection,
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about the census figures of 1951 and
1961.

Lastly, I want to say that for the
rapid progress and prosperity of our
country, the Government have to spend
more and more funds and frame more
and more programmes for the uplift-
ment of these harijans and scheduled
tribes.

Mr. Deputy Speaker: The House
stands adjourned till 11 AM. tomor-
row.

17 hrs.

The Lok Sabha then adjourned till
Eleven of the Clock on Tuesday,
September 3, 1963 /Bhadra 12, 1885
(Saka).
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417 National income 3753—57
418 MIGS . 3757—67
419 Gliders . . 3767-68
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421 Indian Missions abroad 3775—81
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424 Production of wors}ups . 3789-90
425 Berubari . . . 379091
426 Submarines for Indian
Navy . . . . 3791
427 Chinese Maps . . 3791-92
428 Film on life of Gandhiji 3792
429 South Africa at L. L.O.
meeting 3792-93
430 Indians in British Gmana 3793-94
431 India’s offer of assistance
to Pakistan . . . 3794
432 Palam Air Port . 3794
433 Recruitment in Bankola
colliery - . . 3795
434 Indian Muslims under
detention in Tibet 3795-96
435 Bank employees . . 379697
437 Exodus of minorities
from East Pakistan 3797-98
438 Goa, Daman and Diu 3798-99
439 Children’s Film Society . 3799
440 Raid by Pakistanis . 3799—3800
441 C-119 Transport planes .  3800-o1
442 Labour Laws 'in Public
Sector Undertakings 3801
443 Allotment of quota of
newsprint. . 3801-02
444 P.O.Ws, 3802
445 Employees’ Provident
Fund . . 3802-03
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1238 Defence industries . 3803
1239 Targets for Third Plan
for Orissa . . 3804
1240 Film on H.lstonml
monuments in Orissa . 3804
1241 Film on Agnculture in
Orissa . . 380w
1242 Educated nnemployed in
Orissa - . 3805

1243 Vacancies of pubhc and

private sectors in Orissa 3805-06
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1246 Sainik Schools ' . . 3807—09
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1248 Corruption cases in

Indian Missions abroad . 3809-10
1249 Hazards in  Viscose

Rayan Industry . 3810-11
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Industry . 3811
1251 Disulphide pcnsonmg . 38r1-12
1252 Strike by hotel workers

of Delhi . . . 3812-13
1253 Welfare  Society  for

Jawans . . . . 3813

1254 Production of planes . 3813-14
1255 Indian  Press  corres-

pondents in China . 3814
1256 Incentive to Groups of
workers . . 3814-15
1257 Third Atomic Plant . 3815
1258 Chinese spies . . 3815-16
1259 Local Bodies in Bihar . 3816
1260 Tre)pass by armed Pakis-
. . 3816-17
1261 Pﬂgru-nage to Badrmath 3817-18
1262 Tibetan refugees . . 3818-19
1263 Escape of hostile Nagas
into Burma . . 3819
1264 Press Informauon‘Bumu 3820
1265 Radio sets for U.P. . 3820
1266 Workers’ Education Cen-
tres in UP. . . 3821

1267 Kidnapping of Indmn
woman by Pakistanis . 3821
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1270 University for Goa 382273
1271 National songs on A.LR. 3823
1272 U. S. C-I3O Transport R
planes . 3824
1273 Indian Mlsslons abroad 3824-25
12 Booklet in Chinese lan-
™ guage on Sino-Indian R
border dispute . . 3825
12 Negotiating machinery
75 in Defence . . . 3825-26
1277 Armed Forces Welfare .
Fund . . 3826
1278 Sainik and King George
Schools 3827

12 Former Rgional Labou
7 Commissioner, Dhanbad 3827-28

1280 Labour Welfare at Cal-

cutta Port . . 3828-29
1281 Surrender by hosule

Nagas . . 3829-30
1282 Ex-servicemen in NEFA 3830
1283 Investigaton of Upper

atmospheric winds . 3830-31
1284 Earthquake in Yogoslavia 3831
1285 Ex-servicemen . . 3831-32
1286 Roads and bndges in

Goa . 3832-33

1287 Rural Indusmes Plannmg
Committee . . 3833
1288 Central Institute of Re-
search and Training in

Public Cooperation . 3834

1289 Economic disparities in
States . . . 3834-35

1290 Purchase of weapons
from abroad . . . 3835

1291 Army Chief’s visit to
US.A.. . . . 3835-36
1292 Ordnance factories . 3836
1293 J. & K. Militia . 3836-37
1294 Border roads . . 3837-38

1295 Film on air supplies in
Ladakh . 3838

1296 Cease fire wolanon by
Pakistan 3839

1297 Displaced] persons from
Mozambique . . 3839-40

1298 F_ngmcenng appomtments
in defen 3840

1299 The Indxan Rarc Earths
Limited . . 384041
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1300 Staff in Central Informa-
tion Service .

1301 Xalks by M.Ps. from
1302 Opening  of Indxan
Libraries abroad .

1303 Book stalls
1304 Theft at Palam Axrport

1305 Engineering students for
Emergency Commissions

1306 Rural mdustnes in
Assam .

1307 Labour dnsputes in coal
mines .

1308 Military lands
1309 Cantonment Boards

PAPERS LAID ON THE
TABLE

(1) A copy of Final Order No.
18 of the Delimitation Com-
mission  in respect of the
Delimitation of Parl
tary and assembly constitu-
encies in the Unjon Territory
of Goa, Daman and Diu
published in  Notificaion
No. S. O. 2346 dated the
19th August, 1963, under

| sub-section (3) of section
10 of the Delimitation Com-
mission Act, 1962.

(2) A copy of Annual Report

of the Registrar of Newspapers

for India, 1963 (Part I)
PRESIDENT’S ASSENT TO
BILLS

Secretary laid on the Table
following three Bills assented
to by the President:

(1) The Indian Emigration
(Amendment) Bill, 1963.
(2) The Iron Ore Mines
Labour Welfare Cess
(Amendment) Bill, 1963.

(3) The  Appropriation
(No. 4) Bill, 1963. .

MESSAGES FROM RAJYA
SABHA

Secretary reported the following
messages from Rajya Sabha :
(i) That at its sitt'ng held
on the 28th August, 1963
Rajya Sabha Passed a
motion referring  the

3990

CoLuMNS

3841-42
3842

3842-43
3843-44
3844

384445
3845

3845-46
384647
3847

3847

" 384748

3848-49
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MESSAGES FOR RAJYA
SABHA—contd,

drugs and  Cosmetics

(Amendment) Bill, 1963
toa Joint .Committee of
the Houses consisting of
30 members, 10 from
Rajya Sabha, and 20
from Lok Sabha and
recommended that Lok
Sabha do join in the
said Joint Committee

(ii) That at its sitting held
on the 29th August, 1963,
Rajya Sabha passed the
Dakshina Bharat Hindi
Prachar Sabha Bill, 1963.

BILL PASSED BY RAJYA
SABHA LAID ON THE
TABLE]

Sccrctary laid on the Table
a copy of the Dakshina
Bharat Hindi Prachar Sabha
Bill, 1963, as passed by
Rajya Sabha. . . .

STATEMENT BY MINIS-
TER OF DEFENCE

The Minister of Defence laid
on the Table a statement
regarding NEFA Enquiry .

BILL INTRODUCED

The Income-tax (Amendment)
Bill, 1963. . .
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3849

3849—54

3854

BILL PASSED

Discussion on the motion for
consideration of the Public
Premises (Eviction of Un-
authorised Occupants)
(Amendment) Bill, 1963. The
motion was adopted and

after clause-by-clause con-
sideration the Bill was
passed. . . .

MOTION RE : REPORTS OF
COMMISSIONER FOR
SCHEDULED CASTES AND
SCHEDULED TRIBES

Consideration of the motjon
re : Tenth and Eleventh
Reports of the Commissioner
for Scheduled Castes and
Scheduled Tribes for the
year 1960-61 and 1961-62
continued. The discussion
was not concluded. .

AGENDA FOR TUESDAY,
SEPTEMBER 3, 1963/
BHADRA 12, 1885 (SAKA)

Further consideration of the
Tenth and Eleventh Reports
of the Commissioner for
Scheduled Castes and Sche-
duled Tribes for the years
1960-61 and 1961-62.

3992

CoLuMNs

335496,
3922-53

8897-3921,
3953-56
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